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LOK SABHA

Fruday, December 8, 1972/Agrahayana
17, 1894 (Saka)

s

The Lok Sabha met at Eleven of the
Clock

[MR., SPrAKER mn the Chair]
ORAL ANSWERS TO QUESTIONS

Take-over of Entire import and
Export Trade by Governmeni

3U1. SlIK1 BIRENDER SINGH]
RAO- Will the ‘limder of FOREIGN
TRADE be plessed {o state:

(a) whether Government have taken
any decision iu take over the entire
import and expurt trade;

{b) whether the All-India Manu-
lacturers O1gamsation has approach-
ed Government to exclude the small
scale sector from the purview of Gov-
ernment's decision; and

(c) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE): (a) No, Sir.

() and (c). Do not arise.

SHRI BIRENDER SINGH RAO:
Would the hon Minister be pleased
to say what is the annual turmover
approximately of import and export
trade.

SHRI A. C. GEORGE: Sir, in 1971-
72 our annual export was to the tune

2

of Rs, 1605 crores and our mmport was
1o the exient of Rs. 1825 croves.

SHRI BIRENDER SINGH RAO: In
view of the fact that there 1s a very
large amount of turnover in this
f1ade, Governmenl can make a Int of
pofit 1f this 3¢ nationalised. Also
[ would like 10 know whether Gov-
ernment has considered taking over
tins trade 1n view of the fact that al-
mosl every day there are reports that
the'¢ 15 musuiili.ation ot import licen-~
tes  The public mind is still agitated
over the wool rag scandal that came
to light recently. In view of all these
things, I wnuid like to know the rea-
sons why Government does not want
to nationalise the export and import
trade.

SHRI A. C. GEORGE: Both in im-
ports and eaporis, 1t is the poliy of
the Government of India to progres-
sively canalise these items. In the
case of import, in 1968-69, the share
of State tiading was 40 per cent; in
1969-70 it wag 45 per cent; in 1970-71
it was 52 per cent; and in 1971-72 the
share of the public sector is G4 per
cent. Like that, in the export field
also we have been progressively in-
creasing; last yecar, the share of the
public sector in export was more than
16 per cent.

SHRI BIRENDER SINGH RAO: My
question has not been answered. 1
wanted to know the reasons why im-
mediately Government could not take
it over. There are allegations cvery
day about licences being issued out of
favour,
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SHRI A. C. GEORGE: The prefer-
ence is about taking over of imports
more. As regards exports, this is a sub-
ject where the necessary expertise and
skill have to be huilt up. Over a
period of time, it is the intention of
the Government of India to take over
exporis also.

Wt gew Wy wowny ¢ A O X
sarar & fo waw faair @0 samm
RTHIT AT L4 T A A T84y ¥
w1 g A9 w77 | 8 5 Ry
Arza= faar smar @ s A ¥ fan
§ Tay IAF I T F77 §, AN
T I TIX 3 v AIAA AR A9G
AT AAAL T §B5 AT AL A
¥ 4h A E A vz G0 T A0 g
AT TA WO T ATHIT U
T WA A AT Y 7

waR ’fIw . 4z T F vEr
g aweaw e g 7

SHRI A. C. GEORGE: I do not con-
tribute to the view of the hon. Mem-
ber.

wan 7€y WY O TR AT
Ay w Har FAr )

Withdrawal of Import Duty om
Raw Wool

*363. SHRI D. B. CHANDRA GOW-
DA: Will thé*t r of FINANCE
be pleased to :

(a) whether the abnormal rise in
the prices of raw wool in the Inter-
national market and heavy Customs
duty has hit hard a number of small
factories;

1
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(b) whether against 90 paise a Kg.
in May and June, the raw wool price
spurted to Rs, 2.02 in September and
QOctober last;

(¢) if so, whether the high price
and Customs duty would affect inter-
nal sales and export of woollen fab-
rice from India;

(d) if so, whether Government pro-
pose to withdraw the import duty on
greasy wool to save the industry?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESHY: (@ to (o). In view
of the shorfage of avalabiity of
taw wool and the abnormal nse n
the prices of imported raw wool, some
vepresentations have been received
[rom shoddv manufl wcturers a’d others
urging, inter.. alia, abolition of e
toms duty on imporled raw wool. The
prices guoted for different qualities of
raw wool at Austiohan auctions were
between 74 and 97 pence (1.e. Rs. 13.86
and Rs. 18.17) per Kiln on 23rd June,
1872 whereus on 13(h October, 1972,
these prices varied {rumn 146 to 165
pence (1e. Rs. 2735 to Rs. 30.80)
Actua] impact on internal sales and
expori wil] be know), only after some
tinie when sales of finished goods for
the next scason commence.

(d) Representations from Federa-
tions and Associations of woollen ma-
nufacturers are under examination.

SHRI D. B. CHANDRA GOWDA:
May I know from the hon. Minister
whether there iy any relation between
the recent rag scandal and the price
spurt?

SHRI K. R. GANESH: The price of
raw wool in the international market
has gone up. It has no relation with
the rag scandal.

SHRI D. B. CHANDRA GOWDA:
In view of the fact that the wool in-
dustry completely depends upon im-
port of wool. is there any proposal
under consideration ol the Govern-
ment of India to see that, internally,
the wool production ig improved;
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SHRI K. R. GANESH: There is a
proposal before Government t{o in-
crease the production. Sheep-breed-
ing has been improved and the quan-
tity of wool rroduced has increased.

Loans provided to Adivasi Areas in
Orissa under concessional rate of
interest

*365. SHRI C. M. SINHA: Will the
Minister of FINANCE be pleased to
state:

(a) the amount of financial assist-

- ance provided by the Central Gov-

ernment to the Adivasi areas in the

State of Orissa under the scheme of

concession rate of interest for certain

categories of borrowers started by
Public Sector Banks; and

(b) the numbelr of perslom‘; benefit-
ed thereunder during the
year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). Public sector banks have
completeq identification of the bran-
ches where the scheme of Differential
Rate of Interest is to be implemented
and have commenced lending under
‘the 'Scheme only Ttacently. -~ Reports
Teceived sg far indicate that in Orissa
State 26 branches have been selected
and of these 16 are in tribal districts.
Details of the total amount disbursed
under the scheme as well as the num-
‘ber of persons benefited in Orissa
‘State are not yet available. In this
connection it may be mentioned that
the banks do not maintain statistics
separately for Adivasis, Scheduled
Castes and Scheduled Tribes on the
one hand and the other borrowers on
the other.

Request made by Kerala Government
for fixation of prices of essential
commodities

*367. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

current .

- '

-—.’_____,»
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(a) whether the State Government
of Kerala have made a request to the
Prime Minister for fixation of prices
of essential commodities; and

(o) if so, the reaction of Govern-
ment thereto? ‘

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) The Government of Kerala have
made a request for the public distri-
bution of essential commodities like
foodgrains, pulses, sugar, cloth, edi-
ble oils ete. at fixed prices through

-fair price shops.

(b) There ig already a net-work of
fair price shops distributing wheat
and rice at fixed prices. Levy sugar
is also being distributed through fair
price shops. In certain Stateg a limi-
ted quantity of edible oil and pulses
is being distributed through fair price
shops. A decision has also been taken
to sell the entire production of con-
trolled cloth through fair price- shops
approved by the State Governments,
Super Bazars, Fair Price %hops affi-
liated to the National <Co-operative
Consumers Federation and mills’ re- -
tail shows.

, SHRI INDRAJIT GUPTA: What has

it got to do with his Ministry, Sir? I
think it has nothing to do with his
Ministry. Is his Ministry a Ministry
«f ‘shock absorbers’?

SHRIMATI BHARGAVI THANK-
APPAN: Will the Minister consider
increase of fair price shops in Kerala?

SHRI YESHWANTRAO CHAVAN:
I am sorry I won't be able to give the
figure of fair-price shops in Kerala.
For the entire area I do not have the
figure with me. XKerala State is one
of the States where there ig a very
good organisation of the fair-price
shops. And, it is because of this, that
the Chief Minister has pointeds-out
that 'if there is supply of essential
commodities they can make g better
distribution.
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SHRIMATI BHARGAVI THANK-
APPAN: How many other States have
approached the Central Governmient
with this request for the same facili-
ties? Has any assurance been given
by the Central Government in that re-

gard?

SHRI YESHWANTRAO CHAVAN:
Most of the States are asking for the
same facilities.

SHRI N. SREEKANTAN NAIR' Ke-
rala 1s one State which i1s most defi-
cit 1n foodgrains. Will Government
consider giving special consideration
to the request of the Chief Minister of
Kerala?

SHRI YESHWANTRAO CHAVAN:
Every Chief Minister's request will
have 1o be considered in thig matter.
Because, this year 1s not a normal year
Even the so-called surplus States have
because of drought condition, become
deficit Stales. So the normal criteria
of deficit Stales and non-defieait States
will be rather unrealistic now. But,
naturally, Kerala has a problem If 1s
one of the States which has a defleit

every year

e fodic ferm: od 3w
7S s amm AT § ?

SHRI YESHWANTRAO CHAVAN:
It is one lakh and odd .

waw Rfww ¢ WROET AT ar
HEX HT WATHE g W qfemw
fefersqw  odfime wwfedior &
wor o forer ow wepT

SHRI R. BALAKRISHNA PILLAI:
Buger price in Karala is wery high
compared te other parts in the coun-
try. Will the Government allot more
levy sugar for distribution through
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fair-price shops as it is already done
there?

SHRI ATAL BIHARI VAJPAYEE
How does it arise? How can the Fin-
ance Minister reply i1n regard to sup-
ply of sugar in Kerala? It is to be
answered by some other Minister.

MR. SPEAKER" The question ie-
fers to fixation of prices of essentia.
commodities.

AN HON. MEMBER. Sugar 1s an
esgential commodity

ﬁ\'ﬂ!ﬂ'ﬁ‘@‘l‘ﬂmﬂ?ﬂ: i ¥
®ALR qET AT HEAUY | T A

# HETT I FW T FT fawr
grwarfamadi dir sg g T A ¥

waq Rilaw  wT 39 g & firv-
farr & & g A 3T FEAT Afeww
& W™AT | AFAGH( Only with respe
to Kerala. ¥a1a & § |
SHRI YESHWANTRAO CHAVAN

That I will certainly answer. The
levy sugar arrangement came with
effect from 1st October, throughutt

the country. The retail price of R+ .
per kg. would be increased by 20 pai ©
after taking into account the increas
ing cost of sugarcane etc. Howeve:
partly this increase is neutralised by
the reduction in rate of excise dutv
from 30 per cent to 28 per cent, and
the retail price eifective for the new
season would be somewhat less.

SHRI R. BALAKRISHNA PILLAI
My question was this, Open markel
price in Kerala for one kg. of sugal
is pearly Rs. 4.50. Considering th-
facl, will Government also more suga:
for distribution through fair-price

shops?

AN HON. MEMBER: Same is the
case with Maharashtra also.
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SHRI YESHWANTRAO CHAVAN:
Ag far as levy sugar is concerned, it
is sold through public distribution
agencies. So far as allocation is con-
cerned I am sure the Agriculture
~ Minister will take into consideration
the requirements and the populatmn
of the area.

SHRI INDRAJIT GUPTA: How is
the Finance Minister concerned with
this question? I hope you would not
mind questions on Income-tax being
answered by the Food Minister!

SHRI DINEN BHATTACHARYYA:
The Finance Minister ig ably replying
to this question, although it does not
fall exactly within his jurisdiction.
What are the articles that are consi-
dered essential for -which fair-price
shops are asked to be opened in
Kerala?

SHRI YESHWANTRAO CHAVAN:
Normally the essential articles, which
the Chief Minister had also mentioned,
are, cloth food, particularly wheat and
rice, and kerosene oil. To some extent,
drugs also. So many other things can
De considered as essential commocities,
but these were some of the commodi-

- 1ies which he had mentioned.

Disacrily in the Pay Scales and zondi-
ticns cf service of the two classes of
Income-tax Officers

#370. SHRI PHOOL CHAND VER-
MA: Will the Minister of FINANCE
be pleassd fo state:

(a) whether there are two Classes
of Income-tax Officerg performing the
same type of work bearing equal res-
ponsibilities; and

(b) if so, the reasons for disparity
in pay scales and service conditions
of the two classes of Income-tax Offi-
cers and Government’s reaction there-
to?

AGRAHAYANA 17, 1894 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) There are two

" classes of Income Tax Officers name-

ly, Income Tax Officers Class I and
Income Tax Officers Class II. The
statutory duties and responsibilities of
both are similar inasmuch as they de-
rive their powers from the Income
Tax Act, equally.

(b) Several Committees and Com-
missions viz., First Pay Commission,
Direct ‘Taxes Administration Enguiry
“the Second
Pay Commission, Administrative Re-
forms Commission and Direct Taxes
Enquiry Committee (Wanchoo Com-
mittee) have expressed views about
Govern-
ment would take a final decision
about the existence of two separate
clagses after the report of the Third
Pay Commission’ has been received.

S GwET JAT . W WERT
oqd, 1968 ¥ wrw w@r &EE T
7z st 71 off fF Trw S99 wfe-
Tq OFT FATH 2 FT FITL HHTT  FT
faur w7, @few oofi &% 38 &=
AT ST g@T 8 | welHgew ¥
SHAT FTEar g & o@mT 78 A o
wiwtq & gqar 781 & 1 afz a8 «w
war wffe & “sfgaesw & suer @
ai fom migsfar T o & s¥=r #°7r
T 99 & faars d4r wgay 7 1 #d
I Fg 7

. a%rﬂaﬂaﬁaa "ﬁ"*f?ﬂaeng
IﬁFEFEITZIE v 2 fr ismrfeE gaTe
FEw & & g 9 fGd faam &
59 wiawtaEl &1 999 AR Fa—cﬁu‘
JqT TN F Ggd AHF © wedl  FT
JYART FIA FT 6T SZTAT 97 7 3T
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g WY wq § v vt ¥w wE WY
w92 w1 frare s oft § fag &
afta Fx1 wran ¥ wIF wiwwheay
T SAZ TET AT A G 7

SHRI K. R. GANESH: The hon.
Member has asked three guestions.
Firstly, he has asked whether the
PAC huad recommended the abolition
of class II officers' cadre in the In-
come-tax Department. I am inform-
ed that the PAC did recommend this,
but the Department later on discuss-
ed 1t with the PAC, and the PAC was
persuaded to withdraw this position.

As far as the ARC is concerned, it
is correct thai the working group had
recommended 1t, but the ARC as a
whole in their report had not accept-
ed the recommendation of the work~
ing group.

As far as the Third Pay Commis-
sion is concerned, Governmeni are
awaiting their report, and on the ha-
sis of their report, they will make
their views finally known.

=t qoA 4Rl g® WHG THEW
Exm e & 2 F F0F 2200
Tz & 1T 1,000 F AT AW 1 &7-
= 34w wifend 81 &9 a7 9 wafy
g, T 2200 W™ 2 TARW T
wifeed ¥ ¥ oF w1 offt W wT &
g 1 A9eE wfEa A war T,
ag f& 395 =ufi w srgtwh
Iz FTHFT 1 T GIRHRT FAAT
war § + & v wgar § R faed
TE AT AT AW ¥ o o 4w 2 KR
vy ot W w1 ofeae &
@ e 7 IR W oW wTo g,
W #vw ¥ afc go afioerd o
¥ oy war ww 3 ¥ foars Sfag wr -
dor w8 7
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oy Wt . W 0% TR S
RERNgAIE ¥ faegw  wamwar
2 1 e dter qaa gfeg @ w7
qeT v fif oY & 7@ & I F1 0F
FTATEATAL | FAAT I A qE T
fe feadr &1 aveft & § feaar «t
AR AL WIEK AT @ AFA
g7 wr&n%rgam“&mﬂr gAr
Eniuf]

SHRI INDRAJIT GUPTA: May I
draw your attention tu the main ques-
tion which reads thus:

“(a) “whether there ae two
classes of income-tax officers per-
torming the same iype of work
hearing equal responsibihities,”?

Tle answer to this part of the ques-
tion 18 ‘Yes'. Purt (L) of the mum
question is.

“if so. the reasons for disparity
in pay scales and service condi-
tions of the two classes of income-
tax officers and..”

Shri Phool Chand Verma is asking a
question about the promotional oppor-
tunities. Surely, that is part of the
service conditions.

MR. SPEAKER: But the hon. Mem-
ber will see that Shri Phool Chand
Verma’s question is something more
than that. He is asking whether so
many were promoted, so many were
not promoted and go on. He can ask
about disparity of pay acales. That
was what I had told him.

SHRI ATAL BIHARI VAJPAYEE:
What sbout promotion?

MR, SPEAXER: The main guestion
is only regarding disparity of pay
scales,
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SHRI JYOTIRMOY BOSU: May 1
read out the gquestion onece again for
the benefit of ne House?, .

MR. SPEAKER: Let the hon. Mem-
ber kindly sit down. Shii Phool
Chand Verma is asking abuut the
number of people promoted and so
on.

ot mza fendt ma¥7) geagm
wated, F7 gataq warafadrs wtaq
wieww a1 fmr Adv 2 7

oft  wra@TE AW Az M
REE (i e e T el o B e
P, g @ H wi 8

SHRI JYOTIRMOY BOSU: I want
1o point out that the question is quite
relevant,

MR SPEAKER: Lot hum kindly sit
down.

SHRI K. R. GANESH: The hon,
Member's information is not correct
that during the last ten ycars no class
II officer hus been promoted to class
I in the Income-tax Depariment, Ac-
tually, from 1958 onwards, over 500
class 11 officers have been promoted to
claga I.

SHRI INDRAJIT GUPTA: Is the
hor.. Minister aware that not only are
the duties and responsibilitieg of these
two classes of officers substantially the
same but that in West Bengal in all
the important income-tax circles or
wards as they are called, charge is
held in 80 per cent of them by class II
officers and not by clasg I officers and
yet they are not being paid scales and
other emoluments, salaries and so on
which class I officers get? We want
to know why this kind of institution-
alised discrimination is being carried
on and ig being made permanent in
thig Department.

AGRAHAYANA 17, 1884 (SAKA)
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SHRI K. R. GANESH: Firstly, be-
cause there are two grades of income-
tax offivers, namely class I and class
11, therefore. natwially, their service
conditions and emoluments will differ.
That 1s the answer {¢ the first part
of the hon. Member's question.

MR. SPEAKER: His question is very
clear. Hc has asked whether in West
Bengal charge 1s held by a large num-
ber of cluss II ofticers. .

SIIRI INDRAJIT GUPTA: In 80 per
cent of them.

SiIRl K R GANESIL: 1 cannot say
whether it i< 80 per cent, but there
are quite a substar.tial number of in-
come-tax officers i clasg II who are
in vorous urpartant charges in West
Benpal,

SHRI INDRAJIT GUPTA: My ques-
tion has not been answered. e hus
1tephed to the question m two parts.
Will he try to conneet the twe parts
of his answer? Let him try to relate
the twn parts of hig own reply, First,
he hug said that there are two classes
and therefore .theie must be differ-
ence. At the <ame tume, he says that
in West Bengal it is true that clasy II
peoric are holding charge of these
pocts of class I officers. What is the
relanon Detween the two parts of his
reply? Is there not an obvious con-
tradiction in his reply? He must say
something about it.

SHRI K. R. GANESH: Right from
the First Pay Commission, the Second
Pay Commission, the Direct Taxes
Administration Enquiry Committee, the
‘Wanchoo Committee. .

MR. SPEAKER: Where has the hon.
Minister gone? His guestion was very
simple.

SHR1 K. R. GANESH: He asked me
whether there is any link beiween the
two parts of the answer I have given.
With your permission, 1 would say that
many commissions have gone 1nto it..
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MR. SPEAKER: I am afraid when
you go to the Wanchoo Commission,
everything will be forgotten and only
Wanchoo will come in. You are ex-
posing yourself. I do not come in.

SHRI K. R. GANESH. I was only
irying to submit that these commis-
sions have gone into the prevalence of
class II 1n the Income-tax depart-
ment. Most of these rommissions have
not agreed that class II should be abo-
Iished But the Finance Ministry rea-
lises there 1s a strong trend of opinion
as far as the class I officers are con-
cerned. That was why he asked about
the Third Pay Commission report and I
have said that after 1t 1s received, Gov-
ernment will apply 1ts mind so that a
balanced view can be taken on this.

SHRI S. R. DAMANI. May 1 know
whether a dispute 1» pending con-
cerning officers directly recruted or
departmentally recruited since long
and they have gone to court?

SHR1 K. R GANESH: The Sup-
reme Court in thur judgment of 16-8-72
have given a decision  On that basis,
the seniority lhist will be worked outl.

Mg fgg swagasd f5
¥ TOEHHT WIEHA  FT 50 qY #¥
wig # §r Reww faar or wr @
Femaet afg er. i oar #r faar
AT @RI E |

wiow WPl IF AT w1 AT
2o ag W ot &8 Fewwz
ar arg § wrodt

SHRI JYOTIRMOY BOSU: Is it a
fact that an assurance has recently
been given by the Chai¥man, Cenira.
Board of Direct Taxes, at Madras that
promotions of clasg II 'to T will be
completed before 31 December? 1t
0, is it going to be implementea?

/
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SHRI K. R, GANESH: I am not

aware '0of any assurance.

SHRI JYOTIRMOY BOSU: Are
Government gomng to do anylhing
lLike that before 31 December or take
a final decision on it belore that
date?

SHRI K. R. GANESH: I haie
rephied that after the Third Pay
Cnmmission's report 15 recenved
Governemnt will apply its mind to

this question.

Supply of Coal to Bangladesh

*371. SHRI
Will the Minister ot
TRADE be pleased to state

JHARKHANDE RAI-
FORLIGN

ta) whether Goverr.ment proprsc
to supply coal {o Bangladesh, and

(b) 1if so, how 1t waild be iraus-
ported to Bangladesh ?

THE DEPUTY MINISTER IN TIIF
MINISTRY OF FOREIGN TRALE
(SHRI A. C. GEQRGE), (a) To me-*
the urgent requirements of Bangla
desh, the Governineng of India hai¢
supplred 50.000 tunnes of coal under
their Commodity and Relief Grant
Besides this, there is provision fo
commercial exports of coal to Bangla-
desh to the extent of Rs. 4 crores under
the Trade Agreement between the two
countries. In terms of this, the
MMT.C. has concluded contracts fo
supply of 480,000 tonnes of coul to
Bangladesh.

(b) Movemsnt of coal 1o Bangiadesh
is at present being arranged by raul
as well as by sea, Baogladesh s,
‘howevey, examining the feasibility of
moving some guantittes ef coal by
viver craft and by road.
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oft mrewd vir T § G e
rew AW A AT W oqfeew &
faa et F T o wart anar 3w
it fame as Fv 12 Tw wToW
A AT wraer A agw BAC X L AV 39
WA & AT 77 F1 g9 fan oo
¥ AT AR awAr aw A
et F framr & & s wmgAr B
fa @ Tort ®1aT & qiq e @
T 3T M w40 sfoE w9
g

SHRI A. C. GEORGE; As was
rephed to already we have supphed
already 30,000 tonnes of coal under
their Commodity and Relief Grants.
Over angd above that, MMTC have
made @& contract for supply of 4 lakh
tonnes of coal valued at Rs 2.0 crores.
This 15 being moved. These were
some ftrunsport difficulties, The ori-
ginal 1dea was tu transport 1t Ly rail
and sea. Since there was some wagon
hold-up, we {hought of some alterna-
tfive arrangenicnts. Now the Bangla
Desh  Gouvernmenl are  suggeshng
transport by barges and road, This
is being cxpedited.

oft WITEE g T S AT AR

X T SyaAT ST 4, INET A
F1 4Y W 7TAT I wvvaT e
a1 fFar & wftr 5y anfs = I feare
g, gant 9@ w0 & fom wvwr @
7 e

SHR! A, C. GEORGE: Their
demand is for 4 lakh tonnes. It 1s
being met.

SHRI JAGANNATH RAQ: What

is the rate per tonne at which coal i8
agreed to be supplied to Bangla Desh?
Iz it higher than the domestic rale
and is it f.ob. or for.?
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SHHI A. C GEORGE: 1 may not
able to give this information now.

PROF, MADHU
What is the reaction to the sugges-
tion thal low grade «¢o91 raould be
utilised in the thermal power planis
and high grade coal should be enpor-
ted fo countries like Banula Desh?

DANDAVATE:

MR. SPEAKER' It i~ a
tion,

RUEBPS-

PROF. MADHU DANDAVATE- 1t
is not merely a suggestion; digcussion
1s on on this issue at the mnational
level. It is wvery relevani for the
expor{ of coal to Bangla Desh.

SIIRI A. C GEORGE: Quality
requirements are to be specilled by
the concerned government, namely,
the Bangla Desh Government.

fotffral & uw fPrewww W
ofir war s * amr

*374. WMo WEHY ATCAW qiEA ¢
gqr fagw gt wAT TR @A A
Fn 59 & .

(%) 77 zafrafrn oot
o, §Fear & oF fez s { ofen
qqv e ®1 2 fear ar

(@) @ forz qza T
afder g A m Y

e

() w1 7R ¥ wf@w o
e wr e g ; OR

(w) afe g, @ AR F wORTT
w7 ferave Wy WAy A W @ ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): {(a) to (d).
A statement is laid on the Table of
the House.

SHRI SEZHIYAN - What is this
‘question about “Asia and Japan’?

'STATEWNT
(a) Yes, Sir.

(b) The report submittad by the
‘delegation  highlights the prospecis
for increased exports of engineering
goods to South East Asian Countries
-and also mentions the scope for estab-

lishing more of Indian Joint ventures

and labour intensive small scale in-
dustries in several fields. The dele-
gatioh’s main recommendationg are :

(1) A programme of providing

dates from the developing countries

in this area in different branches of .

engineering and management services
should be undertaken by Government
of India.

(2) The existing Office of Engineer-
ing Export Promotion Council at
Singapore should be strengtheneg and
two more offices one at Bangkok and
-another at Tokyo should be establish-
ed.

(3) The Indian Investment Cenire
:should establish an Office at Tokyo.

(4) A team of small scale indus-
irialists should be sent to Malaysia to
-study opportunities for establishment
of labour intensive small scale indus-

Aries.

(5) Delegations from these . coun-
iries should be invited to visit Engi-
neering works and manufacturing
facilitieg in India. '

(6) Organisation of State  Trading -
‘should be::

Corporation at Bangkok
strengtheneq. and its showrocom impro-
ved and another office of STC should
ibe established at Hongkong.
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(7) An exhibition of India Products
should be organised at Bangkok.

(8) ALl possible steps should be
taken to project image of Industrial
India in Japan. .

(9) Establishment = of Free ' Trade
Zoneg at Dum Dum ang Haldia should
be expedited in order to =nable Japa-
nese firms to establish industries in
these Zones for export to Japan and
Third Markets.

(c) and (d), The report -of the
team is under examination. Neces-
sary action in consultation with the
authorities concerned is being faken
for the implementation of {ha recom-

mendations,

Bro FEHIATOW Ay : wiafafy

S weEe § oAy sfoaea W owgr g 5

training facilities for suitable candi-- .

FAF el # Afaw AT HET g
TAT #F NGTT T IAW eqrfaq F
ET ASTRN g1 A% A gg W &
w1 & 5 3@ == aartasreat it =59
Wl &\ & st =g g F few e
el & wA ==f Y § AR SRt
Fq1 ofcomw fasar 27 )

SHRI A, C, GEORGE: The hon.
member is referring to the recom-
mendations made by . the delegation
of Engineering Association. We are

not referring to any partic{xlar nego-

tiation déne by the Government of
India. I may not be ablé to give a
reply about any particular negotiation
conducted by this Associaton.

Iro WEHWTARW qiSy ¢ G wWe-
e qoT qNT 95 X T@T @1 E IEH
g fomt g 2 B owfew s
S I AT AW AT A I

| wfr e Y om0 & s

ti-
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a@mg&wma&w FEATE
#r 7f 2, frr P 2ot 7 Tt A 2
geq ¥ 7g o foar & 5 aeafras g=r-
famifxat & oy & wEFEF Fd-
A AT @ 21§ St =
g AT AT S

SHRI A. C. GEORGE. The Engi-
nieering Association spons.red a dele-

gation,  They visited many countries
- ih“the: Far East after which they
s reporty I We-are not

wﬁ’ﬁ&rﬂ%uiar negttiation.

o FerTCTTr qrs : sffaf-
#eEd g F&qT Afaad #v fawrfat
F Fgr v g {5 suew qur grfeear #
fraty = &dat #1 ofrer eqmaeT &
ST =g aifE ATqrET wE ST
qar AT arry &1 fqaiq w0 F fag
& dat § saiT wrfag T Eh | &
SAAT AEAT § 6 I avEe § O
AT %"r*ré%mﬁ%mwa%r T
' *t}l“ﬁfﬁq‘{§7

SHRI A. C. GEORGE : We have a
free trade zone now  fuuctioning in
Kandla and there are sufre- prelimi-
nary works going on about improving
the functioning of the free trade zone.
Only after the Government of India
is satisfied about its working, the
intention to move to further free
trade zones will be taken up.

SHRI B. K. DASCHOWDHURY : In
view of hon. Minister's reply in para
9 that the establishment of free trade
zone at Dum Dum and ©aldia should
be expedited in order to enable the
Japanese firms tp -establisnh industries
in 'thesz zones for expert to Japan and
third country markets, 1 would like
to know from the hon. Minister what
specific attempts have beenn made in
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this regard to develop free trade zone
area in Dum Dum and Haldia.

SHRI A, C. GEORGE: At the-
present stage, I can only say that.
these proposals are under aclive
consideration.

Assistance Under United Nations
Development Programme

375. SHRI M.
Will the Minister
pleased to state:

KATHAMUTHU -
of FINANCE bke

(a) whether serious difTerences:
have arisen between the two impor-
tant wings of the Uniteq Nations, the
UNIDO and UNDP, regarding the
method of approval of projects for
assistance;

(b) whether these ‘differences have:
adversely affected the U.N. assisted
development programmes in Indiz;
and

(c) if so, whether India has taken
any initiative in resolving thesa differ-
ences.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOD CHAVAN):
(a) Some itime =ago, there was a
divergence of views belween the Ad-
ministrations of TUNIDO and UNDP

regarding the formulation, appraised
and approval ‘of industrial projects..
These were, however, harmonised

through consultations betwesn the
two organisations and their iuter-gov-
ernmental governing bodies;

{b) Ne, Eir,

‘(¢) Does not arise,

SHRI M. KATHAMUTHU: Jt has
been admitted thsat there are differ-
ences. I want to know from the hon.
Minister what is the nature of the
difference and how had it -affecteg us
in getting approval of our projects?
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SHRI YESHWANTRAO CHAVAN:

These two. bodies are complementary
to each other. UNIDO has the specific
work of co-ordinating industrial pro-
jects, schemes, eic, mostly these are
financed by the UNDP. - That was,
a major difficulty of making iy more
effective. There was some difference
of approach, but UN itself passed re-
‘golutions and certain ad hoc commi-
ileez were appointed which went into
the procedures and other matters. Dis-
cussions were held as a result of which
they have found out a way, so as to
harmonise their activities in this parii-
cular matter. I think as a result of
this, things would possibly move more
eflectively.

SHRI M, KATHAMUTHU: T want {o
know what happened, whether there
was no delay in getting approval.

SHRI YESHWANTRAO CHAVAN:
I do not think so.

@ dw v goear § v fan
et & fad emdl w1 wmeaw

wle]

*377." off qauE oW

=it w1 fraw Fag v :

wr faw weft ag oy o g
wu fo e .

() et @2 &% wrE hearsy’
ww wranei ¥ wqgfe orRwi &
o Tl ¥ WA w1 gyt ¥ e
& B am g

(=) méz#m:ﬁm]ii
w1 9§ ¥ dm wqgier wrﬁrlﬁ
for e R & 508 73w
_wmwmmimﬂh
Ris ik ¢ !ﬂt :
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(a) =fk &, A& g7 wwew &
FIRTTATT T H2H ISTC AR E 7

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
A statement is laid on the Table of the
House. '

STATEMENT

From the informatinn given ky the
State Bank of India, the position re-
garding recruitment 1o the reserved
posts for Scheduled Casies ang BSche-
duled Tribes is not satizsfaclory. The
reserved posts could not he filled in
ly candidates b+longing to Scheduled
Casles and Sche.!uled Tribes for vari-
OUS reasons,

With a view {o improving represen-
tation of these communities in its
employment, the bank hus stated that
it has taken the following special
measures:—

(i) Instructions have been isrued
thal all vacancies in the sub-
aordinate cadre should be filled
from S.C./S.T. candidales as
far as possible iill guch time
as the backlog in their recruit-
ment is cleared,

(ity Minimum edvecclional qualifi-
cation for recruitment to cle-
rical grade has been relaxed
for  Scheduled Castes/Sche-
duleq Tribes,

(lil) Qualifying standard in the
written test for selection of
Probationary Oflicers and
clerks is relazeq for the Sche-
‘duled Castes/Scheduled ‘Pribes’

(iv\' Vacantier will 8.30 be notifled:
to the special’ bodies oy the
‘Beheduled - Cotes and - 'Sehe-
d‘lﬁud Tﬂhﬁs 8t thit they can
mm r.ﬂtaﬁ!a candimus :
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oft wauig W@ WA aw A6
v amay 57 faeed wrf §7 ag
a A & v Fi o w120 wAgfaa
wyarfaat & fag gefar wgar @,
AR T T waeq 7l R A &
EX WE FT Q0 F7A F (A0 w17 F9
gT v IIAATEE?

SHRI YFSHWAN1LLAD ClIIAVAN:
"If the hon. Membe: sees the statement
that was laid on tha Table of the
House, he w illfin: that I have myself
stated thag the situation is not very
‘satisfactory. 1 have said that instruc-
tions have been issued that all vacan-
cies in the subordinate cadre should
be filled from SCST candidates as far
as possible till such time as the back-
log in their recruilment is cleared.
"There was difficully about educational
qualification, So the minimum edu-
calional qualification for recruilment
“to clerical yrade hag beon relaxeq for
SCST. The qualifying standard in the
written test was also presenting some
difficulty. It was coming in the way
as some sort of a disincentive for the
SCST candidates to get qualifying
marks. We have {ried to minimise that
also, Vacancies weer also nolified to
the special bodies.

Normally the method is that the
‘vacancies are notified and people have
to register themselves with the employ-
‘ment exchanges. The employment ex~
-change is becoming somewhat difficult
and  act as a blockade in this matter.
' Therefore we have now under con-

gideration without even going through
‘the employment exchange thev can
directly make an application and they
can be taken in. These are some of the
‘practical, procedural difficulties that
-cAme in the way, which we have tried
“to tackle on practical basis. (Interrup-
ﬂom)

d}mm oY 7 W
mt‘fsr&mtit,wﬁ e W
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WA ®T %47 WrASGEAT & 7§41 4y
Fra wrok s § g R e fo gofie-
T2 %1 WY F7A1 2141 8, 3A%T fHora
agw & € 7% fan wmar A s
fasraq o faar s 27

o ORARAMCIT WM AT FFA
¥ o1 7 #9 %%, Afwq 0@y #1§ AT
¥y qrr Ag £ w9 #tE gEr W
g1 qwar &, oA 71 & A& w7 AwAT
g

 faufa fom: =2z &% Wl @Y
AMAMTEOSAFTH A T HEATHT ATHICAL
¥ Y gzl AT 2, THH vegry ¥R
T wEgrT e & wrAar Wi
) agdr § o TE grAA AT
wrg g o an At ok wdwa gwnd
#fr wigg FHIA—AT IEETET I9H
qr| Wi, 99 97 4% 93 nifead $ee
sy & WY ag Tl g1 WA W
€ AT F A ATAA q€ Aqq AT
& ATAAT STTEAT 3 FAT HIHIT AW HA
¥ fag dame g7

SHRI YESHWANITAO CIHAVAN:
I think the idea is certainly good. But
the organisation of these banks 1is

nation-wide. There are 14 banks. The
question is. certainly engaging our

attention, how 1to syslematise the
method of recruilment is certainly
Yefore us.

SHRI K. 5, CHAVDA: May I know
whether any responsibilily has besn
fixed on the officer vho is not. imple-
menting the rules for filling the reserv-
ed quota for SCST and if so what



27 Oral Answers

action has the Govornrient taken re-

garding the failure f ihe officer cun-
cerned?

SHRI YESHWANTRAO CHAVAN:
Naturally, il anybody deliberately dves
not observe the rules, action can be
taken againsi any otfi‘er or any re-
cruitng officer concerned. Unfortu-
nately so far my experience is tnat I
have not gnt evidence against any
particular officer, I fAnd the :y-iem
rather defective. Therefore, we have
taken steps to see that firsi of all we
remove the defects m the system so
that we can see better results. If there
are any complaints sbout anv indavi-
dual officer and 1if these are brought to
our notice we shall ccrtamnly take action
against them,

SHRI KARTIK ORAON, May I know
from the hon. Minister whether the
Government are awsre of the proce-
dure for recruitment of SCST candi-
dates by the State Bang of India?
They have laid downm fifty per cent
marks obtawned at the matriculation
examination far elig.bilily to apply
but by subsequent wriften tesly and
vivg voece they are not found suitable,
I! s0, would the Governmeni see wis-
dom 1n directing the State Bank of
India to take SCST candidates straight-
away if they had secured 50 per cent
marks at the matriculation examina-
tion, regardless of what marks they
secure in the written or viva voce
tests? Is there some other method to
get over these corcumventive designs,

SHRI YESHWANTRAO CHAVAN:
If the hon. Member tries to see the
statement again, we have tried to
minimise the qualifving marks in the
test; thus we are tirying to make it
easy for the SCST candidates to get
through. If even this fails and does
not come to improve the position, we
shail have to take into consideration
the drastic suggestion that Iz made by
Mp, Orson.
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Indo-Soviet Talks on Annual Trade
Plan

3

*378. SHRI ONKAR LAL BERWA:
SHRI K, LAKKAPPA;

Wil the Minister of
TRADE be pleased to state:

FOREIGN

(a) whether the Indo-Soviet talks on
ihe annua) trade plan for the next
year were held jn New Delhi on the
13th November. 1972; and

(b) if so
the meeting”

the decisions arrived at

THE DEPUTY MINISTER in THE
MINISTRY OF FORFIGN TRADE
(SHRI A C. GEORGE): (a)» Yes, Sir.
The talks were hold from 13th to 25th
November, 1972.

(b) The Trade Protocol for 1973
finalising the listy of goods to be ex-
changed between India and USSR and
envisaging a trade turnover of over
Rs. 411 crores has been signed as a
result of these negotiations,

oft sifwie oo AT, gy =T
iy w0 w9 w1}, I fvear WA
femr sy Wi feemr fade fer
W@ W & T ¥ ERaE wwT
& for soere wr s s oY
§?

S8HRI A, C. GEORGE:; In 1973, the
imports are expected to be Rs 151.9
crores and exports Rs. 238.8 crorem
The intbalance if expected to be ba-
lanced from speclal facilities given
by USAR Government,
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sft wifwre orer dowr: 8 qur

& fe it o oY oty &Y w0 T W

W ¢ 9w few a<@ wawae aamar

" o WY T T ol W Yy e
WY 5T ¥q7 A Frater 7 sro )

SHRI A. C. GEORGE: I am afraid
the hon. member has gone wrong In
his arithmetic. I said the imporis
will be Rs, 151.9 crores and exports
Rs. 259.8 crores. The difference iz not
Rs. 300 crores. The imbalance Is ex-
pected to be met bv imports repay-
ments and paymentis due to USSR
during 1973 against various economic
credils extended by USSR in the past

st S{wIT oo A uar - foeEr g
frar i, ag o AR an FE
g g PR s ar ariEe
wAt grar fear s ?

SHRI A. C. GEORGE: In regard to
different items< where Lthe import is
canalised even otherwise by the State
Trading Corporation, such imports will
be thinug» the State Trading Cprpora-

tion. Other items wall be allowed
through the private operators.

stwrdw : w7 ag 9w ¢ fF agi
¥ woar Fe fevw qgR Qe @t
off & forwe aug ¥ fggeamm & w=ar
AW T @ I § W1 s e
TG I el § W g w2 #)
AT pEE M e oy § wfeand
ey’

weaw WYy . JF TATT WAL X
R ¥ li ) qg FAw w3
o d At 7§
am1 Ls—-2
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ot wriw : gaTd A feelt e
AThe ¥ wTRdte A FT Ot §, T wr
gy amET O EfE. .. ..

st wew fagrdt wrodY : wE
T TG W GO & AT F |l
FLRN f

sregw wiam  EO AR AT WAt
T

ft srEer fgardt arodgt  wTowT
ToTad & ar & o7 g F o dE
q1F !

oft A% difeas w7 w1 gw A G
frafa w7 &, sawr aride wdfe w5
Wt wrer fear s @ f& & 9@ AW
w% | w1 7 99 § fE avere A duen
fFar § 5 a7 =R U9 W9 @9
waam?

MIT SPEAKER®' The question is
whether the Incdo-Soviet talks on the
annual trade plan for the next year
were held in the New Delhi or not
and il so, the decisions arrived at in
ihe mecling. lle has already replied
to 1t,

SHRI ATAL BIHARI VAJPAYEE:
Is it one of the decisions arrived at
that hence forward shoes to Soviet
Union will be exported by the STC
and private parties will not be allowed
to export shoes?

MR. SPEAKER: Is this relevant,
what was wrong with Shri Ambash's
question? You better reply to both.

SHRI A. C. GEORGE: Aboui leather
export, there is a question No. 379
coming immediately after this and I
will answer it then. About Mr. Vaj-
payee's queslion, last month we have
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wnalised export of shoes not only to
Soviet Union but to all the ocountries

theoggh the BTG

Unsatislactory Role of Leather Indus-
try in World Market

%379 SHRI PAMPAN GOWDA WwWill
the Mumister of FOREIGN TRADE be
pleased to state

(a) whether our Leather Industry
i35 not playing satisfaclory role in the
world marxets, and

(b) 1if so the reasons therefur and
the «tzp< Government have taken to
explo1* the markets for leather and
leather goods?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN I[RADL
(SHRI A C GEORGE) (a) Export
perfoimance of our Ileather industry
has been very impressive over the past
several years

(b) Does not arise

SHRI PAMPAN GOWDA May I
know how this year's export figure
compares with the figures for the last
iwo years?

SHRI A C GEORGE In 187!-72 the
tota]l earning of 'foreign exchange from
seirii-inished leéather and leather goods
wai Re 086 crores The seml finish-
ed Isither alone accounted for Rs. 84
c¥ofes. This year withun six months,
weé have exceeded the total figure of
1971-72 That may be tbe reason for
the small crisis in the finished leather
or leather goolls hidustry. '
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it wrtfreg Wae  wAlt age &
wamar & fe ww@ wr wwn S O
¥ww g § o & ag wm oI
f oY werer frafer far o §, Sed
frefy feek & oix o= fireit & w1
o7 wwar wvay §, freelt =l & sy
71 & W forey oara Ftaa fradt o

SHRI A C GEORGE About leather
exports there are three general case-
gories (1) Raw hides and skins (2)
EI tanned and Chrome tanned leather
under semi-finished leather and (3)
leather goods including hnes and
chappals 1 will nol be able to go
into the details of different sphit-up of
leather goods But this vear our per-
formance has heen gon!l Aboii semi-
finished leath'r, that has aready
feiched us more than the tolal of last
vear

Land for Construction of Quarters for

the Employees Working in Central

Excise and Income-Tax Departments,
Patna

380 SHRI RAMAVATAR SHAS-
TRI Will the Minister of FINANCE
be pleased to state

(a) whether the Central Board of
Revenue had sanctioned a sum of
Rs 3,560,000 in the year 1884 to pur-
chase land at Patna for the corstruc-
tion of residential quarters for the em-
ployees working in the Central Excise
and Income-Tax Departments at Pat-
na;

(b) whether the representative of
Central Excise and Income-Tax Unions
discussed this issue with him o1 the
10th August 1971; and

{(e) if 80, what action has besn
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LI

THE MINISTER OF STATE IN rRTRET ITeRt
THE MINISTRY OF FINANCE (SHRI * L I

K. R. GANESH):(a) Yes, Sir. IR mam e &
(b) Yes, Sir et ¥ fog sl wr # ot fors
(¢) Out of the amount of Rs 350 figur 9us =X ¥ urs  wiwwfay

lakhs sanctioned for purchase of land # FrE fazdy fot a 7 afr fedt s

at Patna In 1964, a sum of Re 270
lakhs was deposited with the PPatna ar M F W d

Improvement Tru<t for the purpese, a?

Acquisition was delayed on account of . s m: T o @ *
a writ filed m the lhigh Couri Sib-

sequentily however, the Stale Govern- T t !

ment released all the land proposed ! TRTAAT AR REAS qEET

tor acquisiiion and the Patma Improve- T frarae |
ment Trust consequenily returned the

amount deposifed with them in Nov- g Wi Y fewam e
emher, 1968 Since then sirenuous v S W hage &7 R

efloris have been made to purchase a

swtable place of land through {he e E‘T o
State Government, private agencies, WRITTEN ANSWERS TO
etc. but without any success so far, QUESTIONS

The efforts are still continuing
Turn-over of Export/Import Trade

oY TATHATT WrEN w9 TR with U.E., U.S.A, COMECON apd
W WAET FAETH AG TIAT A WY Middle East Countries
¥ 7.79 uwre TawewT 7T § AR %362, SHR1 BIOGLNDRA JIIA Wil

¥ Tearz ST AT FHET FY 24~  the Minwter of FOREIGN TRADL be
8~72 FY FYE 77 foay gy & 7 gfy  Pledsed to state

-

{T.!ﬂ F9 FT ST [T 3’ 7 (a) the total turnover of expori and
import trade with UK., U.S.A.,, NATO

w1 Wo wuTTo 'Tﬂfﬂ': qTaT e countries and of the COMECON and
1 8 fomr w@r ar 7@ frar waT those of the West Awia during the last
“mﬁmwtlﬁmu three years, and
war ¢ froag At WA W (b) what attempts are belnz made
Fomf § & wwWE wawex 10 balance mport with exvort or
Ty T develop foreign trade with rupee-
T d
W " * gﬁ payment countries in order to reduce

wrd ft § v N WOTTERET ¥ jhe eficit of foreign exchange?

WAL WEAFIHE T e MINISTER OF FOREIGN

AR W | ot A S ®  TRADE (SHRI L N MISHRA): (a)
L g Total turn-over of exports and imports
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with NATO, COMECON and Waest Asia

(Rs. Crores)

1969-70 1970~71, L 1971-72

(I) NATO . . . 1360 1408 1606
of which

UK . . .. .« . . 268 297 386

() USA . ) . 708 660 680

(II) COMECON . . s8I 480 517

(III) West Asia 232 253 283

b) In order to improve the balance
of trade position, all possible eftorts
1o promote exports and to save on im-
ports to the extent feasible are bemng
made A close wateh 13 bewng kept
cn the trends of exports and appro-
rriate getion is taken as and when
the need arises

Among the steps taken to utilige the
potential of expanding exports to East
European countries are annual bila-
teral trade negotiations with these
wountnes Indian firm Public Sector
Urgamisalions and Export Promotion
{ nuncil= are encouraged to partic'pate
"1 fairs exhibitions held in these coun-
ti1es from fime to time Sales-cum-
st idy teams and market surveys have
been airanged to study export fpros-
pects in these countries Purchase dele
gations from those couniries a'e given
facilities to visit the various manufac-
iuring centres in our country connected
with exports to those countries

Soviet Unlon’s declsion to buy Barium
Carbonate

364 SHRI C K JAFFER SHARIEF
Will the Minister of FOREIGN TRADE
be pleased to state

(a) whether the Sowviet Unmion has
decided to buy from Indla 10,000
tonnes of Barlum Carbonate esery
year beginning from 1974, and

(b) if so the broad outlineg of the
dea] struck mn this regard”

THE DEPUTY MINISTER IN TIE
MINISIRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b
An Indian firm 1~ 1eporied to have
contracted for the supplv of 1000
tonnes of Barium Carbonatie Powdet
to USSR durng 1072 73

Unchecked Expori of Hides and Skins

366 SHRI SARJOO PANDEY Will
the Mmister of FOREIGN TRADE be
pleased to state

(a) whether the large-scale un-
thecked expori of hides and skins hae
created a crisis in the footwear indus-
try,

(b) 1f so, the steps Government
intend to take to put an end to the
unchecked export of hides and skms,
and -

(e¢) whether this unchecked export
would hamper the supply of the order
of 15 lakh pairs of shoes to the Soviet
Union*

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE): (a) It is
correct that the footwear industry is
experiencing shortage of leather ie-
quired by it
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(b) Steps to regulate the exports of
semi-processed hides and skins are
under Government's consideration.

(w) wea® gt fader 9 fammr
W ST g 2 7

(c) State Trading Corporation is

hopeful of execuling this orcer.

et qo awir Wy fedd

*368. ¥ro Mg /e feapfier :
w1 fae dft 77 T *F o w4
fe  woRT ® T A ¥ o Aw AR
da wran W frad faed ot a8 S
g ufas faia &% & e 599
et ?

faw sare & T Har (st wo
Wo Agw) : TAT I WG ¥
fawrfat ax afew fRom,  g9mwr
wie, ® &1 0 fferw w7 e )
T, oW A% iy o & o 8,
T ATV § WUOAT TG HT WA T
qev qEY &0

Wax drqr famm gror wew W {
o, arare  ofcataamit s
weqfrdl & wrf of gl

*369. sft Wy wrw HNhww

war faer 5eY 97 IAT WY g w4 R

(%) e dwr for & 71 A
ot ¥ wew waw § fafww 39bm,
wrATR qfriiaAm w7 AET F5-
fat & fraeit qoit =t

(@) Fowr sl Y afvgrsmmar
¥ it nf AR s A T g
' e )

fam wwrow ¥ gg-wA (sihwAl
qaten Qgant) ;- (%) w7 (@), A
dror fomr & wem w3w W, fred S
a5t ¥ fafew 39w, smm qfe-
AFAT TET AT AT A
wfrat # frmfafes afc & fAw
forr & -

—— e — = —

1. FE-
(wrar ®wE W)
1969= 1970~ 1971—
70 71 72
Lol 0.38
AT T 0.50
fas=t =
AT 0.02 4.87 0.54
;AT 4.39
s Far
wWE
TR 35.00
T
(e awi
yfww) 19.20 7.62 3.86
fafger . G 0.25 0.64
23,70 13.12 40.55
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(m et § ) Shortfall in Jute Preocurement
*372. SHRI RAM BHAGAT PAS-
1969~ 1970- 1971~ WAN: Will the Minister of FOREIGN
70 71 72 TRADE be pleased to state:
. (a) whether there hag been a short-
II. (l) fafos fall in jute procurement in the coun-
WA try: and
wromret (b) 1 go. the reasons therefor?
& fau
T T3 THE MINISTER OF FOREIGN
=t TRADE (SHRI L. N. MISHRA): (a)
R and (b). Internal procurement of jute
L 55.00 55.00 65.00 Is being handled by the Jute Corpora-
tion of India, while procurement from
(ii) o abroad is being jointly handled by this
Corporation and the State Trading
i ferero Corporation of India. The quantities
o fafas to be procured have to be determined
ToE from time to time taking into account
various factors such as the volume of
s the crop., price trends etc. The jute
F g and mesta crop in the country in
1972-73 is estimated at only 57 lakh
waTe bales, and the shortage is sought to
frmior & be made up through imports. In view
m * * 97 82 of the fact that prices of jute in all
il the jute growing States have been

*qg guar  faefw o€ 1969-70
W 1970-71 ¥ fad ofaw dar
forrer % ave Swwew AE € )

IOI. ofrewr e fomr &, faredr &9
faefts asl ¥ wer Rw FH, "ol
oot & wrg frdw ot fodr &

() v dr foomr Wy weit &
wrq Aot T age g sy gt &
weqfrfl & wrd F fed o frdel &
AT ¥ TN O AT ATWhA A
B o woar ¥ 1 P o, oF s
farfirrs gpely & wwr-qeit & afcde
Fad 1071-72% 94409 ¥ wW

g

ruling above the minimum support
priceg fixed by Government on =&
statutory basis, no support operations
have been conducted by the Jute Cor-
poration. Commercial purchases are, ,
however, being made taking into ac-
count the short crop and the needs of
the situation,

Indo-Bulgaria Trade contract

*373. SHRI E. V. VIKHE PATIL'

SHRI V. MAYAVAN:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Indo-Bulgaria contract
has been signed for the supply of
Indian goeds to Bulgaria; and

(b) i so, the main features of the
contract and what are the goods to
be exported to Bulgaria?
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,THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
No. Sir. The Trade Protocol for 1973
"is to be negotiated and finalized at
Sofia during December, 1972— January,
1973,

(h) Does not arise,

Money stolen from Reserve Bank of
India, Bomhay

%376. SHRI PURUSHOTTAM
KAKODKAR:

SHRI M. 8. SIVASWAMY-

Will the Minister of FINANCE be
pleased to state:

(a) whether a bundle of 100-Rupee
notes worth Rs. 1 lakh was stolén from
the Reserve Bank of India, Bombay
on the 10th November, 1972;

(b} if so, whether any enquiry has
been conducled in this regard; and

(¢) 1f so. the outcome of _the en-
quiry?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
() to (c). The Reserve Bank of India
Heve reported that on Thursday the
9th November, 1972 the Deputy
Treasurer (Banking) of the Bombay
OMice of the Bank, while rechecking
the currency notes jhat had been put
in two different boxes for meeting cer-
taln indents received from two tellers,
found 1000 pieces of Rs. 100 déenomina-
tidn notes—that is Rs. 1,00,000 in all—
missing from one of the boxes. After
satisfying themselves that no trace of
the missing bundle was available, the
Benk reported the matter to the police
and Investigations by the Police are in

peogress.

Assisiance from World Bank for
Chambal Valley

3525, SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to
state:

(a) whether a World Bank team re-
cently wisited the Chambal Valley
areas and expressed the view {hat the
World Bank project can be completed
in five years' time;

(h) whether the World Bank team
has given any assurance for giving
agsistance for this scheme and if so,
the main features thereof; and

(c) whether pursuant to the visit
of the team, Governmeni have for-
warded their own estimates of the
amount required for the project and
if so, the detailg thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) A World Bank Team had recently
visited the Chambal Command Area
in Rajasthan to see the steps being
taken for wulilising the irrigation
potential to the maximum extent.

(b) The {eam had given an indica-
tion that a project for the develop-
ment of the Command Area in the
Chambal Valley could be considered
by the Bank for assistance,

(c) A Project Report for Chambal
Command Area Development is under
preparation. It is not possible, there-
fore, to indicale at this stage the
finance required for the project.
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Reduciion in Jute Exports by Jute
Owners

3527 SHRI MADHUKAR Will the
Mimster of FOREIGN TRADE be

pleased to state

(a) whether jute owners In the
country have recently reduced the ex-
port of jute in order to frusirate Gov-
ernment’s action of levving duty on
export of jute, and
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(b) whether Government haie cut
down the duty Imposed on export of
Jute under their pressure, ifso, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) Ewports
ot jute goods during the frst 6
months of the current financial year
have been somewhat lower than the
corresponding figures, of the last vear
This has been largely due to keen com-
petition from synthelles and other
factors ang the high prices of jute
goods resulting from shortage of raw
Jute this year

(by) The export duty on primarv jute
carpet backing cloth wewghing 9 oza
and above per saq yd has been reduc-
¢d by Rs 400 per tonne from 1-11-1972
o make this 1tem competitive with
synt i ¢ primaries

Special Measures {0 Modernise the
Taken-over Textile Mills

3528 SHRI M S SIVASWAMY Will
the Minister of FOREIGN TRADE be
pleased to state

(a) whether Government have taken
any special measures to modermse the
taken-over textile mills in the country,
and

(b) 1f so, the State-wise,
thereof?

celals

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b)
Out of the 57 cotton textile mills, the
management of which has been taken
over by Government under the Indus-
iries (Development and Regulation)
Act 1951, modernisation programmes
in respect of 45 mills, Involving a total
financial out-lay of Rs 168507 lakhs,
have been sanctioned so far State
wise details thereof are given in the
statement lazd on the Table ol the
House [Placed wn Library, See No.
LT-2050/172)
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.Senjority of Income Tax Officers
recruited in 1968

3529. SHRI K. LAKKAPPA: Will the
Minjster of FINANCE be pleased to
state:

(a) whether the method of recruit-
ment of 200 Income-tax Officers in 1968
through the Union Public Service Com-
mission was similar to the one adopted
in making special Recruiiment to the
Indian Admunisirative Service in
1956;

(b) if so, whetlher the seniorily of
ihese direclly recruited Income-Tax
Officers has also been determined on
the same principles as adopied in fix-
g the seniority of special Recruits to
ihe Indian Administrative Service: and

«(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir. The method
of recruitment of Income-Tax Officers
(Class II) in 1968 against 200 posts
decided to be filled in by ad-hoe
recruilment through the Union Public
Service Commission was in many res-
pects not similar to the method adopi-
ed for the selection of candidales for
appointment to the Indian Administra-
tive Service by Special Recruiiment
in 1958.

(E) and (c¢). No, Sir. Their seniority
was determined in the light of the
existing instructions regarding the
seniority of Income-tax Officers (Class
1),

Economic Aid from USA

3530. SHRI RANABAHADUR
SINGH: Will the Minister of FINANCE
be pleased to state:

{a) whether the House of Represen-
tative in U.S.A. has demanded resump-
tion of econpmic aid to India; and
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(b) if se. the extent of economic
ard India was expecting from U'S
Government and how 1t would allect
the economic development in Indiy?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO ClIAVAN;:
(a) No, Sir.

(b) Does not arise.

Request from Madhya Pradesh Gov-
ernment for developing tourist facilities
during Fifth Plan

4541, SHRI MARTAND SINGH GF
REWA: Will the Minister of TOURISM
& CIVIL AVIATION be vleased o
state whether the Government of
Madhya Pradesh have requested the
Central Government to help the State
in reveloping fourist tacilities during
the Fifth Five Year Plan and if so,

the reaction ot Central Governme.i
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): No specific request has bewst
reveived by the Department of Tour-
ism from the State Government,

Marketing of Rubber

1532, SHRI VAYALAR RAVI: Wil
the Minister of FOREIGN TRADE ¢
pleased to state:

(a) whether Seclion 8(2) of fae
Rubber Act, 1847 clearly states that
improving the marketing of rubbe: s
the function of the Rubber Board:

(b) 1t »0, the reasons for entiusil-
ing the marketlng of rubber to the
State Trading Corporation while the
Rubler Board is fully equipped wn
ferms of funds, technical and scientifie
personne]l as  well as organisational
facilities required for the purpose;
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(¢) whether thepe is any proposal to
form a new set up with the Rubber
Board replacing the State Trading
Corporation at the apex level and the
co-operative societies working as
Lijaison between the growers and the
Beard; and

(d) if so, the salient features

thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) The idea in entrusting the pur-
chase and marketing of Rubber to
§T.C., was with a view to increase
purchase from small growers and
creating a buffer stock of rubber if
necessary to ensure stability in the
market prices of rubber which were
below the Notified prices. Entrusting
this operation to the Rubber Board,
apart from sapping away their time.
energy - and ~resources, would have
necessiated setting up of a separate
department under the Board with con-
comitant, financial ramifications. It
~was felt that this would defeat the
very purpose, namely, development of
rubber industry, for which it was set

up. _
(¢) and (d). The Rubber Board has
recgntly sought the guproval of the
Government - of India under Section
‘8A of the Rubber Act, 1947, to -pur-
chase Rubbpr: I.n the intemal market
ar.td sell, -&t, tﬁ tht manuncmrers and

2&.030 mnnu of Natural Bubbcr ‘to :
mpupmwlmhbﬁrmm-'

. market with & view ‘to bringing: the
“level ‘of wamnl market ' Drices {,0.
.'_'_mm_a@enmnm:ndm:._._
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+ 3538, ﬂHRI VAYALAR RAVI: Wil
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether there is any proposal to
set up: Central Processing Factories
and Regional Processing Centres under
the auspices of the Rubber Board at
important rubber growing Centres;

(b) if so, the broad features there-
of;, and

(¢) if not, whether Government pro-
pose to take the initiative for the
opening of such Centres?

THE DEPUTY MINISTER IN' THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) to (c).
Rubber Board have submitted pro-
posals for (i) Establlishment of a pro-
cessing unit for production of Techni-
cally Specified Natural Rubber under
the Rubber Research Institute of the
Board; and (li) Establishment of pro-
cessing Centres threugh Co-operatives.
These are being examined.

Pay Secale of Cautroller of Imports
and Exports

3534, SHRI VAYALAR RAVI: Will
the Minister. of FO.REIG‘-N TMDE be
pleased . to -state: L

(a) whether the acale: of pay of the
post of Controller -of Imports and Ex-
ports is not commensurate” with the
heavy .duties and: mnop.sihllities at-

“tached to the post;

:b) mmmmamm-
Controllers . ardd . Con-

Mdmo&m.md

‘() whether Gumtnn:nﬂu to

_mnin. &e whuh mma mo'l
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The
existing scale of pay (Rs, 400—800) of
the post of Controller (Class II), which
15 an improvement on the original
scale (Rs. 350-350-380-380-30-650)
was prescribed by the Second Pay
Commission, having regard to the
dulies and responsibilities attached io
the post,

(b) No. Sir. On the contrary, with
the abolition of the erstwhile posts
of Coniroller (Class I), due to the
Reorganisation of the I&ETC organisa-
tion, Asstt. Controllers (re-designated
a» Controllers—Class II) have now
lecome elligible for promotion direct
1o the higher grade of Deputy Chief
Controller (Rs. 900-50-1250),

(c) The Third Pay Commission is
already examining the pay structure
cf all the posts under the Central
Government, including the posts in the
I. & E.T.C. Organisation.

Assurance for Compensation to Hosiery
Industry

3535. SHRI BISHWANATH JHUN-
JUUNWALA: Will the Minister of
FOREIGN TRADE be pleased to state:

(a) whether his Ministry has given
an assurance to compensate the hosiery
industry which has suffered heavily as
a result of the “rags” scandal;

(h) whether the representatives of
the hosiery industry mei the represen-
tatives of his Ministry towards the end
of October, 1972 and expressed their
grievances about the offers thai were
made by Government to them: and

{(¢) if so, {he nature of the offer for
compensation made by Government
and the reasons why it did not find
favour with the industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

50

(b) and (c), Does not arise.
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Number of Indians and Foreigners

who have ocoupied Rooms in Five
Star Hotels during 1970-71, and 1971-
2

3587 SHRI K P UNNIKRISHNAN.
Will the Mnister of TOURISM AND
CIVIIL. AVIATION be pleased to state
the number of Indians and fareigners
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who occupied rooms 1n the B5-Star
hotels 1n the country during 1970-71
and 1971-727

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) A statement showwng the
number of Indians and foreigneis
checking m at hotels durmg 1871 and
1972 (January-September) 1s laid on
the Table of the House

STATEMENT
Number of Indians and Foreigners checking-m Hotels

— — = -

Name of Hotel

- —

1971 Januars-Seprember

Hotel Obero Place,
Hotel Clarks Sh raz, Agra

Ashoka Hotel, New Dellm

Hotel Obero: Inter.onun n al, New Delly
Ta) Mahal Hotel, Bombay

Sun-N-Sand Hotel, Bombay

Hofel Rambegh Palace Jaipur

Lake Palace Hotel, Udapurtt

Snnagart .

1972

Indians  koreigners Indians Foreignus
2,642 2 096 3,035 12%
4,301 21,851 2,671 9 745
23,160 35,447 20,040 21,730
35768 76156 21,207 54,790

NA NA NA NA
3,292 28,020 3,607 22,196

NA NA NA NA

1,249 368¢ NA NA

tHotel remuns closed durtng January-March on account of winter.
t1Hotel remaned closed from May to August 1971 for renovation.

N.A. Not avadable.

Appointment of Workers on the Board
of Directors in Public Undertakings
under the Ministry of Tourism and
Civil Avlation

3538 SHRI CHANDRA SHEKHAR
SINGH. Will the Mimster of TOU.
RISM AND CIVIL AVIATION b
pleased to state

(a) the names of the public sector
undertakings under his Minigtry

where workers have been appointed
on the Board of Directors together
with the names of the individuals
appointed so far,

(b) 1if not, the reasons for delay,

(¢) when workeis are gomng to be
appointed on the Board of Directors
in all the public sector undertakings
under his control, snd
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(d) the names of such undertakings
which have been selected so far for
trying this experiment to begin with?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Shr1 S Madhusudan,
General Secretary of the Civil Avia-
tion Department Employees Union is
a part-time member on the Board of
the International Airports Authority
of Tndia.

(h) to (d). Govrenment have de-
cided to iniroduce on a trial basis, a
scheme for the appointment of
workers’ representatives on  the
Boards of management of a few pub-
lic sector undertakings, other than
financial or commercial units. In the
first instance, it has been decided to
implement the scheme in the Hindus-
tan Antibiotics Limited, Pimpri.

Micgal import of Woollen garments by
Firms

8539. SHRI M. NAGESHWAR
RAO: Will the Minister of FOREIGN
TRADE be pleased to refer to the re~
ply given to Unstarred Question No.
937 on the 17th November, 1872 re-
garding the 1llegal import of ‘wool-
len garments and state the names
and addresses of the firms and in-
dividuals who were given import
licences for the said purpose and the
value of the licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): Particulars
of all import licences and Release
Orders issued by the Import and Ex-
port Trade Control Organisation, in-
cluding the name and addresg of the
party, the items to be imported and
the value thereof, are published in
the weekly Bulletin of Industrial
Hoences, Import Licences, and Ex-
port Licences, copies of Which are
supplied to the Parliament Library.

54

Inadequate Fire-Fighting Units a#
Airflelds in the Country

3540. SHRI K. KODANDA RAMI
REDDY: Will the Minister of TOU-

RISM AND CIVIL AVIATION be
pleased to state:

(a) whether the Indian Airlines
Pilots have protested against inade-
quate fire-fighting units at airfields
in the country;

(b) if so, the reasong for the inade-
quacy; and

(¢) the steps Government propose
to take to improve the position?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c¢), The Indian
Commercial Pilots’ Association feels
that fire fighting arrangements at a
few airports should be strengthened.
Action is being taken to import some
crash fire tenders and to accelerate
the manufacture of this equupment in
the country.

Shortfall in Exports of Handlvem and
Silk Goods in 1971

3541. SHRI K. KODANDA RAMI

REDDY: Will the Minister eof
FOREIGN TRADE be pleased to
state:

(a) whether there was a shortfall
in the export of handloom and Silk
goods in 1871; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a), Exports
of cotton ang woollen handloom goods
in 1971 were higher than those in
1970, but exports of silk handloom
goods declined in 1971,

(b) The fall in the export of silk
handloom goods in 1871 was mainly
due to the fall in demand for scarves
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3542 SHRI EBRAHIM SULAIMAN
SAIT Will the Minister of FOREIGN
TRADE be pleased to state

(a) the names and addiesseg of
Indian Companies which have bcen
trading with Israel, and

(b) what 135 the main export to
Israel from India and import to India
from Isrgel, year-wise, during the
last three years and what 15 the total
foreign exchange ganed by our coun-
iry by such transactions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b)
This information 1s already available
i published documents of Chief Con-
troller of Imports and Exports and
those of Director-General Commercial
Intelligence and statistics, Calcutta

Rules for giving Selection Grade to
Central Government Officers

3543 SHRI AMBESH Will the
Minister of FINANCE be pleased to
state.

selection grade to the Central Govrn-
ment employées; and

(b) 1f so, whether a cépy of
ules will be 1aid on the Table of the
’
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THE MINISTER OF STATE IN THE
MINSTRY ,OF FINANCE (8HRI K.
R GANESH). (a) and (b). Certain
broad guidelines have been laid down
by the Secopd Pay Commussion in
para 10 of Chapter X of thewr report
regarding the provision of Selection
Grade, Specific propogsals when ro-
cewved from Ministries/ Departments
are considered on merits of each case
i the light of those principles

Amendments in Monopolies and
Resiriotive Trade Practice, Act

3544 DR H P SHARMA Wil the
Minister of COMPANY AFFAIRS be
pleased to state

{a) whelher the forme:r Chairman
of the Monopolies Commission Shia
Aliginiswamy had suggested some
modifications m the Monopolies and
Restrictive Trade Practices Act

(b) 1f <o the modifications sugge t
ed by him, and

(c) whether Government propose
to amend the Act in the Light thereof,
if so, by what tume?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY)* (a) Yes, Sir

(b) The modifications suggested

(¢) The matter is under exarmns-
tion,
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HReport of Enquiry into Belapur Sugar
and Allied Indusiries
[F A - =
3545, BHRI KRISHNA CHANDRA
HALDAR:

SHRI ONKAR LAL BERWA:

Will the Minister of COMPANY
AFFAIRS be pleased to state;

(a) whether Government have re-
ceived the report of enquiry into
Belapur Sugar and Allied Industries
set up by the Law Board;

(b) if so, when and what are the
salient points therein;

(c) the steps taken by (Government
on the basis of report?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a). The Government have
received the report of inspection con-
duclted under section 209(4) of the
Companies Act, 1956,

(b) ond (c). The inspection report
was received on 5-10-1972. It is
being examined by the Company Law
Board,

Suggestion by the Chairman of
Engineering Export Promotioh
CouncH regarding Export of Goods

3546. SHRI P. M. MEHTA:
SHRI P. GANGADEB:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the statement
made by the Chairman of the Engi-

(b) if s0, Government's reaction
thereto and whether Government are
considering a change .in their policy
to stop exports?

P

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and
(b).? The Chairman of the Engineer-
ing Export Promotion Council has
only stressed upon the need for fulier
utilisation of the capacity and increas-
ing the production so that enough
surplus is created for export at a rea-
sonable cost. The question of stop-
ping exports Jdoes not arise,

Foreigners deploved by Ford
Foundation in India /

3547. SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE be
pleased to state:

(a) the number of foreigners work=-
ing in the Ford Foundation in Indis;

(b) the number of foreigners and
itheir names who came to India to
serve i1n the Ford Foundation during
the last three years;

({e) whether Government are aw e
that in the recent past, the number of
foreigners working in the Ford
Foundation suddenly fell down, if so.
the reasons therefor and the names of
persons who Jlelt India on this aec-
count; and

(d) whether there are some per-
sons in the Ford Foundation who3se
names appear in the printed list of
known personalities of C. I A. in
American newspapers or in Journals
in German Democratic Republic; if
so, the reaction of Government there-
to.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Ten.

(b) Six. Their names are given in
attached Statement I laid on the
Table of the House.
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(c) During the past few years the
Ford Foundation has been
its methods of work and organization,
After consultations with the Govern-
ment of India, the Foundation has
indicated its preference to concen-
trate its assistance in selected areas,
rather than in ad hoc projects or insti-
tutions, Also there has been 5 subs-
tantial growth in institutional compe-
tence in India and & corresponding
decline in the need for advisers and
experts from abroad. In the context
of our progress towards self-reliance,
ascistance is being accepted on the
strictest application of the criterion of
essentiality. Because of these changes
the number of foreigners working in
the Ford Foundation has declined.
The namey of the persons working in
the Foundation who left India during
the last three years are given in
Statement II laxd on the Tabel of the
House

(d) Not to our knowledge

Statement |

The names of the foreigners who
came to India to serve in the Ford
Foundation during the last three
Ye€ors —

1 Mr. Charles R. Bailey.
2 Mrs Catherine E Clark.
3. Dr. John C. Cool
4. Mr. Davidson R. Gwatkm.
5. Dr. Fred Harvey Harrington.
, 8. Mr. Harry E. Wilhelm.

Statement II

The names of the foreigners who
have left the Ford Foundation in
India during the last three years upon
completing their assignments:;—

1. Mir. Robert 8. Queener.
2. Mr. William S. Reed.

3. Dr. Edward A. Kieloch.
4. Mr, Ian Martin,
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8. Dr. Douglas Enaminger.
6. Dr. Robert P. Worrall.

7. Mr. James Q. Harrison.
8. Mr. Harold Howe,

9. Mr. Donald A. Williama.
10. Dr. Norman C, Dahl.

11 Dr. Martin E. Abel.

12, Dr. Ralph Retzlaff,

13. Mr. Kevin R Manseil,
14. Dr. James L, Goddard.
15 Mr. W. Wesley Cochrane.

Import of Tractor under Gift Scheme

3548, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government propose to
have bulk import of tractors under
gift scheme through the public secto:
Project and Equipment Corporation
and

(b) 1f so, the mam features of the
gift scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b)
In the context of inadequate supply
of tractors a scheme was introduced
in 1888 by which a turists in the
country owning agricultural land can
import for their own use tractors as
a gift from near relativeg residing
abroad. This Scheme is, at present,
valid upto 31-3-1878.

2. The applications for import of
tractors under this Scheme mtodbe
supported by particulars of the do-
nars as certified by the Indian Mis-
gions concerned abroad. The parti-
culars of the donee, the applicant are
certifled by the State Revenue Autho-
ritles . The Customs Clearanee Per-
mits for import of tractor's ate grant-
ed to the eligible donees on the re-
commendations of the Mmistry of
Agriculture,
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3. Only specified models of tractors
are allowed to be imported under
this Scheme. Alongwith the tractors
import of certain specified agricultu-
ral implements and spare parts of
tractors is also allowed upto 30 per
cent of the face value of the CCP.
Indians who have lLived abroad and
are returning to India are also eligi-
ble to import tractorg under this
Scheme for their own use.

4, The Customs Clearance Permit is
issued subject to the condition that
tractors to be imported shall be utj-
lised by the applicant for his own
use in agriculture and that he will
not part with the tractor in any
manner whatsoever, without the writ-
1:11 permission of the licensing autho-

ty.

5. Under the gift scheme, Customs
Clearance Permitg are granted to the
eligible applicants for direct import
of tractors. However, arrangements
have also been made for bulk import
of tractors under the gift scheme
through the Projects and Equipment
corporation of India Ltd. for the
benefit of the agriculturists. Eligible
donors and donees who wish to avail
of this facility, can approach the PEC
for import of tractors through :them
provided they fulfil all other terms
and conditions governing the Scheme.
A bulk CCP has already been grant-
ed to the Project and Equipment Cor-
poration of India Ltd. for this pur-
pose.

Indo-US. mutual Csoperation in
Technical Areas

‘ 3549, SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Wiil the Minister of FINANCE be
pleased to state:

(2) whether Indo-US. mutual co-
in technical aress in future
will be cusfined only to five fields;

2851 LS—-3

.

(b) if so, what are these five flelds;
and

{c) the reasons for this reduction
in areas mutual cooperation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). Based on dialogue unit
the USAID Mission in India, in the
context of our progress towards self-
reliance and of our selective approach
towards foreign assistance and colla-
boration, it has been mutually agreed
that for the present bilateral U.S.
technical assistance to India would
be restricted after the 30th September
1972 to the following fields:—

1. Agricultural Universities Deve-
lopment. N

2. Rice Research and Nutritional
Foods.
3, Soil and Water Management.

4. Rural Electric Cooperatives De-
velopment,

5. Science Education Improvement.

6. Indian Farmers’ Fertilizer Co-
operative, '

Of these, two projects will termi-
nate on the following dates:—

(i) Nutritional Foods Develop-

ment. 31-1-1873

(ii) Indian Farmers Fertilizer Co-
operative 30-4-1073

The. remaining projects have, for
the present, been approved for conti-
nuance nptommm 1073.
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Sole selllag agents of Hindaleo

855, 8HR! JYOTIRMOCY BOSU:
Will the Ministey of FINANCE  be
pleased to simte:

(a) the namey and addresses of
Hindaleo's sole selling Agents, Con-
mgnment Agents and Stockists in the
Eastern region;

(b) whether the attention of Gov-
ernmeni has been drawn to the fact
that these selling agents and stockists
do not maintain any godown, yet get
poods tramsferred on consignment
basis thus depriving the Centre and
the State Governniemts of millions
of rupees in sales tax; and

() whether Government are con-
sidering to institute a thorough in-
vestigation into this allegation?

THE MINISTER OF STATE IN
THE MINISTRY OP FINANCE
(SHRI K. R. GANESH): (a) 1o (o).
The administration of sales tax (both
local and Cenfral) vests in the State

3552. SHRI R. R. SINGH DEO:
SHRI SHIV KUMAR

Will the Minister of FINANCE be
pleased to state:
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THE MIN Y OF FINAWNCE
(SHR] YESHWANTRAO CHAVAN):
{a) and (b). Two of the twelve Ame-
rican Peace Corps Volunteers with-
drammn from Haryana State have been
allotted to Rajasthan State at the re-
quest of the Government of Rajas-
than. The allotment was made by
the Government of India, who had no
objectign.

Meeting of comsultative committee of
the Colombo Plan

3553. SHRI P.
BAIAH:
SHRI B. S. BHAURA:

Will the Minister of FINANCE be
pleased to gtate:

VENKATASUB-

(a) whether the meeting of the
Consultative Committee of the Co-
lombo Plan was held recently in New
Delhi.

(b) if so, the points discussed; and

(c) the decisions arrived at?

THE MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN).
(a) Yes, Sir. .

(b) According to the standard prac-
tice followed in the meetings of the
Colombe Pjan Consultative Commit-
tee, certain Majar issues were identi-
fled and discussed by the Ministers.
These were:—

(1) The Economic and Social Imp-
lications of Drug Abuse.

{2) International Co-pperation in
Agriculture ang the Second Genera-
tion Problems of the Green Revolu-
tion,

H
(8) The Development of Appropr-

(4) The Problem of Indebtedness
of Developing Countries including the
Terms and Quantum of Aid.

(c) The Colombe Plan Consulta-
tive Committee Meetings are held in
closed sessions. They  provide a
forum for an exchange of views on.
and discussion by the Ministers of
matters of common economic and de-
velopmenta] interest. It is for indi-
vidual member governmentg to con-
gider the various issues raised and
to take decisions regarding imple-
mentation according to their respec-
tive policies and regulations or by
bilateral arrangements.

The main decisions arrived at by
the Consultative Committee of com-
mon applicabilify to all the memhber
governments were:

(1) The Governments of Bangla-
desh and Fiji were admitted as full
memberg of the Colombo Plan Con-
sultative Committee;

(2) The Committee agreed o the
establishments of a Regional Centre
for Technician Teacher Training to
be lgcated in Singapore and designat-
ed the Colombo Plan Staff College
for Technician Education;

(3) It agreed to appoint a Drug
Adviger to the Colombo Plan Bureau
{or the coming year;

(d) It was decided to accept the
invitation of the Government of New-
Zealand for holding the next meeling
of the Consultative Committee of the
Colombo Plan at Wellington in 1973;
and

(¢) It agreed that the Special
Taple for diacussion at the nexf{ meet-
ing should be “Joint Ventures: their
role in economic development and
their relationship to aid programmes.”
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Alleged seandal regarding dispos] of
Polythelens Powder held by private

Cable Company

3554. SHRI N. K. P. SALVE: wWill
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Government have peen
a press report in “Ecomomic Times”
dated the 20th August, 1072 that a
Multi-Million rupee scandal regard-
ing disposal of 2200 tonnes of poly-
thelene powder held by a private
cable Company was being investigat-
ed by the CBI; and

(d) whether the Union Government
in the Mipistry of Home Affairs have
over-ruled the CB1 objections and
allowed the firm to sell the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.
From the quantity mentioned in the
Economic Times report dated the 20th
August, 1872, it seems that the article
refers to M/s. Oriental Power Cables
Co. Action 18 bemng taken to divert
the excess quantity of about 32000
tonnes of low density polythelene
moulding powder imported by the
company to other Actual Users in
exercise of the powers conferred
under the Imports and Exports
(Control) Act, 1947 and Orders issued
thereunder. Diversion will be order-
ed purely on no-profit hasis. CBI
had not given any gpinion about the
disposal of the goods.

In regard fo snother firm wiz. M/s.

DECEMBER 8§, 1972
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Agreement on basis of Technical
Creltits with foreign commtries

3555, SHRI YAMUNA PRASAD
MANDAL: Will the Minister' of
FOREIGN TRADE be pleased to
state:

(a) the new trade agreements
which have been reached on the basis
of technical credits with some foreign
countries and the Government of
India;

(b) the commodities covered by
these new agreements and the total
value thereof to be exported from
India and to be imported from those
countries during the period Ist June,
1972 to 31st March, 1873; and

(e) the other salient features of the
agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) to (e). It
is not in the public interest to furnish
this information.

Export Target during 1972-73

3656. SHRI P. GANGADEB: Will
the Minister of FOREIGN TRADE
be pleased to state:

{a) whether his Ministry is aimmng
to raise the export target during 1872-
73; # so, by how much;

(b) what has been the average
rate of growth in the past three
yeurs; and

(c) whether there was poor l:-‘ef‘
formahce iast year in the expert tar-
get and if wo, the reasons therefor?

Ministry fazget
Rs. 1780 craves {(as jgiven in Wourtd
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Plan Mid-term  Appraisal). This
would imply a growih rate of 95
per cent over 1871-T2,

(b) The average rate of growth of
our exports during the first three
years of the Fourth Plan works out
roughly at a compound rate of 5.8
per cent per annum.

{c) The growth rate in respect of
our exports during 1971-72 was 4.6
per cent. Factors having an adverse
effect on our exports included main-
ly: (i) continuing shortages of domes-
tic supply of certair. basic raw mate-
rials (steel, non-ferrous metals, cotton
etc.) needed by export production,
(ii) Tiansport bottlenecks and dis-
location in shipments due to Indo-
Pak hostilities, (iii)the international
monetary crisis which added to the
uncertainties of foreign trade, (iv) re-
cession in world steel industry which
affected export of iron ore, ferro-
manganese etc., (v) restrictive trade
policies pursued by certain developed
countries, and (vi) inadequate ship-
ping space and increasing freight
rates.

Managerial and Directors Posts lying
vacant in S.T.C.

8557, SHRI SHYAMANANDAN
MISHRA: Will the Minster of
FOREIGN TRADE be pleased to
state:

(a) the number of Managerial and
Directors’ posts lying vacant in State
Trading Corporation during the last
three years; and

(b) the duration of vacancy in
each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{SHRI A. C. GEORGE): (a) and (b).
There were no vacancies in Mana;ﬂ:;

posty in the S7.C. during
ﬁ”% years. As regards the posts

of whole time Directors in the Cor~
poration, no wvacancies occured in
1969-70 and 1870-71. A post of Direc=
tor, however, fell vacant on the 1lst
September 1871 and 1t was filled on
the 6th May, 1972
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Steps to increase Exports during
Fifth Plan

3559 SHRI SARJOO PANDEY
Will the Mmster of FOREIGN
TRADE be pleased to state:

(a) whether the decision to cut

DRECEMBER 8, 1072
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1HE DEFUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C GEORGE): (a) to (c)
The policy of self-relance in the
sense of zero net concessiopal ad : by
the end of the Fifth Plan {e. 1978
79 and the magnitude and kind of
efforts required on the different as-
pects relevant to the balance of pay-
ments (including exports) will need
to be carefully worked out The pro-
gramme and policies to achieve the
objectives to be set forth in the Fifth
Five Year Plan are under considera-
tion and the Approach Document on
the subject by the Planning Commus-
mon, when finalised will be laid on
the Table of the House
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Use of opium by the youth in India

A3561. SHRI M. S. PURTY:Will the
‘Minister of FINANCE be pleased to
state:

(a) whether Government have re-
ceived information that the youth are
becoming addicted to opium now-a-
days; and

{b) 17 so, ‘the steps taken by Gev-
ernment to check this tendency among
the youth? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir, Exoept for
some isplated cases, opium addiction
appears generally to he confined to
old persons. However, a tendency
among same of the youth towards
abuse of ganje and chasas and other
turates, eic, bhag came fo0 Govern-

went's natice.
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(b) All the concerned enforcememt Ceniral Ald to Eerala for Rubber
Plantation

agencies both of State and Central

The Government have also taken
the following measures for checking
the abuse of narcotics such as opium,
ganja and charas and other drugs: —

(i) Oral consumption of opium for
non-medical purposes has been pro-
hibited in this country with effect
from 1st April, 1858; after that date
supplies of opium are made to the
registered opium addicts on medical
grounds;

(ii) Production and consumption of
chargs has been completely prohibit-
ed in India for a long time (over 2§
years);

(ili) Consumption of genjé¢ for non-
medical purposes has been prohibited
in =il the Btateg except in Bihar,
Madhya Predesh, Orista, West Bengal
and Uttar Pradesl;

(iv) With regedd to other drugs,
t.e, Barbituvpits) Amphbetaraines, id,
a United Netitits Convention has been
concluded. Provisional controls over
import, manufacture and distribution

of these drugs are under cunsidsra-
tion

3562. SHRI VARKEY GEORGE:
Wil the Minister of FOREIGN TRADE
be pleased to state:

(a) Whether any additional assis-
tance hag been given to the State
Government of Kerala for Rubber

Plantation by the Plantation Corp-
ration; and

(b) if so, the quantum thereof and
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) No, Sir.

(b) A Centrally sponsored Scheme
of providing loan assistance (100 per
cent) to Xerala Government for
planting rubber in 15,000 acres of
land envisaging an outlay of Rs 45
crores, at the rate of Rs 8,000 per
acre was included in 3rd Five Year
Plan The entire amount of Rs. 45
crores has been released to the State
Gpvernment. With effect from the 4th
Plan Period the Scheme stands trans-
ferred to the State Sector and it s
for the Kerala Government to provide
for the necessary funds from its
coffers,

Delegation sent Abroad

3563, SHRI MADHURYYA HAL-
DAR: Will the Minister of FINANCE
be pleased to state:

{a) the number and ulars of
the official mhd a] delega-
tions sent to different countries during
the first eight months of this year;

(b) the expenditure incurreg on sach
such delegation; and

(c) the impact of these delegutions
on the said countries?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (¢). The infor-
mation is being collected and will be
laig en the Table of the House as
soon as possible.

Ensuring Remunerative Price for
Cotton Growers

3564. SHRI VASANT SATHE: will
‘the Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Agricultural Prices
Commission has been entrusted with
the job of recommending guaranteed
remunerative prices for standard
varieties of cotton produced in different
regions of the country; and

(b) if so, which other measgures are
proposed to be taken by Government
1o encounter sluggish iendencies in
cotton pricts?

THE DEPUTY MINISTER IN THE
MINSTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The task entrusteg to the Agricultural
Prices Commission, in brief, ig to
advise the Government on the price
policy for a number of agricultural
commodities of which cotton is one,
with a view to evolving g balanced
and integrated price siructure in the
perspective of the overall needs of the
economy and with due regard to the
interest of the producers and the con-
sumers. While recommending the
price policy and the relative price
structure, the Commission may, inter
alig, keep in view:—

(1) the nead to provide incentive

to the producer for adopting improved
(pchmnq and for maximising produc-

the need to ensure rational utili-
«&o&mmmmun-

(3) the likely eflect of the price
policies on the rest of the economy
particularly on the cost of living, level
of wages, industrial cost structure ete.
Following steps are contemplated to
stabilise cotton prices:—

(i) Minimum support prices of cotton
are being fixed in accordance with the
recommendations made by APC;

(if) Cotton Corporation of India
will purchase cotton on commercial
basis;

(i) Stock limits in respect of cotton
have been lifted;

(iv) The Reserve Bank of India has
announced the cotton credit policy in-
volving liberahisation in certain direc-
tions

Officers on Deputation to Indlan
Investment Centre

3565, SHRI JYOTIRMOY BOSU
Will the Minister of FINANCE be
pleased to state:

(a) how many officers are al present
on deputation in the Ilndian Invest-
ment Centre and for how long has
each of them been there;

(b) whether despite Government
having prescribed a maximum limit of
4 years for deputation, the deputa-
tionists are being retained indefinitely
in the Cenire and some of them are
even re-employed, without prior ap-

proval of the Department of Person-
nel;

(c) If so, the reasons therefor;
(d) whether an LA S. efficer, whe

had been deputed as Resident Director
New York Office of the Indian Invest-
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{e) if se won what groumds?

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO (CHAVAN):
(a) to (c) There are ut present 21
Government officers on deputation to
the Indian Investment Centre of whom
4 are onh deputation for periods
exceeding 4 years. 'Of the latter 4
officers, the permanent zbsorption of
two officers in the servace of the Centre
has been agreed to by the competent
authority, and the terms of their ab-
sorption are being finalised Another
officer will be shorily reverting to s
parent department As for the re-
maining one officer, his parent depart-
ment has agreed to his continuing on
deputation with the Centre for one
more vear beyond the intial 4 years
and this matier is now under consider-
ation of Government,

The present Executive Duector
joined the Indian Investmnent Centre
on deputatign with eflect from 18-3-
1970 and he superanauated from
Central, Government rervice on 3-12-
1972 He has been re-employed by the
Centre for a period of 2 years from
that date, for which Government's
approval was nol necessay,

(d) and (e) The 1AS officer m
questfon, who was appointed as Depu-
ty Resident Director at the New York
Branch of the Indian Investment
Centre 1n 1966 had been required to
stay at the head-guarters office ai New
Delhi for a periog of aboui 6 weeks

before proceeding to New York, so as
to enable him to acquaint himsell

DECEMBER 8, 1972
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Study Team $0 Kerala re Recrganise-
dion of Ouvir Induwtry

506 SHERI M. X KRISHNAN: Wil
the Minigier of FOREIGN TRADE be
pleased to state:

(a) whether Planning Commission
has sent a team to Kerala to study
the coir industry in the State and sug-
gest measures Tor reorgewising ¥ parh-
cularly in the co‘operative Bector;

(b) 1if so, whether Government have
recerved the report from the team;
and

(c) if so, gist of the report?

4

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(BHRI A C, GEQRGE): (a) A Study
Group was set up by the Planning
Commission in July, 1869 to examine
the Scheme sent by the State Govern-
ment ol Kerala to evolve a develop-
ment programme for cuir industry as
a whole.

(b) Yas, Sir,

(c) The Study Group re-assessed
the lLkely Anancial requirements of
the State 'Goverhments Scheme at
Rs 699 crores and recommended a
provision of Rs, 354 crores in ‘the
State plan during the 4th Plan period
for reorganisation of the cooperative
sector by participation in share cnpﬁ:al
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quality control ang pre-shipment ins-
pection to all coir products, mechani-
sation of creel type mats and explora-
tion of fresh markets. There were
.recommendations also perlaihing to
organisation and adminstraticn of
Coir Board
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High Power Radar Unit for Cyclone
Forecasting at Paradeep (Orissa)
3568. SHHI D, K, PANDA:
SHRI ARJUN SETHI:

Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

‘{a) whether Governmtut have de-
cldsd to locate a high power radar
unit at Paradeep for augmeénting cy-

clone forecasting system in the coasial
areas of Orissa;

(b) if so, the progress made in this
regard and when 1t will start
working; and

(c) 1its foreign exchange content?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGHJ: (a) Yes, Sir.

(b) The equipment is expected to
arrive shortly. The bullding for ins-
tal ation of the radar 1s under cons-
truction and is Iikely to be completed
by the end of February. The radar
station 1s expected to start function-
ing hy the eng of March, 1873,

(c) About Rs. 16.20 lakhs,

Export of Wagons to Socialist
Countries

3569. SHRI S. M. BANERJEE: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether wagons are being ex-
ported io some of the soclalist count-
ries;

(b) 1t so, which are those countries;

(c) whether fresh agreements have
been signed with some of the count-
ries in 1972; and

(d) 1if so, which are those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEHORGE): (a) Yes, Sir.

(b) Wagons are being exported to
Hungury, Polend ang Yugoslavia,

(¢) No, Sir,
(d) Doeg WOt arise,
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Strike in Woollen Industry in Bombay
Begion

-3870. SHRI GIRIDHAR CAMANGO:

SHRI RAM SHEKHAR
PRASAD SINGH:

Will the Minister of FOREIGN

‘'TRADE be pleased to state:

(a) whether the Indian woollen
indusiry is in doldrums due tp the
indefinite strike in 21 out of the 22
mills in the Bombay region;

(b) whether the workers of these
mills have been on strike since 11th
October, 1972; and

(c) if so, the reasons tor the strike
and whether uphil November 13 the
wndustry hagd lost Rs, 3 crore ang there
was accumulation of finished products
worth Rs, 15 crore?

THE DEPUTY MINISTFR IN THE
MINISTRY OF FOREIGN TRADE

(SHRI A. C. GEORGE): (a) The strike
in the 21 woollen mills in Bombay

region has since ended. However, as
the strike was during the season, these
units have suffered substantial losses
and the production of woollen textiles
has also been affected adversely,

‘(b) Yes, Sir,

(c) The workers went on strike to
press their demands for wage increase,
bonus, leave and other matters. Ae-
cording to Indisn Woollen Mills Fede-
ration’s esiimate 21 unita affected by
strike suffered a loss Rs. 3 croyes and
there was accumulstion & fnished
products worth Re, 45 ovopes, -

DECEMBER 8, 1972
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Increase in Bank Robberies

3573. SHRI BIRENDER SINGH
RAO- Will the Minister of FINANCE
be pleased 17 state:

(a) whether Bank-rooberies 1n India
are on the increase for the last 2
years;

(b) if so, the number of bank rob-
béries committed during the sante
petiod;

(c) the names of ihe cities where
these robberies were committed; and

{d) the nature of action taken by
(Fovernment in each case?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (d) As all criminal offences
including bank robberies relate to the
subject of law and order, a subject
reserved for the States, Government
of India do not maimntain complete in-
formation on the subject. However,
there have been two cases of dacoity
and bank hold up during the period
from 1-6-1971 to 30-4-1972 in the
nationalised banks one each in Khar-
dah :n 24 Parganas and Mesra Branch
near Ranchi, As the number is small
it is not possible 1o infer any trend, as
such, in the number of bank robberies
mn India.

Organisation for taken-over
Mills

3574 SHRI M. S. SANJEEVI RAO:

SHRI BISHWANATH JHUN-
JHUNWALA:

Will the Mumster of FOREIGH
TRADE be pleased tp state:

(a) whether Government propose to
torm any Central Organisation which
will wholly concentrate on the Sick
Textile Mills taken over hy Govern-
ment, and

{(b) 1f so, the broad outlines of the
proposals?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
The National Textile Corporation is a
public sector undertaking set up In
1968 to look after the sick textile units
taken over by the Central Govern-
ment As such the question of setting
up & new organmisaion for the same
purpose does not arise,

Control over use of PL-i8¢ Funds

3575. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government bave got
any control over the use of enormous
PLA480 funds jn India by the US
Mission:

Central
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(b) if mot, whether chances are
there for 1t to be utilseg for certain
unaccounted purposes; and

(e) it so, what stepg Government
proposes to take to scrutinise the use
of funds in Mmdia?

THE MINISTER OF FINANCE
(SHRI YBEHWANTBAC CHAVAN).
(a) and (k) The PL. 480 funds are
avgilable for US-uses in India. Thess
uses have besn defined in Section 104
of the US Public Law 430, » copy of
which is leid on the Iable of the
House. (Placed ww» Library. See No.
LT-3051/72) Uses under Sub-section
(c) thereof are not permitied in the
Agreements with India,

Consultationg are held with the US
Embassy in the beginning of each
year te gsceriain the level of their
estimated expenditures—including therr
expenditure on Embassy and Consular
functions Expenditure from PL. 480
funds on research grents, technical
assistance and other gsmilar pro-
grammes 18 authorized by the US, in
consultation with Government of India
Government have no reason to sup-
pose that these rupees are being used
tor purposes outside the purview of
their PL. 4#¢ Law and our Agreements
with them,

(¢) The US funds are held mainly
in Government of India’s Securities
in the RBI The US Embassy has
been furnishing information relating to
{thewr expenditures from time to time
mno!tmhn stéps are contemp-

Sikk Board to enesutrage Bilk Indusiry
In Rashmbr

3576, AHRE Q. Y. KRISHNAN: Wil
the Miunvsier of FOREIGN TRADE be
pleased o dtate:

(a) whether Government of Kashmir
have urged the Centrgl Govarnment to
implement the set-
ting up of a Board to
the Bitk Industry in the State of Kash-
mir; and

PECEMBER 8, 1872
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(b)  so, the rveaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) No, Sir

(b) Does not amse,

Irregularities in the National Couneil
of Appited Economic Research New
Delhi

38577 SHRI JYOTIRMOY BOSU:
Will the Mmaster of FINANCE be
pleased to state,

(a) whether on the 4th March, 1972,
the National Councl of Applied Eco-
nomic Research Employees Union
(Regd ) in a memorandum addressed
to the Prime Minister had drawn her
attention to a number of serious irre-
gularities in the Natwonal Courcil of
Apphed Economic Reseuaith, New
Delhi; L1

(b) whether the Employees Union
in the sald memorandum had demand-
ed CBI enquiry into the allegatiors;
and

(e) it go, the gmsi of the sald memo-
randum and the action taken by Gov-
ernment on the same?

THE MINISTER OF FINANCE
(S8HRI YESHWANTRAO CHAVAN)"

(a) Yes, Sir,
(b) Yes, Sur,

(c) The memorandum, wmter ala,
allaged:—

(i) Improper costing of projects
undertaken by the Council.

(h) That the Audit Report of
AGCR. refers to ‘grave fingncigl

irregularities”;

(ai) of atian

weTe in regard fo the cons
truction of We fourth floor of the
Council
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{v) Supply of Punch Cards (con-
denged data) to USAID,

{v) Deputation of officers for train-
ing abroad ignoring the higher quali-
fications of some employees,

(vi) Favouritism
promotiony, etc,,

(vii) Non-observance of labour laws,
veitimisation for Union activities,
ate,

in recruitments,

On inguiry, these allegations were
however found not to accord with the
{facts and dig not indicate the neces-
sity for any CBI jnquiry. It may be
added that the Council has since ar-
rived at a setilement with its staff
representative and is also setting up
an appropriate machinery to look into
the needs of the staff and its pay
structure.

Import of long staple cotton

3578. SHRI VASANT SATHE. Wil
‘the Minister of FOREIGN TRADE he
Pleased to state:

(a) the numper of long staple coiton
bales imported during 1970-71 end
1971-72 and the rate and total amount
paid for the same;

(b) the quantity of cloth manufac-
iured out of the imported cotton end
itg value;

(c) the guantity and value of cloth
exporied and foreign exchange earned
out of cloth manufactured from im-
ported cotton ang cloth/ysrn manu-
factured out of the indigenoug cottun;
and

(d) the steps proposed to be taken
1v reduce the import of long staple
cofton with & view to achieving self
reliance in this fleld?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(BHR! A. C. GEORGE):

Approximiately 8,35,086 bales of
long #teple cotton velued st Ra. 99
crores gt an average rate of Rs, 2710
pér candy and 6,30,6723 bales of long

staple cotton valued at Rs. B4 erores
at an average rate of Rs. 2050 per
candy were imported during 1870-71
and 1971-72 respectively.

Imported cotton is used in fine and
superfine varieties of yarn and cloth,
not always exclusively but also in
admixture with domestic cotton.
While bulk of the production in de-
centralised sector is in fine and super-
fine varieties, 1n mill sector produe-
tion of fine and superfine varieties
constlitutes only about 12 per cent to
15 per cent. It 1s, dufficult to furnish
exacl information about the produc-
tion and export of yarnjcloth fabri-
cated {from foreign cotton. However,
information, on basig of a rough esti-
mate, 18 given below:

(1) About 3327 million meires of
cloth was manufactured from
imported cotton during the
years 1970 and 1971 together.
It 1s not possible to indicate
the value of this production.

(2) During the two years of 1070
and 1971, the following quan-
tities  manufactured from
foreign cottonjindigeneous
cotton were exported:

Cloth " Yarn

mtrs.)  Kgs.)
Foeeign cotton 188-38 708
Domestic cotton 88760 3576

Steps underway to reduce the im-
port of long and extra long staple cot-
tons are:—

(i) development of indigeneous
production of extra long sta-
ple varieties like Sujata,
Suvin etc,;

(il) development of long staple
and high yielding varieties of
cotton like MCU §;

(iii) the evolution of short dura-
tion and compact-habit
strains;
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(iv) development of new and effi-
clent mixed cropping and
inter-cropping system,

(v) development of integrated
disease-and-pest-control sche-
dules,

(v1) mmprovement
technology

in postharvest

Stepe to boosi production in public
unidertikings

3579 SHRI BHOGENDRA JHA
Will the Minster -of FINANCE be
pleased to state

(a) whether the question of boost-
g production in the public sector
mndustrial undertakings has been con-
sidered by Government, ang

(b) if so, what steps Government
propose to take to step up production
in the public secto; industrial umts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI KX R GANESH) (a) and (b)
Government keep a constant watch
over the production of public enter-
prises to assist them m achieving
highe:r levels of performance Steps
taken i1n this regaxd, as a result, are

(i) better maintenance organi-
sation and practices to 1e-
duce equipment downtime,

(1) 1mprovement in product on
planning and control, person-
nel management, materials
management, industrial en-
gineermg etc

(1) introduction of  incentive
schenrmy for improving moti-
vation;

{iv) gregter emphasig on research
and develdpment ahd befter
sotagration of research and
development activitles with
production;

{v) 4raining at oll levels for bet-
ter smanagerial performance
and increased productivily;

DRCEMBER 8, 1972
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(vi) wherever demand hes been
madeguate, diversfieation
and greater export efforts
have been taken, and

(vi) mport of raw materials and
components wherever neces-

sary
Government have also recently ap-
pointed the Action Commuttee on

public Enterprises under the Chair-
manship of a Member of the Planning
Commission for examining the pei-
formance of the enterprises and im-
tiating action by the enterprises and
other Government agencies in the
area of orgamsational structure
technology, personnel and industrial
relattons policy training research
and development, etc for improving
operations
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¥all in capifal raised by non-govern-
ment companies

3581, SHRI K. BALADHANDAYU-
THAM:

SHRI H. N. MUKERJEE:

Will the Minister of FINANCE be
pleased to state:

(a) whether the capital raised by
non-Government Companies has con-
sistently fallen in the past few years
a8 assistance given to them by public
sector financial institutions has gone
up;

{b) if =0, the reasons for the con-
mistent increase in the assistance
Ziven to the private sector Compa-
nies by the public sector financial
institutions; and

(c) whether Government propose
to put a curb on the flow of funds
from the public sector financial insti-
tutions to the private sector?

THE MINISTER OF FINANCE
(SHRI YEBHWANTRAO CHAVAN):
(a) to (c). The capital issues made
through prospectus by all non-
Government, non-financial companies
during the last four years, 1968-69,
1969-70, 1970-71 and 1971-72° were
Rs. 47 crores, Rs, 58.7 crores, Rs. 42.7
crores and Rs. 54.8 crores respective-
ly. The assistance disbursed to their
asgisted concerns by the all term
financing  institutions during the
aforesaid four years were Rs. 85
croves, Rs, 111 crores, Rs. 183 crores
and Rs, 162 crores respectively.
Beparate figures of capital raised
through prospectus by the assisted
gompanies is not readily available.

" The term lending institutions have
,come to play a key role in promoting
sound industrial projects. The re-

quantum of capital issues
,raised and assistance received from
the financial institutions ere inter-
Teisted to the projects which De-
come ripe for implementation from

w51 154

year to year. In regard to the contri-
bution made by the promoters to-
wards the capital cost of a project, the
institutions insist on the large in-
dustrial groups contributing a higher
percentage of the total cost,

Since the financial institutions meet
the legitimate and genuine require-
ments of credit of any concern so as
to promote and sustain the desired
levels of production and distribu-
tion, there is no intention to deny
financial assistance required by any
company for productive purposes,

Contract signed by MMTC with Ger-
man Democratic Republic for Ex-
port of Mica

3582. SHRI M. S. SIVASWAMY:
Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether Minerals and Metals
Trading Corporation has signed any
contract with German Democratic
Republic for export of Mica; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(BHRI A. C. GEORGE): (a) Yes, Sir.

(b) The contract envisages export
of about 3425 tonnes of mica blocks,
mica splittings and mica scrap over
a period of three years commencing
from 1973. The prices and specifica=-
tions of mica are negotiable each year
and the prices are to be paid in In-
dian rupees, For the year 1973, con-
tract for sale of mica valued at Rs. 1
crore has been concluded.
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Representations to stop Export of
bye-product Hard Coke

3584 SHRI RAM BHAGAT PAS-
WAN Will the Mimster of FOREIGN
TRADE be pleased to state-

(a) whether representations have
been made to Government to stop
the export of bye-product hard coke
in view of its limted stock; and

{b) 1f so, the decision taken there-
en?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRL A C. GEORGE)"' (a) Yes, Sir

(b) The matter is under considera-
Hon

SExpart of Minegsly from Gea

3588, M. C. DAGA: 'Will the
MINISTER POREIGN TRADE b
pleased o state:

(a) whetlvet Government me sware
‘of the fmi that fhey sre unable fo

DECEMBER 5, 1973
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Hrvceed"ley mires 1 Gon,

(b) if so, tha reasons therefor; and

(c) the tyme by which hurdles in
the way of export are Likely to be
remgved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) Yea,
Sir

(b) and (c) All the ore extracted
fiom mines does not satisfy export
requurements Only exportable grades
from which there 13 demand from
foreign buyers can be and are beng
exported Measures have been under-
taken for strengthening the basic
infra-structure for a sustained growth
of exports of iron ore but quite a few
projects are to be completed

Praposal for Trade Agrecment be-
tween India ang U, K. in 197375

28586 KUMARI KAMLA KUMARIL:
Will the Minyster of YOREIGN
TRADE be pleased to state

(a) whether there 15 any fresh pro-
posal for Trada agreement between
Indja and UK. for the years 1973-75;
and

m{?h) # so, the salient features there-

THE DEPUTY MINISTER IN THE
mmsmv%m GN TRADE
(m#ot?lw (n?md(zi
ﬂnmﬁmw Britsh entry

Weqmm« the

w%ﬁtﬁuﬁ&ﬁwﬁmt:
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Copl mining companies having more
than 500 shareholders

$587. SHRI RANABAHADUR
. SINGH:

SHRI VARKEY GEORGE:

Will the Minister of COMPANY
AFFAIRS be pleased to state the
number of Coal Mining Companies in
the country, State-wise, having more
than 300 shareholders?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): The information is being
collected and it will be lasd on the
Table of the House.

“Agreement for loans between Indi:
and Sweden”

3588. SHRI NAWAL KISHORE
SHARMA:

SHRI B. K. DASCHOW-
DHURY:

Will the Minister of FINANCE be
pleased to state:

(a) Whether an agreement for
3oans has been reached between India
and Sweden; .

(b) It so, the full particulars of the
loans and when they are expected to
be recelved?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Wa) Yes &uir. .

(b) By the ‘Development Co-ope-
Agosemtent s« 1072' signed in

%ew Delhl ondlth- Novembex, 1872,
the Swedith Government gave assist-
ance of Swedish Kroners 255 million
ent to Rs.'38.58 crores for a

“yenr perieé.
. .2,The Swedish assistance consists
<t # viz. 'Fisenciat Re-

i

Technical Assistance. The first seg-
ment is for import of raw materfuls,
compohents, spares, capital equip~
ment ete. Commodity grant is meant
for import of certain commodities of
Swedish origin. The third segment is
meant for support of certain mutually
agreed technical assistance schemes
including family planning pro-
gramme, grain storage project ete.
Out of the three segments, the amount
earmarked for the Financial Resour-
ces Tranche is a loan which is untied
as to the source of procurement. The
loan is on current soft terms of Swe-
dish lending to India wviz. repay-
ment period of 50 years including =
grace period of 10 years The loan
is entirely interest free and covers
onlv a servire charge of 3/4th of one
per cent. The amounts earmarked for
import of commodities and technical
assistance schemes is given as a
grant

Reservation of posts for ex-serviee-
men in Public Sector wndertaklags

3589. SHRI K. MALLANNA: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether the directions issued
by the Government of India to all
the Public Sector Undertakings to
reserve certain percentage of posts
for ex-servicemen have been imple-
mented; and

(b) if so, for how long this direc-
tive will remain in force?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Government have
1ssued orders i Janusry 1872 to wl
the Central Government Industwisi
and Commercial Undertakings re-
garding reservation of posts in Clasees
I and IV for ex-servicemen ahd
dependents of those killed in woetion.
These orders are mandatory, Form
directives have been jssued in this
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regard and where the Articles of As-
sociation/Statute of the Corporation
require to be amended for the issue
of such formal directive by the Gov-
ernment, the Corporations are fol-
lowing the orders while taking neces-
sary action for the amendment of
their Articles of Association/Statute.
Government have also instituted a
machinery for reviewing the actual
intake of the ex-servicemen and
dependents of those killed in action
against the reserved posts,

(b) These orders will remain in

force till June 30, 1874 in the first
instance,

Proposa] to Import Cotton

3590. SHRI BIRENDER SINGH
RAO: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government propose

to import cotton to meet the demand
of Textile Indusiry; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes,
Sir.

(-b) Does not arise.

Outstanding credit advanced by pub-
He Imstitations to 75 Monopoly
Houses

3501. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Tnstarred Question No. 1380 on the
4th June, 1972 regarding Institutional
loan owned by Monopoly Houses and
state:

(a) the total qutstanding credit
advanced by the public institutions
reterred to therein cutstanding against
the seventy filve monopgly houses
named by the Monopolies Commis-
sion; and

DECEMBER 8, 1072
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(b) the total credit advanced by
the 14 nationalised banks to the 75

monopoly houses during the last three
years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) and (b). Presumably the Hon'ble
Member is referring to the reply
given to his Unstarred Question No.
1389 on 4th May, 1871 and not on
4th June, 1072, The information re-
qured 15 being collected and will be
laid on the Table of the House to the
extent available.

Son-et lumiere at Teen Murti House,

New Delhi
3502. SHRI D. B. CHANDRA
GOWDA: Will the Miuster ot

TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Government have
decided to mount Son-et-Lunilere
projecting the life of great leaders at
Teen-Murti House, New Delhi;

(b) 1if so, when; and

(c) the broad
decision?

outlines of the

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir, but the Jawa-
harlal Nehru Memorial Fund is con-
sidering such a project on the hic
of Jawaharlal Nehru.

(b) and (¢). Do not arise.

Loan from Intermstiona]l Develop-
ment Association for Agricultural
University in India

3503. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of FINANCE
be pleased to state:

(a) whether the Internationa!
Development Associalion has an-
nounced a 12 million dollars loan foF
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the development of two new agricul-
turdl Universities in India and it so,
the terms of the loan;

(b) the 'location of the Universities
along with the facilities going to be
:Provided therein; and

(¢) when the construction is likely
40 be completed? £

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) and (b). Government of India
Jhas signed an Agreement with the
International  Development Associ-
ation on the 10th November, 1972,
for a credit of 12 million US dollars.
for an Education Project comprising
‘the Assam Agricultural University
and the Rajendra Agricullural Uni-
versity of Bihar. The eredit amount
is meant to assist in the development
of these Agricultural Universities
‘through the construction of educa-
tional facilities such as lecture halls,
class-rooms and laboratories and staff
housing and dormitories ete. It will
:also  provide technical assistance
through fellowships and advisers.
-and additional computer facilities at
‘the Institute of Agricultural Re-
-search Statistics. The IDA Credit
will be repayable in 60 years includ-
ing 10 years of grace. It is free of
interest but will carry a service
-charge of 3/4 per cent per annum.

(c) The project is expected to be
«ompleted by the end of 1978

- Caleutta-Gauhati flight of Indian
~Afe-lines esncelled dae to - Aijack

] ' -§8%4. SHRT - SARJOO PA.NDEY‘
‘j"wmummofmsﬁmn

"zcng;. Avmrlow be plemd to

T s et "m
‘-@ﬂﬂﬁlﬂétﬂﬁ -

(b) how many times, in recent past,
because of hijack scare, the flights of
the Indian Airlines were cancelled;
and

(¢) what concrete steps Govern-
ment have taken to meet this prob-
lem?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir. On
9th November 1972 Indiun Airlines
flight IC-209 from Calcuita to Gau-
hati was cancelled following an
anonymous  hijacking threat com-
municated over the telephone.

(b) No such other* incident
come to nolice in the recent past.

has

(e) While anti-hijacking precau-
tions continue to be taken, there is
nothing Government can do about
such scares.
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Demands of Coir Board Employees:

3596, SHRIMATI * BHARGAVI
THANKAPPAN: Will-the Minister
of FOREIGN TRADE hbe pleased to
state:

(a) whether the Employees of Coir
Board have submitted a Memorandum
of demands to Government through
their 'Cha-irman ré‘cently, and

Oy 1:6 so, \then: demands E'm:é'q'fhe
decisions taken by  Government:

thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The
employees of the. Coir  Board have

submitted a Memorandum of Demands. ;

to Government directly,

(b) Their demands are regarding:
finalisation of - ‘recruifment rules;
constitution” of ~staff = council, and
special  leave to office bearers of " As-
sociation, The Coir Board have been.
asked to finalise the rules. Their re—
quests for grant ‘of special leave and!

~“constitution of staff councils are being

éxamineéd - in cénsultation: -

-with  the:
concerned Departments. e

104
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Non-availability of Xarn

359Y. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister
of, FOREIGN TRADE be pleased to
state:

() whether thousands of weavors
in wvarious parts of Kerala have
been rendered jobless on account of
the non-availability of yarn; and

(b} if so, the action taken or pro-
posed to be taken to remove then
un-employment and the results there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE)' (a) and (b)
There are no confirmed reports about
weavers 1n Kerala having been ren-
dered )obless on account of non-
availability of yarn. Some difficulty
had arsen on account of rise mn
prices of yarn, To meet the situation,
schemes for supply of different kinds
of yarn to weavers at regulated
prices have been formulated and
brought into operation.

Financial Assistance to Kerala outside
the Fourth Five Year Plan
provisions

3598. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Central Govern-
ment have given any additional
assistance to the State of Kerala for
certain specific projects of the State
outside the Fourth Five Year Plan

. -

i

fhy tw percentage of the amist-
amce given as grant and as loan;

106

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). During
the current year, so far, no non-Plan
assistance has been given to Kerala
for any specific project.

(¢) and (d) The Government of
Kerala had requested additional assis-
iance, outside the Plan, for the Kut-
tiadi, Peniyar Valley, Chitturpuzha,
Pamba and Kanhirapuzha Projects
It has not been possible to agrec to
this request,

They had also requested for addi-
tional assistance to meet the expen-
diture on Idikki Project, no decision
on Anti-Sea erosion works and to-
ward the cost of duect payment of
salarv to Private College Staff As
regards the Idikki Project, no decision
has yet been taken Ii has, however,
been agreed to provide Rs 270 crores
for the anti-sea erosion works i the
current year as also to provide assist-
ance 1n the form of loan for pay-
ment of salary to Private College
Staff in the current year for which
the gquantum of assistance is yet to
be finalised.

Soft Credit from U.K. to India

3580. SHRIMATI BHARGAVI
THANKAPPAN:

SHRI PAMPAN GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Government of
United Kingdom  have recently
agreéd to grant soft credit to India;

(b) if so, the amount thereof; and

(c) Tor WAt putpose’

(i SRR CEAVAM:
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(b) Agreements for two logng
amounting to nearly Rs, 78 crores
(£ 41 million) were signed in New
Delh: on the 8th November, 1972, The
first loan (the UK India Maintenance
Loan 1972) 1s for Rs 4742 crores
(£ 25 mullion) and the second loan
(the UK /India Mixed Project Loan,

1072) is for Rs 3035 crores (£ 18
million)

(¢) The Maintenance Loan Agree-
ment covers the import from Britain
of raw materals, spare parts and
components

The Mixed DProject Loan will
finance the imports from Britain of
goods and services requred for cer-
tain large value projects At present
three fertiliser projects and four
ships are being financed under these
loans

weg w¥q § wedvapa an o wq gl
wifaqr war wagfea aaarfaar
wr fear @ar =a

3600. st Am won Afa
Fr frw Wl 4g q@ A PO H/W
fw :

(%) wex AW ¥ wHIFT dN
gro wgfee wifedt A1 i
sAarfaar & feax safevdy ®t =
feqr mr; S

(w) oo & o fewmt &
wer wpraral ¥ @ it o wiwwyw
firerd) o w7 g et T ?

fewr dwew A I (voeh
e Ageh) [t (%) & g
et s AP TEIR ¥

wariot wire gl sive st ¥ iew

DECEMBER 8§, 1973

Written Answers 108

Y ¥ o weTawT T ey )
Wy st s gro qer Wi
FwAT ey g &

(&) &R feam) woar v =-
TWET & =it w1 o7 ww ¥ vfe
& 97 wwdT § aE o3F a 9% fix
TEAT § A g A AT, HAGHATY,
Ot2 femmr & amae 7 9fa & I wv
urFT, foeer sAwa o1 sAAE
H qEreT erwar Wiz | aFET wfe W
qAT FFAT v 1 gafa 7z fafea
F7AT AvRT AgY # fr et sofe fade
#1 feeY oF #wa g7 wfgwaw feaer
= fear mav & 7

qeq g3y X av swmfan © der

3601 s fimr wew dfwx
aar fre wdt ag qaTy N g @
fie:

(%) &% Tfowe & awa e
m%mﬁtﬁ%wm
wiaTd ¥ e

(!)lhr TEE & qery
mm*mwmw
W

R ys———

() ore 5~).w,w~ w w

ot # e wwrEw ¢ o avedia,



o0y Written Answers AGRAHAYANA 17, 1894 (SAKA) Written Answers 110

Setting up of Wig Faclory in Delhi by
Private Party

3602. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether a private party has
been permitted to set up a Wig fac-
tory in Delhi; and

(b) if so, the investment m the Fac-
tory and the salient features of the
export scheme for export of the Wigs
to be produced 1n the Factory”®

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE,: (a) Since
small scale sector is a fice sector, the
question of grant of permission does
not arise However, one small scale
unit has been provisionally registerrd
for a period of six months for the
manufacture of wigs, wiglets, wir-
lashes, carpets and wooden items

(b) The proposed capital invest-
ment of the umt 1s as under —
Rsa

Landing & Bulding 1,25,000° 50

‘ Plant & Machinerv . 80,000+ 00

Other fixed assets . 48,000°00

Working capital . 2,72,344* 50

B S Sev—

TotaL - ™ 52534450

No specific scheme of export has
been given by the unit.

Jnstrument landing system at Palam
Airport

8603, SHRI E. V. VIKHE PATIL:

K SHRI BISHWANATH JHUN-
JHUNWALA: -

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to

whate:
. 48) whether the Indian Airlines
Pllots flying Fokker Friendship have

been complaining about the instru-
ment landing system at Palam Airport
for quite some time;

(b) if so, the nature of the com-
plaint received; and

(c) when the complaint was re-
cewved first and what steps have been
taken to rectify the defects?

THE MINISTER OF BOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH)" (a) to (¢) Occasional com=
plaints are received, and the

equip-
ment 15 anvatiably  subjected to
thurouzh ground che ks So far no

rectification of the sysiem has been
found necessary
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Growth rate of bank deposits

KATHAMLU ITIU
of FINANCE “e

607 SHRI M
will the M mister
pleased 1o statc

(a) whether the growth rate of hank
deposits has slowed (down m th® cur
rent year

(1) 1t s0, the rcasons thersfor and

(¢} whether any eftorts are beitg
made to step up deposit mobilisation”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) The latest
available figures relate to the week
ended 10th November, 1972 and these
reveal that since the commencement of
the current calendar year the bank
deposits bave risen by 14 52 per cent
which 1s only marginally less than the
growth rate of 14 98 per cent achieved
during the corresponding period of the
previtus year, However, for the 12
month period ending the 10th Novem-
ber, 1972 the growth rate was higher
at 192 per cent compared to 188 per
ceart tor the preceding 12 month period
It would therefore be premature to
concinde thet the growth rate of bank
deppatis in the current yeer bas slowea

down.
(b) Does not arise.
fc) EWers Dir -depostt mobilisstion
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are being made on a continuing basis
and wherever possible new and in-
novative schemes for attracting more
deposits are introduced

Branch expansion programme of
Nationalised Banks

3608 SHRI M KATHAMUTHU
Will the Mimster of FINANCE be
pleased to state

(a) whether one of the aim- of the
branch expansion programme of Na-
tionalised Banks wa« to eliminate
money lende: from the rural areas,
and

{b) 1f so to what exatent thuisn aim
has been achieved”

THE DEPUTY MINISTER IN THE
MINISIRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) One of the
important objectives of the branch
expansion programme of the public
sector banks 1s to make avai:able in-
L easing amounl of credit in the rwal
areas to meet the requuements of the
different sectors This would defim-
tely help to reduce the dependence of

the people of the rural areas on monev
lenders

(b) It 1s not possible to give a
guantative estimate of the impact of
large scale extension of banking facili-
ties 1n the rural areas It 1s however
significant to note that the number of
agricultural borrowal accounts with
the banks has recorded a substantial
increase from only 176 lakhs on the
eve of nationalisation to 9 53 lakhs by
March, 1972.

Low expangion of bank eredit

3603 SHFRI M EATHAMUTHU
Will the Minisfer of FINANCE be
pleased tv state

(a) whathey incveniental bank credit
248 a proportion, of additional depomts

DECEMBER 8, 1872
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mobilised during the year ended
October, 1972 was only 33 per cent,
as against 50 per cent m the preced-
ing year, and

(b) if so the reasons for the low
expansion of bank crsdit during the
year ended October 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATIGI) (a) The incre-
mental bank credit as a proportion to
additional deposits mobilised during
the 12 month period ending 27th
QOctober 1972 works out to 304 per
cent as agunst 526 per cent during
the preceding 12 month period

(b) The lower inrremental credit
deposit 1atio  during the 12  month
periol ending 27th Octoher 1972 1s
alinibutable ip a contraction mn the
advances for food piocurement while
during the preceding 12 month period
there was actually a substantial ex-

pwaton in the credit for food procure-
ment

Proposal to set up a bureau to
promote convention trafic

3f10 SHRI M KATHAMUTHU
SHRI P GANGADEB

Will the Minster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether there 1s a proposal to
sét up & Bureal to promote conven
tion traffic which has become a big
business in internatiohal tourfst in
dustry,

(b) it so, the main festures thereof

- (¢) what e the additiomsl tacil
ties required for promoting conven-

'tion tramb: apd -
"fd’)' m E'thuuﬁmnuddrpndl-

wiyre fdr ‘previdipg thegyfaciiifes?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. A proposal is
under consideration for setting up of
a .Convention Bureau during the 5th
Plan period to promote convention
traffic,

(b) The proposed bureau will be
responsible for:

1. Publicity and Promotion in re-
gard to Conventions.

2. Servicing conventions, and

3. Assistance to hotels ete. for
providing conventions facili-
ties.

(¢) Additional facilities required to
promote convention traffic include ade-
quate hotel accommodation in selected
convention centres, well-equipped con-
ference halls, simultaneous interpre-
tation equipment, transcription equip-
ment and a secretariat for servicing
conventions.

(d) The financial implications are
being worked out.

oftrn ' 72 & warpfeat € qaEAT

3611 st wiwTe sm@ &
war faker s Het aE FAOE T FAT
wii f

(%) w0 weeIT ¥ ofew ‘72
¥ wampfanr R Al o fa-
IR Y EHIT T BT Ty o 6 ;

(@) w1 15 7AW, 1972 TF
ofinar/72 & wedt ¥ sargfa wang
fraff nf ot ; WK

(w) afe g, A vwF w@T o
L

. W e dwew & e
(¥ qo Wto wnk) : (%) o mfi |

(@) wargfrai. st winfes sz--
W W, 3 AT, 1972 W
UM & 97 & & fafww wear & qond
‘Tf o} L

() sw T AT o -~

g’ 72 A% § wwm g v & g
T T I w1 s fea
L )

3612. it wgwivw Ty foww
ot sy w4

w1 fadw s @ a3 Ty
T 5 fF

(%) = awidm & ofmm’ 72
¥ & fag FeE & 1,700 30 w=TE
fer @1

(1) 77 ¥% & A ¥ wnr
1 g7 @ & fow F99 1,000 ¥HI
#1 sarr fear & st T 1,700 T
N fma ® waw e o g
1R

() afe of, & @ w@T P
§ o v Way § wOR R T STdengy
e’

futm wme dwea & ol
(st qo Wto wrk) : (%) sy =T
¥ wiee ¥ ggwt o fagrw faed &
forg amtde & g 3,970 gu &€
feg ¥ 1



11¢ Wniten Answers

(w) B¥mivrir-ges aNdr Pk
sl air fagma iy w7 I
fear atc 3% & qzaar aglaar
AT E R

() 3707 (%) a1 (W) W0
AT ZC T9T AL IS

Export to Oil-rick countries at
concessional price

3613 SHRI K LAKKAPFPA
SHRI P 'M MEHTA

Will the Mimister of
TRADE be pleased to state

FOREIGN

(a) whether 1n a bid to give a new
direction to 1ts export promotion drive
India has oftered to sell i1ts goods at
concessional prices to some of the o1l
rich countries of the Persian gulf on
the clear understanding that the latter
can re-export them at higher price,

(b) to what extent this decision will
help India, and

(¢) the names of the countries to
which this ofter has been made and
their reaction?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE)' (a) to (c).
We have been exploring various ways
and means for increasing our exports.
In the West Asian region, one of the
mam jhurdles, which we have been
facing s the inability of some &1 these
countries to pay for their imports n
foreign exchange At the same time,
there are some rich countries like
Libya, " Kuwait and Abu Pliabi in the
regicn who have all the free forelgn
exchange to spare. In these cirtumw
tances, we have begn endeavouring to
explure whether gny of these pountries
could buy-some of our goods against
free foreign exchange and then dis-
pose them off to their neighbouring
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’

Arab courdries At terms mutusHy
agresd upon amongst themselves. 8o
far this plan 1s only In exploratory
stages

Decision tp buy Urea and ligui@ Am-
monia from Kuwait.

3614 SHRI PAMPAN GOWDA Will
the Mimster of FOREIGN TRADE be
pleased {o state

(a) whether India had decided to
buv Urea and lhowd Ammoma from
Kuwailt 1n 1873-74 and

(b) 1f so the terms nf agreement
reached between the two countries in
this regard?

THE DEPUTY MINISTER IN THE
MINISTEY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) and (b).
As regards Urea Fertihizer, the Ku-
waitt Delegation which visited New
Delhi recently indicated the avallabi-
ity of about 150,000 tonnes anaually
with eflect irom July 1973. We are
interested in this Urea availability
indicated by the Kuwaiti side but no
agreement as such has been signed so
far.

Regarding Ammonia from Kuwait,
negotiations are n the final stages
and an agreement in this resvect is
expected to be concluded mn the near
tuture,

Comstruction of Dbafllings for the
Offices of Collectorates of Central
Excise, Patna

3615. SHRI RAMAVATAR SHAS-
TRI:

SHRI BHOLA MANJHI:
Will the Minister of FINANCE be
pleased to state:

(4) whether the Ooclleetor, Central
Excise, Paina Collectorate had' pur-
chased pieces of land some years afo
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st Purpnea, Mauzaffarpur, Chapra,
Hajipur, Singhara, Dumka, Ranegan),
Banmank hi, Sarshi, Patevpur, Raxaul.
Jogbani, Dhanbaba and Patna Airport;

(b) if so, the reasons whv after a
fapse of long period, Government have
not been able to construct bnldings
tbereon and by what time the con-
struction will be completed, .nd

(¢) whether residential quarters are
going to be constructed at any” of
these places and if so, aut which places
and if nol, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESII): (a) Yes, 8ir, except
that a puart of land at Raxaul came in
possession of the Department in 197
only.

(b) and (c). The construction acti-
vity remained suspended during the
period o! emergency declared follow-
ing the Chinese aggression an? also
due to financial stringency. This acti-
vity has sioce been revived and the
Collector has already been asked to
submit specific proposals for cons-
truction of both office and residential
buildings where land is owned by the
Department, Proposals already made
by the Collector in respect of *two
stations are under consideration

Setting up of Reglonal Councils of
Joint Counsultative Machinery in In-
come-Tax Department

36816. SHRI RAMAVATAR SHAS-
"*TRI: Wil] the Minister of FINANCE
be pleased to state:

(a) whether the Central Board of
Direct Taxes have made repeated re-
- quests to Income-tax employees Frde-
ration to eooperate in setting up the
Regjonal Councils of the Joint Consu'-
#Aative Machinery at Commissioners nt
Ipcomertax level in all the Commis-
swioner's charges;

(b) whether some of the Associa-
tions/Union of Income-tax emnpioyees
are nsisting on the Commssioners to
st up Regional Council of the Joint
Consultalive Machinery without refer-
ring the matter to the Federation; and
reaction

(c) if so, Governmeut's

thereto?

THE MINISTER OF STATF IN THE
MINISTEY OF FINANCE (SIIRI K
R GANESH). (a) No such"™waguests
have been made bv Central Boird of
Direct Taxes to the Income{.ix Fmr-
ployees Federation. Instructirns were
1ssued only tn the Commussic ners of
Income-tax for formation of Region-l
Councils in their charges urder the
Joint Consultative and Comvnulsory
Arlufration Scheme in consultation
with the Federation for nom.nation
of representatives on Stafl-side on
these Councils,

(b) and (¢) The information is
being collected and will be Inid on the
Table of the House.

Promotions/Confirmation of Stalf
Working in Income-Tax Depariment
on the Basis of Confidential Reporis

3817. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE be
pleased to state:

(a) whether {he Departmental Pro-
motion Committee of Income-lax De-
partment, Delhi proposes to consider
eligible officials for promution/confir-
mation to the post of L.D.Cs,, U.D.Cs.
Head Clerks and Supervisors strictly
on the basis of the prineciple folloved
by thé¢ Departmental Promotion Crm-
mittees of 1969 and 1870;

(b) whether Commissioner of In-
come-tax, Delhi has assured the Delhi
Income-tax Non-Gazetted Stafl A*so-
ciation that there would be no suner-
gession in the ensuing Departmental
Promotion Committee; and
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(¢) if so, the reasons for devlation
from the past prineciple?

THE MINISTER OF STATF, IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir.

(b) No, Sir,
(c) Does not arise,

Assistance givem by L.LC. to States
for drinking water schemes

3618. SHRI DHARAMRAO AFZAL.
PURKAR: Will the Minister of
FINANCE be pleased to slate the tntal
amount of money given as as<sistance
by the Life Insurance Corporation to
each State for drinking water supply
schemes for rural areas during the
current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE fSPFRIMATI
SUSHILA ROHATGI): The LIC has
so far advanced during the current
financial year Rs. 50 lakhs for supply

of drinking water in rural areas in
Kerala,

-

Paymeat of Arrears Claimed by Assis-
tant Lectures oy Delhi University

3619, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the case of payment of
arrears claimed
Assistant Lecturers of Delhi Univer-
sity has been referred to the
of Finance by the University Grants

and the Minjstry of Edu-
cation;

(b) whether any decision has been
taken on this issue and if so, the gist
of the decision; and

(c) if not, the likexy date by which
the decision would be taken?
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THE MINISTER OF FINANCE

(SHRI YESWANTRAO CHAVAN):
(a) No, Bir,

(b) ang (c). Do not arise.

Seiting up of Tourisi Bungalows and
Hostels in Himachal Pradesh

3820. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the names of places 1n Hima-
chal Pradesh where the Tourist Banga-
lows and Hostels are being proposed
to be set up by the Central Govern-
ment for the tourists; and

(b) the amount of monev sanction-
ed for each place?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). During the
Fourth Five Year Plan, the Depart-
ment of Tourism is putting up sup-
plementary acrommeodation in Hima-
chal Pradesh at the following places:

Sl. Nams of the Project Est‘mated
No. Cost

1. ‘Fourist Bungalow, Rs, 8.82 lakhs
ramsala.
2. Youth Hostel, Rs.4.47
Dalhousie,
Re, 17.65 »

3, Reception Centre
Simla. ’

4. CampingSiteonthe Rs. 1.00
Knlul-’Mgm!i
Highway.

A provision of Rs. 20 lakhs has sl
been made in the Fourth Five Year
Plan for development of accommoda-
tion and other facilitlea at Kulu-
Manali.
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A Cafeteria at Gobind Sagar con-
structed at cost of Rs. 11.25 lakhs
has already been commissioned and is
being managed by the India Tourism
Development Corporation, a publie
sector undertaking. The India Touri-
sm Development Corporation is also
running Travellers' Lodges Kulu
and Manali.

Motor Launches for Tourists Visiting
Gobind Sagar Lake in Himachal

Pradesh
3621. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

TOURISM AND CIVIL AVIATION be
ple~sed to state:

(a) whether the Government of
India have sanctioned the purchase of
two motor launches for tourists visit-
ing Gobind Sagar Lake in Himachal
Pradesh; and

(b) if so, the date by which these
launches would be put into service?

THE MINISTER OF TOURISM AND
CIVILL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. An order for
two 15 seater motor launches for the
use of tourists visiting Gobind Sagar
has been placed with the Central In-
land Water Transport Corphiation
Limited, Calcutta.

(b) The launches are exvec'ed to be
delivered at site by March 1973

Agitation by Central Government Lm-
ployees Stationed at Simia

3622. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Central Govern-
ment employees stationed at Simla
have been agitating and submitting
memoranda to the Central Govern-
ment for the grant of Special Allow-
ance on the lines of the allowance

2851 LS—b.

given by the State Government to
their employees;

(b) if so, whether Government have
taken any decision in the matter and
if s0, the decision {aken; and

(c) if not, the likely date by which
a decision would be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINAN SHRI K.
R GANESH): (a) Yes, Sir.

(b) In the matter of grant of com-
pensatory allowances to their emplo-
yees, the Central Government have
their own separate pattern which is
not linked with the practice followed
in the various States. Departure from
the general polley is not possible in
the case of Simla alone. The Third
Pay Commission which is currently
engaged in a review of the conditions
of service, emoluments etc, of the
Central Government employees is
likely to go into such matters and
their recommendations have to be
awaited before any change in the pre-
sent policy can be consideresd.

(c) Does not arise.

Working group for problems of Hand-
loom and Powerloom

3623. SHRI M. RAM GOPAL RED-
DY:

SHRI C. K. JAFFER SHARI-
EF:

will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether a Working Group has
been set up to consider the problems
of the handloom and powerloora in-
dustries; and

(b) it so, the composition and func-
tions of the group?
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[t &, ofcesafedt #r amewrare

THE DEFUTY MINISTER IN TRE
MINISTRY OF FORENN TRADE
(SHRI A C GEORGE)" (a) and (b)
A statement is laid on fhe Table of
the Flouse. [Placed in Lidrary. See No.
LT-3952/72.3

Formation of three New Compunies to
meet growth of Aly Tmflle

362¢ SHRI M. RAM GOPAL RED-
DY Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to

state

(a) whethey Indian Airhines favours
the formation of three new Companies
to cater to the growing needs of t{raffic,
and

(b) 1f so., the reasoms therefor and
Government's reactien thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a) and (b). The matter is
under consideration of Indian An"ines
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Debt Relief Proposed to be givento
India by U.S.A.

3629 SHRI P. GANGADEB.
SHRI P. M. MEHTA:

Will the Mimster of FINANCE be
pleased to state:

(a) whether the reported iecision of
the U.S. Government to grant debt re-
lief to India to the extent of $200 mil-
hon this year would considerably re-
duce the strain in respect of instal-

ments on loans and the interest charges
on them; and

(b) the broad outlines of the decision
of the U.S. Government and iis effect
on India's commitments during the cur-
rent year?

THE MINISTER OF FINANCE
(SHRI YESWANTRAO CHAVAN;:
(a) The United States Government
has informed the World Bank that it
would participate in the debt relief
exercise being organized by the World
Bank as the Chairman of the Aid-
India Consortium to the extent of
$20.12 million,

(b) Thig would reduce the outgo of
foreign exchange on account of debt-
gervice payments to the United States
to the extent mentiomed above.
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Forming of Beserve Sguad of youmg-
men to curb Price Rise and Hoarding
of Essential Goods

3830. SHRI P. GANGADERB: Will the
Minister of FINANCE be pleased 'm
state:

(a) whether Government are con-
templating to form reserve squads of
youngmen in every State to curb price
rise and hoarding of essential goods;
and

(b) 1 so, the steps taken in this
regard?

THE MINISTER OF FINANCE
(SHRI YESHWENTRAO CHAVAN):
(a) No. Sir.

(b) Does not arise.

Development Programme Drawn up by
LT.D.C.

3631. SHRI P. GANGADEB:
SHRI VARKEY GEORGE:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether the India Tourism De-
velopment Corporation has drawn up
a massive developmenit programme to
cater for the estimated one milhon
tourists who will be coming to India
annually by 1880 and if so, the broad
outlires of the programme;

(b) whether the programme w 1 lay
stress on beach, mountain and w:ld
Life tourism;

(c) whether the programme will
give prionity to accommodation outside
the luxury category for foreign and
Indian tourists; and

(d) the names of the places selected
for development under the program-
me?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) to (d). The programme
which is under formulation wall in-
clude the development of besch, moun-
tain and wild life aress and provide
accommodation other than the luxury
type also.
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Study Team sent abroad by Central
-~ Silk Board

,3632. SHRI P, GANGADEB:
SHRI P M. MEUTA:

Wil the Mmnster of FOREIGN
TRADE be pleased lo state:

(a) whether a four-man study team
was sert abrad by the Centiral Silk
Board last year for reversing the stesp
fall in export of silk textiles; and

(b) it so, whether the study team
had suggested creation of a separate
organisation to look aftor silk exports:
and

Fl

(e) if so,

thereto?

Government's reaction

THE DHPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b)
Yes, Sir.

(c) At present nearly 95 per cent of
exports of natural silk textiles consist
of handlooms ang are handled by the
Handlooms Export Promotion Council,
Madras. The Silk and Rayon Textiles
Export Promotion Council will hendle
the export of powerloom silk fabrics.
There is, apparenily no need for a
change,

Assistance from Japan for Key Sectors

3633, SHRI B K. DASCHOWDHU-
RY: Will the Minister of FINANCE
be pleased to stale:

(a) whether in November, 1072
Governmeni had sought any help for
key sectors from Japan; and

(b) it so. the nature of assistance
sought and the response of Japar
Government in this rege="?

134

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
¢a) and (b). Discussions are in pro-
Eress for widening the area of ecomo-

mic co-operation between Japan and
India.

Export of Kendu Leaf
.

3634. SHRI B. K. DASCHOWDHIU-
RY: Wil] the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Kendu lear 1s being
exported to foreign countries, if so, the
quantum of export last year and the
countries to which exported; and

(b) whether Central Govarnment
have issued any instructions to the
State Governments of Orissa and
Madhya Pradesh for taking over the
Kendu leaf trade and if 80, the gst
thereof and the steps taken by State
Governments in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) Yes, Sir.
A quantity of 28 lakh kgs uf Kendu
leat was exported to Ceylon ang Nepal
in 1971-72.

(b) Nationalisation of any fores:
product including Kendu leaf trade in
the country is the concern of the
State/Union Territory Government.

Smuggling of Jute inty Nepal

3635. SHRI B. K DASCHOWDHU-
RY Will the Minlster of FINANCE
be pleased to state.

{a) whether the Indian Jute Mills
Association had sent a note of warning
tn Government on the 15th November,
1972 about the danger arimng from
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raw jute being regularly smuggled in-
to Nepal; and

(b) if so, the contenis thereof and
the steps taken by Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) and (b). No note
of warning about the danger arising
from the smuggling of raw jute to
Nepal has-been received by the Gov-
ernment of India so far from the
Indian Jute Mills Assuciation. How
ever the Government has seen the
pres, note released by the Indian Jute
Mills Associatipn on 15-11-1972, A
copy of the press note 1s laid on the
Table of this House. [Placed n
Library. See No LT-3054/72]. Fol-
lowing steps have been taken to check
such smuggling.

(1) 10 Customs Preventive Posts
have been set up in 1960, ot strategic
places on the Indo-Nepal Border and
these have been functioning since
then,

(1f) One post of Collector of Customs
(Preventive) has been created with
Headquarters at Paina for supervising
the customs wiork relating to Indo-
Nepal trade and anti-smuggling mea-
sures on this border.

(in) Several mobile Preveniive par-
ties have been set up on the Indo-Nepal
border to check smuggling of gcods
from Nepal to India and vice versa.

(iv) A number of jeeps have been
provided to make the staff more mobile
and effective.

(v) The man-power in the Preven-
tive parties has been increased. The
staff is baihg armed to resist the
armed smugglers operaling on the
Indo-Nepal bordet;

(vi) Close liasion is being mmnintain-
ed with the State authonties on the
Indo-Nepal hetder to check smuggling
of goods to Nepal;

(vii) A company of Central Reserve
Police was dlg> ui,etlomd in this area
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early in 1989 and continued upto June,
1972 to help the Customs formations
in detecting and preventing jute
smuggling and preventing attacks by
the armed smugglers. Thig company
has been replaced in July, 1872, by a
company of Armed Homeguards sanc-
tioned by the Bihar Government.

(vii1) The Jute Corporation of India
has also set up Purchase Centres at
important places to make it convenient
for jute growers to sel] their jute.

(ix) The matter has also been taken
up with the His Majesty’s Government
of Nepal

The satution ;3 being reviewed
constantly to take suitable measures
to prevent the smuggling of jute iblo
Nepal from India,

Study undertaken regarding payment
of Hotel Bills in Foreign Currency
by Foreign Tourists

3636 SHRI GIRIDHAR GOMANGO"
SHRI V. MAYAVAN:

Will the Minister of TOURISM AND
CIVIL, AVIATION be pleascd io state

(a) whether a study undertaicen last
year copvering twenty of the more ex-
pensive hotels revealed that only 43
per cent of tourists from abroad paid
their~hotel bills 1n foreign currency,
and

(b) if so, what are the other poinis
revealed in the study?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). No such study
was undertaken by the Departrnent oi
Tourism last year. However, in 1067,
the pattern of earnings of four hotels
in Delhi, Bombay and Caloytta was
examined, Hotels have now beed
asked fo receive of the hotel
bills of forelgners (except for certain
exempted categorieq) in foreign ex-
change,
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Compensation Demanded by D, T. C.
for Losses smflered op Bug Services
for Asia '72

3637. SHRI GIRIDHAR ((OMANGO:
SHRI V MAYAVAN:

Will the Minisler of FOREIGN
TRADE be pleased to state:

(a)' whether Delhi Transport Cor-
poration has claimed Rs, 28 lakhg from
his Ministry as compensation for the
heavy losses suftereq by it on the bus
services being rum for Asia '72; and

(b) if so. Governmenl's reaclion
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C GEORGE): (a) Delhi
Transport Corporation has given a
projection that 1f they employed 500
buseg per day during the duration of
the Fair this capacity may bot be
fully utilbsed and it might lead to a
loss of the order of Rs. 23 63 lakhs,

(b) Delhi Transport Corporation has
been advisedq by the Fair Authority
that while the traffic generated by the
Fair is considerable, the transport ope-
ration should be conducted a$ a com-
mercial basis and the fair authomty
cannot subsidise the operation,

woes A6 OT e ¥ g
wrat & fog fay mar o
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# far wor fear o
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=0 gfeum & ¥ ; W
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Issuing of Currency Noles covered
with Polythene

3640 SHRI LALJI BHAI Will the
Minster of FINANCE be pleased to
state,

(a) whether Government propose to

1ssue currency nptes covered with
material likke polythene to prolong
thewr life; and

(b) if so, the broad outhnes of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH) (a) No, Sir. There is
no such proposal under consideration
of Government at present.

(b) Does not arise,

Reduced Fares on Charter Flights and
Excursion Tickets by Alr India

3641 SHRI RAMKANWAR: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether Air India has reduced

fares on charter fights and excursion
tickets; and
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(b) how it has imported the reve-
nue position o Air Indial?

THE MINISTER OF TOURISM AND*
CIVIL AVIATION (DR KARAN
SINGH) (a) ang (b) Air-India hus
established a Charter Company and
hag introdused a number of promo-
tional fares which have increased 1ts
load factors and revenues

Stady by I ¥, F. T regarding Person-
ne]l Manning India's Trade Missioms
Abroad

3642 SHRI 8 C BESRA Will the
Minusier of FOREIGN TRADE bLe
pleased to state

(a) whether a study by the Indian
Institute of Foreign Trade revealed
that 90 per cent of the personnel
mannmng India’s Trade Misslons abroad
are not fit for their jobs and have
neither the requireq aptitute nor the
background; and

(b) ¥ so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C, GEORGE) (a) No, Sir.
The study entitlad ‘‘Trade Commis-
sioner Services in Selected Countres”
completeq by the Institute of Forewgn
Trade (IIFT) i June, 1872 18 a com-
parative study of the Trade Commus-
sioner Service of USA, Canada, U. K,
France, Japan, Australia and India.
So far only the first draft of the report
has been prepared by the ITFT and
there 1s nothing in the report to war-
rant the assertion made by the Hon'ble
Member

(b) Does not arise.
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Demonstration by Employees of State
Bank op India, New Delhi

3843. SHR1 SUKHDEO VERMA:

* SHRI HUKAM CHAND KACH-
WAL

Will the Minister nf FINANCE be
pleased to state:

(a) whether employees of the Stite
Bank of India, New Delhi held a
demonstration outside the Bank office
on the 28th September, 1972; and

(b) if so, their main demands and
the reaction of Government in regard
thereto?

THE MINISTER OF FINANCE
{SHRI YFESHWANTRAO CHAVAN):
(a) About 500 workmen stafi and
supervising officials staged a demon-
stration in the bank’'s premises on the
Parliament Street on the 28th Septem-
ber, 1972 after office hours,

{(b) While the Supervising Stail
Association’s demand related to the
transfer of certain individual officers
the main demands of the Workmen
Staff related to the withdrawal of
certain suspension orders agaihst
workmen, absorption of temporary em-
ployees, payment of overtime during
tralming period, abolition of contract
system for the upkeep of the bank’s
premises in Parliament Street etc.

The Bank has reported that while
it could not ooncede the demand of
ihe Supervising Staff Association, the
demands ot the Workmen Staff Asso-
ciation were, however, discussed and
settled.

Demand made by All India State Bank
Employees’ Assoclation regardivg
appointment of Commission about

the functioning of State Bank
of India

3644. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the All India State
Bank Employees' Association has de-

142

manded the appointment of a Com-
mission to go into the functioning of
the State Bank o India; and

(b) if so, the reaction of Guvern-
ment in regarq therets?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) aud (b). The State Bunk pf India
Employees' Association (Bengal Circle)
had made certain allegalions against
the working of Calcutta T.ocal Head
Office.  Government hgd called for

the report from the State Bank of
India Their reply 1s under examina-
tion.

Scheme to give Loans to Export Orien-
ed Cotton Mills for Modernisation

3645. SIIRI SUKHDEQ PRASAD
VERMA Will the Mimister of FORE-
IGN TRADE be pleaseq to state

(a) whether Government are consl-
dermng a scheme to give loans to ex-
port-oriented cotton mills for moder-
nisalion; and

(b) if so, the sahent features of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C, GEORGE): (a) Goverm-
ment have already formulaled a srhe-
me to provide financizl assistance for
modermsation of the export-orwnted
cotton texiile mills.

(b) A staltmer{ giving {he salient
feature, o. the scheme 18 laid on the
Table of the House. [Placed in Libra-
ry. See No. LT-3958/72].
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Recopumendations of A R. C, en
Public Unde o ol wavit & frg eew

3648. st Y& W wmw : W@y
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down compresensively and clearly ¥ ﬂ'ﬁ'ﬁ'ﬁ, l{% oTAT FT ST Teed
the objectives and obligations of the forar t WTT WY WA AT TE
Public Sector Undertakings and
¢ Secor W ¥ g a6 afe g, @ v

wgT & W afs A, & 3% & W wToor

(b) 1f so the aclion taken so far on
the recommendations? % ?
THE MINISTER OF STATIE IN THE sden wre amre famrm ot (w10

MINISTRY OF FINANCE (SHRI K d m} (q'.) qieT frwrr ®Y
R G H (b) Yes, Sir X
ANESH) (a) and (b) es, meﬂ 3 T2 "2
W, T CE @ T E 140 ¥
The question has been considered by wfire @ar g Afr T W
the Seiretaries’ Committee on Public °.
Undortakings who have appointed a TAERT R WA @ A §
Sub-Gloup to examne closely the ¥ 9de Wged & &y o foqa § o
draftingg of a statement of macroob- gk oy gy 3T FhET AR W
jectives/obhigations for the pubbe
sector as a whole the sub-group is WNM{! WY & W gve
currently at work on the various com- weifar wfaw Wl @lew aar
plex istues involved Wit mxr 1972 X IgweE

On the bams of the overall cbjec- (w) wrer wher e e,
tives finahseq for the public sector as  JN® TF FAIFE K¥ ¥ Iww §
a whole, the varous admimstrative g qfcarfwe GX wafadr & &R
Mirustrles will work out, in consuita- m*m ‘ﬂ'!l qe= faemT

tion with the Pyblhic Enterprises con-
cerned, the appropriate set of objec- ¥ wayt ¥ ow g g wr Frrio-
tives for eath individual enterprise s sfr ok, 1972 ¥ Yy Remr
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Demands of A I I (7 C Unions
accepted by Cowr Board

3650 SHRI C K CHANDRAPPAN
Will the Miruster of FOREIGN TRADE
be pleased to state

(a) whether the Coir Board had
recenily accepted with shght amend-
ments tie demands made in « memo-
randum of AITUC Umons which was
torwarded to the Board by the Kerala
Government,

(b) if so the demands accepted and

(c) the steps taken for the imple-
mentation of the decisions taken 1n
the matter®

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGL) (a) to (¢}
Government of Kerala sought the
views of Coir Board on seven demands
on production ang export of coir and
coir goods, made by AITUC Unions
mn a memorandum submutted to the
State Government The Coir Board
has furmshed its views on these de-
mands to the State Government who
are expected to take further action in
ihe matter

Cases referred to Monopolies
Commission

3651 SHRI C K CHANDRAPPAN
SHRI R P ULAGANAMBI

Will the Minister of COMPANY
AFFATRS be pleased to state

(a) the number of applcalions
referred to the Monopolies Commis-
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sion in the years 1968-69, 1969-7q,
1970-71 and during the first half of
1971-72 and in how many cases, the
Commission has taken g decision; and

tb) the nature of applications, the
names of the business houses which
sponsored them and the decision taken
in each case?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) The Monopolies and
Restrictive Trade Practices Act came
info force on Ist June, 1970 and the
Commission started functioning with
effect from the 6th August, 1970. 28
proposals under Chapter III of the
M.R.TP Aci have been referred to
the Commission for enquiry so far and
its reports have been received in 21
cases,

(b) A statement is laid on the Table
cf the House. [placed in Library. See
No. LT-3957/72].

Proposal to show the exhibits of Third
Asian International Fair in Miniature
Form through Mobile Exhibition
Trains

3652. SHRI NATHU RAM AHIR-
WAR: Will the Minister of FOREIGN
TRADE be pleased to state:

{a) whether there is any proposal to
show the exhibits of the Third Asian
International Trade Fair in mimature
form through mobile exhibition trains
in the country so that millions of
people are given the privilege of see-
ing the progress of the country during
this 25th year of our Independence;

and
(b) 1f not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir

(b) It is not practical to convert a
huge Fair lke Asia 72, consisting of
hundred of participants, into a mobile
train exhibition.

Smugghing of Golg ang Silver

3653. SHRI BANAMALI PATNAIK:
SHRI S. M. BANERJEE:

Will the Minmister of FINANCE be
pleased to staie: '

(a) whether the smuggling of gold
into and smuggling of silier out of
India has been on the increase;

(b) if so, the walue of gold and
silver seized while being smuggled in
and out, respectively, during 1870,
1871 and 1972; and

(c) the steps taken to check the
smuggling and the results achisved
duming the period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH)" (a) It 1s not practicable
to make a relinble estimate of the
extent of gold smuggled into the coun-
try or of silver smuggled out of the
country However, on the basis of the
serzures il can be said that the smug-
gling of gold into the couniry has
declined since 1971 because of the
rise in the price of gold abroad and
the vigilance kept by the Navy on the
West Coast. Similarly on the basis of
the seizures of silver made during *he
last few years, it can be said that
smuggling of silver out of the country
has also declined after the introdue-
tion of the Customs Amendment Act
in 1969.

(b) The value of the gold and
silver selzed by the Customs and Cen-
tral Excise authorities during 1870,
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1971 amd 1072 (uplo Octeber), is as
under:
Gold Sitver
1 (Rs, lakhs) (Rs. lakh)
(Az imter- (At Indian
nationa  market
monetary rate )
rate)
1970 428 156
1971 178 84
1972 . 1
{Upto October)
(e) The following steps have heem

‘taken by the Government to prevent
smuggling:—

Systematic collection end follow-
up of information, keeping a watch-
ful eye on the suspected smugglers,
rummaging of suspected vessels ar
aircraft, and checking of vulmerable
sectors along the coast and the lemd
frontiers. Additional launches ard
vehicles are being provided frem
time to time for effective intercep-
tion, prevention ete. Seme senior
officers of the rank of Collectors of
‘Castemys, Additioned Coliectors of
Customs and Assistant Collectora of
‘Customs have been posted in vulner-
~dbls areas to Jook after anti-smuggl-
ing work exclusively. Customs Act,
1962 has been mmended making add-
tional provisions to take apecial
measures for the purposes of check-
ing {llegal import and export af cer-
iein cormnodities end facilitating
. position  is
kept under constant review.

As a resuld of the apnti-smuggling
heasures taken, the value of il com-
tiaband goods selzdd during fe yedis
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1090, 1871 aid 1872 (uplb Oct.) was
as gives beloiw:—

Year Value of contrabard
(Rs. lakhs)
1970 2207
1971 2083
1972 2092
(Upto Octeber)

M/s. Indian Matals and Ferro Alloys
Limited

36564 SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Income-tax Depart-
ment is aware that the Indian Metals
and Ferro Alloys Limited, which has
its Ferrosyleon Factory at Thiruvelly
in Koraput in Orissa, is selhng ferrn-
syleon through a sales agency whuch is
formed by the relutive of its Manag-
ing Director;

{b) if sb, the sales turnover of this
Selss Agency during the last three
years; and

(c¢) how much tax this Sales Agency

that ¥heré is ne such

(b) and (¢). Does not arise.

Power Shoriage at Asla *72

mmnwmmw Wm
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(a) whether some of the pavilions
at Azia '72 bave been managing with
much Jess power than what they re-
-quired;

(k) whether the trade has been af-
fected to some exient due to power
shortage; and

(c) if so, to what extent .nd the
steps taken by Government in {his re-
gard?

THE DEPUTY MINISTER IN THER
MINISTRY OF FOREIGN ['RADE
(SHRI A. C. GEORGE): (a) No. The
Pavilions at Asia '72 have been sup-
plied adequate power according to their
actual needs as assessed by the Fair
Authorities, In fact, we have a sur-
plue of power availability to meet any
additional demand.

(b) and (c). No Sir, the trade has
not been affected at all due t, power
shortage.

Meeting of Cotton Advisory Board
regarding withdrawal of Credit
Controls

3856. SHRI VARKEY GEORGE.
SHRI M. S. SANJEEVI RAO:

Will the Minister of FOREIGN
TRADE be pleased to state: .

(a) whether withdrawal of credit
controls and announcement of cotton
price policy for 1972-73 were stiressed
at a meeting of the Cotton Advisory
Board in Bombay on the 11fh Novem-
ber, 1972; and

(b) if so, the gist of the discussion
and the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C., GEORGE): (a) and (b).
At the Cotton Advisory Board meet-
ng on 11th November, 1972, members
urged immediaté armmouncement of

(+Sovexpment’s cotton price policy for
the year 1072-73 and withdrawal of

credi{ curbs which were put inty effect
in the combext of short .upply of
cotton,

Government's cotton price policy is
expected to be announced shortly, The
Reserve Bank of India has recently
anmounced its hberalised credit policy
in respect of cotton.

Steps to cover up losses in Air Imdia

3657 SHRI VARKEY GEORGE,
SHRI JYOTIRMOY BOSLU:

Will the Minister of TOURISM ~ND
CIVIL AVIATION be pleased ‘c siale:

(a) whether Air India énded 1971-72
with a huqge loss and still continues
{o be in the red, and

(b) f so, the reasuns for the same
and the steps taken to cover up the
losses?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH)' (a) Awr-India incurred a loss
of Rs. 1.66 crores during the year
1971-72.

(b) The main reasuns were'—-

(1) Substantial increases in wages
following wage seitlements,

(ii) Disruption of services on ac-
count of Pakistanl aggreasion.

(1ii) The adverse impact on tlourism
from Europe and the USA creat-
ed by the monetary crisiz there,

(iv) Increase in insurance rates to
cover hijacking risks.

(v) Increase in the price of fuel and
other operational costs.

(vi) The inhibitory effect on foreign
travel as a result of the forelgn
travel tax.

(vii) Additional expenditure on ac-
count of circuitous fiying to
avold Pakistani territory.
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Air-India has taken a number of
measures to effect economy in ex-
penditure including a freeze on new
recruitment except where absolutely
necessary; curtailment of certain ger-
vices and conversion of some on-line
offices to off-line status; abolition of
free ground transportation to pas-
sengers and very strict control over
administrative and publicity expenses.

Arrears of Income-tax against
foreign companies

3658. SHRI JYOTIRMOY BOSU-
Will the Minister of FINANCE Le
pleased to state:

(a) the total amount of Income-fax
arrears outstanding against each of
the 20 largest foreign companies (in
terms of assets) as in 1955-56, 1960-81
and 1971-72; and

(b) what steps if any have been or
are being taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH)* (a) and (b). The Income-
tax statistics are not maintained in
terms of assets of an mssessee. The
desired information is, therefore, not
available. If, however, the Hon'ble
Member desires to have information
about any particular foreign company
or companies, the same can be fur-
nished.

Alrport infesied with momney-changers

3659 SHRI JYOTIRMOY BOSU:
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether his attention has been
drawn to a report published in the
‘Economic Times’, Bombay dated the
29nd September, 1072 (page 6) under
the caption “Afrport infested with
money-changers”; and

() if so, Governmeot's reaclion
thereto?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. EKARAN
SINGH): (a) and (b). Yes, Sir. The
Reserve Bank of India has issued a
notification prohibiting any =erson,
other than an authorised dealer in
foreign exchange or money-changer,
to receive any payment in India in
foreign exchange from foreign tourists
elc. Some changes in the law have
also been incorporated in the Foreign
Exchange Regulation Bill, 1972, which
has already been introduced in the Lok
Sabha on 20-8-1972 and is now before
a Joint Committee.

Financlal Assistance to Fereigm
Countries

3660. SHRI RAM PRAKASH: Wil
the Minister of FINANCE be pleased
to state:

(a) whether our country also pro-
vides economic and financial uid fo
other countries; and

(b) if so, the quantum of ad pro-
vided, country-wise, during the last
three years?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)-
(a) Yes, Sir.

(b) The information is furnished in
the Statements I to III laid on the
Table of the House [Placed in Library
See. No. LT-3958/72].

Negotiations for Cars assembled in
Banglg desh
3661. SHRI D. K. PANDA:
SHRI SAMAR GUHA:

Will the Minister of¢ FOREIGN
TRADE be pleased to state:

(a) whether Government have made

any with
Government for the purchase of 5,000
cars from that country; and

(b) i go, the outcome thereoi?
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THE DEPUTY MINISTER IN THF
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) No, Sir.

(b) Does not arise,

Recommeudations of Law Commission
for violation of Forelgn Exchunge
Regulations

3662, SHRI K., BALADHANDAYU-
THAM: Will the Minister of FINANCE
be pleased to state;

(a) whether the Law Commission
has recommended amendment of the
Constitution for preventive detention
for non-payment of Customs and Ex-
cise duties and violation of the
foreign exchange regulations; and

(b) it so, what decision has
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a). Yes, Sir.

(b) The recommendation is under
consideration.

Foreign Engineering Companies in
India

been

3663 DR. H. P. SHARMA- Will the
Minister ot FINANCE be pleased to
state;

(a) the amount remiited amoad
during the last three years by each
of the foreign Engineering Companies
operating in India with 50 per cent
and more of equity shares in foreign
hands; and

(b) the steps iaken by Government
fo ensure that they are Indiunised
forthwith?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) The information is being collected
and will be laid on the Table of the
Lok BSabha to the extent it becomes
available.

(b) Whenever foreign majorily com-
panies including foreign engineering
companies are granted expansion, op-
portunity is taken to dilute the foreign
shareholding in such companies in

2851 Ls-6

accordance with the guidelines an-
nounced in the Press note -iated the
19th February, 1972. A copy of the
Press Note issued in this conrection
18 laid on the Tahle of the House.
[Placed in Library. See No. LT-3959.
72]-

Cases of all companies having 40
per cent or more of foreign sharehcld-
ing in them will come up for review
after “The Foreign Exchange Regula-
tion Bill, 1972", which was introduced
in the Parliament during the Jast ses-
slon, is enacted.

Qutstanding amount of foreign and
internal loans

3664 SHRI MUKHTJAR SINGH
MALIK- Will the Minister of FINANCE
be pleased to state:

(a) the amount of foreign and in-
ternal loans payable by the Ceniral
Government as on the 30th October,
1972 and what is the amount of in-
terest and capital money which the
Central Government have to pay
annually; and

(b) the extent of this amount uvtilis-
ed for development works?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A Statement giving the avulable
information 18 laid on the Tatle of
the House

(b) Loans raised by Government
have, by and large. been utilisel for
financing developmental outlay=

STATEMENT

1. Outstanding amount of foreign
and internal loans raised by Centrai
Government as on 30th September,
1972;

(1) Foreign Loars Rs. 2692*
(2) Internal Loans
raised by Central
Government Rs. 5208%

*The Fjgures are Provisional.
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I, Repayments and
menis vary from year to year with
reference to amounts - and terms of

loans raised, Estimated amounts of re- -

payments and interest payments due
during 1972-73 are:

(Ine Crores of Rupees)

Principal Interest
repayments payments
(1) Poreign 25197  182.27
loans,
(ii) Interhal ' 300.22 231.68
loans raised
by Central
Government.

Proposal to Develop Sea-side Resorts
in the country

3665. SHRI MUKHTIAR &INGH
MALIK: Will the Minister of TOUR-
ISM ANDP CIVIL AVIATION be
pleased fo state:

(a) whether Government have final-
ised any proposal to develop rea-side
resorts in the country to
" tourists;

(b) if so, the number of sea-side
resorts to be developed duﬂnx the
current year; and

(c) the estimated amount likely to
be spent on their development?

THE MINISTER OP TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (¢). A beach resort
. is being developed at Kovalam near
Trivandrum at an estimated cost of
Rs. 221.50 lakhs. 40 cottages have been
completed . and work on’the hote]l and
other amenities is in progress. '

The India Tourism Development
Corporation is expanding the accom. .
modatién n its Traveller's Lodee at
Mahabalipuram by adding’ 0 cettages
at an estimated cost of Rs, l’llpth!_.
These cobtijes’ are meht!
mdylhu'ﬂy

‘DECEMEER § 1917

interest pay-

attract
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1t is also proposed to develop Goa
as 8 major beach resoért and details are
being worked out,
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THE DEPUTY WMINISTER IN TII®
MINISTRY OF FOREIGN ‘IRADE
(SHRI A C. GEORGE) The conces-
sions admissible to export-urienfed
industries in respsct of foreian col-
Taboration have already been arnounc-
ed in the Import Trade Control Policy
(Vol. II—Section I—Part A) for the
year Apnl, 1972—March. 1973. The
relevant extract is given in the state-
ment laid on the Table of the House.

STATEMENT

Extract from Section I—Part A, Vol. II
of the Import Trade Control Policy for
the year April, 1972—March, 1973

“Collaboration in exort-oriented units

3. Foreign collaboration will be
more freely permitted in the case of
primarily export-oriented units. The
existing collaboration agreements pro-
viding for restraints on exports will
be suitably revised when due for re
newal, All applications for foreign
collaboration should be submitted
direct to the Foreign Investment Board
Secretariat Ministry of Industrial De-
velopment, Udyog Bhavan, New Dlelhi.

4. The policy of not allowing foreign
collaboration in trading activities may
also be relaxed provided such rollabo-
ration is intended exclusively for ex-
porfe.

5. Foreign collaboration may also
be considered in low priority s¢ctors
if the collaboration agreement provides
for the greater part of production to

be exported.”

Suggestions regarding export of jule
vis-a-vis synthetics

3669, SHRI RAJDEO SINGH: Will
the Minister of FOREIGN TRADE be

pleased to state:

(a) whether the delegation which
visited US.A. and Western Europe
re_arding the prospects of our exports
of jute vis-a-vis syntbetics had sug-

162

gested any corrective action fo meet
the requirement of international mar-
ket,

(b) 1f so, the suggestions made for
corrective action, and

(¢) whether Government reacted
favourably to these suggestions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, fur.

(b) A statement is laid on the Table
ol the House.

(c) Yes, Sir, As a result, the ex-
port duty on primary jute carpet
backing cloth weighing 8 oz and above
per sq. yd. has been reduced by Rs. 400
per tonne, The other suggestions are
in various stages of considerat:on

STATEMENT

The five-member jute delegation
consisting of two representatives of
Government and thrée members of
Jute Industry to North America/UK/
Belgium was a fact finding one to ex-
amine the current problems of jute
and to recommend measures for re-
medial action. The delegation has
made a detailed study.

2. The delegation has expressed the
unammous opinion that the situation
of jute vis-a-vis syntbetics has chang-
ed drastically during the last 18
months and unless immediate correc-
tive action fis taken, the rapid erosion
cannot be halted. The fact that our
exports in 1971 have shown a :tuh-
stantial increase only conceals the fact
that in the same period, with the
virtual stoppage of shipments from
Banﬂldtmthenpwasinfactﬁned
by synthetics. The erosion would
have been greater still but for a short-
age of supplies of synthetics.
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3, In order to hait the further intru-
sion of synthetics, the deleuation has
recommended that.—

(1) it is essential to reduce price
of both carpet backing and
hessian as early as possible to
levels which would make them
competitive with synthetics.

(2

S

it will be necessary to ensure
reasorable stability in  price
, and regular uninterrupted sup-
ply.

(3) pre-requisite for this would be
adequate and timely supply of
raw jute at reasonable prices.

'(4) vigorous steps will have to be
taken in research and product

- development wherever necessary
and in promotion and publicity

in areas where this will have

the necessary effect.
(5

-

suitable measures should be
taken to generate .the funds
needed for export promotion,
research and development..

it is desirable that discussions
are held between the two major
producers of jute goods at a
very early date so that inter-
national markets can be availed
of by both in a spirit of mutual
| co-operation.

(6

Py

4. In short, the delegation has ur&ed
that price reduction, stabilisation of
prices and building up of buffer stock

of jute manufacturers in !pdln must-

be ae.h_.lmd w!t!mut Gelay.

Mnhlum

3670, SHRI RAJDEO SINGH: Wil
the Minister of mcn Tm: be
plessed to m

(@) whethpr du}e
import substitution. the
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(b) if 50, whether the fall is progres-
sing from ‘year to year; and

(c) if so, the extent of fall for the
first three years of Fourth Five Year-
Plan, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) to (e¢).
The value of imports into India dur-

" ing the first three years of the Fourth

Five Year Plan and in the year pre-

ceding the . commencement of the
Fourth Plan were as under:—
Rs. crores
1968-69 190863
1969~70 1582- 10
1970-71 163420
1971-72 e1812-02

(*the figute is provisional and subject to
revision).

While there was a perceptible fall in
imports after 1968-69, there has lately
been an increase in imports due to
increasing requirements of industries
for domestic as well as export produc-
tion, Furthermore, while there is con-
tinuing effort at import s‘ubltlmﬁon.
the actual fmpoct figures reflect the
effect 6f many factors, including lsgl
in importation, ete. It cannot, there.
fore, be said that the fall is or will be
progressing from year to year.

mammum-u
Cosmetics

3671, SHRI RAJDEO BINGH' Wil
the Minister ‘of mmew mmne
pleased to staie ’

(a) whathnr nttolht
pmﬁommmmmm
edlnlncualeota'lptrm“ﬂl

»(b)themnﬁ'h!towhich tolht
muﬂmmwz o
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) The m-
crease in 1971-72 over 1970-71 15 more
than 60 per cent,

' (b) USSR, USA., Malaysia, UK.,
Sudan, Kenya, Hungry, Kwait, Fin 1S,
Saudi  Arabia, Bahremn IS are the
major countries which are importing
thees preparations from India.

Representation from Punjab Govern-
ment for release of seized imported
woollen Rags

3672, SHRI JAGANNATH MISHRA:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Punjab Government
have represented to the Centre for
the release of seized imported woollen
rags; and

(b) if so, the reasons given by the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C GEORGE): (a) Yes, Sir

{b) The State Government felt that
salvation of the woollen industry in
Ludhiana lay in the release of the
seized imported goods after mposi-
tion of normal Custom duty.

Abnorma] fall in export of hmdlﬁ

3673. SHRI JAGANNATH MISH-
RA: WIil the Minister of FOREIGN
“TRADE be pleased to state:

(a) whether the abnormsl fall in
the export handloom has been report-
ed; and

(b) if so, the remedial measures
proposed?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
4SHRI A. C. GEORGE): (a) No, Sir.

{(b) Does not arise.

Discussion with study group from
Japan for Economic and ‘Yechnical
Ald to India

3674. SHRI R. S. PANDEY: Will the
Minister of FINANCE be pleased to
state:

(a) whether a Study Group of the
Japanese Government visited India
recently and held discussion with the
Government of India on economic and
technical aid to India from Japan;

(b) if 80, a resume of the issues
discussed; and

(c) whether an agreement has been
signed with Japan for economic aid
to India? N

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). A Japanese delegation
led by the President and Representa-
tive Director of Toshiba Tungaloy Co.
Ltd. visited India during 31st October
and 14th November, 1972 to study the
climate for foreign investment and
collaboration in India. The Team had
discussions with officers in' various
Ministries of Govt. of India. They
also met the Finance Minister and the
Minister of Planning.

Clarifications sought by the team
at various meetings mainly related to
procedures and policy on industrial
licensing, import control policy, finan-
cial participation, taxes on royalty
and dividends, duration of the colla-
boration agreements, sharing of the
technical know-how by more than
one party, the development pro-
gramme in the Fifth Five Year Plan
etc. In the meetings with various
Ministries and Planning Commission
suitable clarifications were given on
the above points. At a brief meeting
with the Finance Minister the scope
for economic cooperation in respect
of major projects between Japan and
India was broadly discussed.

(¢) No, Sir. During the discussions
the arens identified, where Japanese
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cooperation would be meaningful
and welcome in the Fifth Five Year
Plan, are steel, fertilisers, o1l explo-
ration, chemicsls and petio-chemi-
cals, ship building ete

Countries in favour of eading rupee
trade agreements with India

3675. SHRI R S PANDEY: Will
the Minister of FOREIGN TRADE be
pleased ta state:

(a) whether most of the countries
with which India has rupee trade
arrangements, are in favour of end-
g this patterp of trade and desire
to have new agreements for direct
trade on bilateral basis;

(b) i¢ so, the names of such coun-
tries and their views in this regard,
and

(¢) the reaction of Government
thereto and whether discussions have
tal:zn place io evolve alternate grade
arrangementy with those countries?

(SHRI A. C GEORGE) (a) No, Sir.

() and (c). Only Yugoslavia ex-

DECEMBER 8, 1072
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(a) whether Coir Board has nut yet
finalised its Rules of Recrurtment,
Promotion ete;

(b) if so, the basis on which re-
cruitment and promotion are made 4t
present; and

(c) the reason for delay in finals-
ng these rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) The re-
cruitment rules have not yet been
finalised,

(b) All gppointments are made by
the Executive Committee of the Coir
Board in exercise of the powers vest-
ed with them under bye-laws, 1835
and in keeping with the guidelines
given by the Coir Board in the form
of resolutions from time to tmme

(c) A Sub-Commuttee was consti-
tuted by the Coir Board to finalise
recruitment rules. The Sub-Com-
mittee had not yet made any final
recommendations. The Cair Board
has been requested to finalise the
rules immediately.

Enquiry info salo of car by Punjab
National Bank

3677. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

caption ‘Car mold for only 6 pase’ in
the Blitz duted the 4th Nwpemaber,
1872;
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(b) and (c). No sale of any pro-
perty of Punjab National Bank to it
former custodian has actually been
effected nor will it be effected

Handing over of Libyan Tea Ware-
house to CLW.T.C,

3678, SHRI INDRAJIT GUPTA:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the Libyan Tea Ware-
house in Calcutta has recently been
handed over to the Central Inland
Water Transport Corporation;

{b) whether the Tea Board has
agreed to underwrite the losses, if
incurred, by the Central Inland Water
Transport Corporation~in running the
Warehouse upto the extent of Rs. 20
lakhs; and

(¢) if so, the reasons for Govern-
ment's violation of the assurance
given in the Lok Sabha on the 28th
July, 1867 in reply to Starred Ques-
tion No. 1440 that the said Ware-
house would be taken over and run
by the Tea Board for a period of 60
vears?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) Yes, Sir.

(b) Yes, Sir; to the full extent of
the losses.

(c) A high powered Committee set
up by Government in 1967 with
Shri P. C. Borooah as Chairman to
undertake a comprehenstve review of
the economic conditions and problems
of the tea industry in all its aspects
and for recommendations regarding
measures to be taken for its appropri-
ate development recommended inter-
alia that the Tea Board should not be
saddled with the responsibility of
taking over the Libyan Warehouse.
This recommendation was accepted
by Government and this was announ-
ced vide Ministry of Foreign Trade
Resolution Na.  2/10/Plant(A)/T0-
(BC) dated the 24th July, 1970, a

cory of which was placed on the
Table of the Luk Sabha on the 2nd
Seplember, 1970 After the closure of
the tea Warehousing business by M/s
Balmer Lawrie and Co. who were
running the Lirbyan Warchouse, the
Central Inland Water Transport Cor-
potation have taken over this Ware-
house on the 12th July, 1872 for a
period upto 31st December, 1973
urder orders of the Government

Criteria for grant project *allowance
to Central Government Employees

3678. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state: i

(a) the latesi criteria for determin-
ing whether Central Government
employees working in a particular
project area are, or are not, eligible
for project allowance; and

(b) whether such allowances onte
sanctioned, can be withdrawn or re-
duced without any material change
in the development level of the area
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) The
following general principles are ob-
served in granting project allowance
to Central Government employees:—

(i) The project should be a large-
scale one. Its execution
should involve the esiablish-
ment of a large consiruction
organisation and the cons-
truction shoulq be spread
over a number of years.

(ii) Amenitiey such as housing,
schools, markets, dispensa-
ries etc. should not be avail-
able, Accordingly, where a
project is located in a city
where compensatory (city)
allowance and/or house rent
allowances are admissible, no
project allowance will be ad-
missible, Where it iz located
in the proximity of such a
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city, a project allowance may
be sanctioned but at reduced
rates,

(1ii) To be eligible for the allow-
ance, the staff should be em-
ployed on, or in connection
with, the project and should
reside within the project
area or in a nearby loecality

{b) The allowance 18 not intended
to contirtue on a permeanent basis and
its continuance 1s dependent on the
emergence of the necessary amenities
of living As these amenities be-
come available the allowance 13 re-
duced, 1n stgges where necessary,
until 1t is withdrawn finally

Indian Feature Filmg purchased by
Latin American eountries

3880 SHRI INDRAJIT GUPTA
Will the Mnuster of FOREIGN
TRADE be pieased to state

(a) whether 37 Indian feature
films have been purchased for ahout
Rs 22 lakhs by the Latin American
countries of Ecuador, Bolivia and
Peru,

(b) 1if so, whether this 13 the first
such commerclal transaction in the
history of the Indian film ndustry,
and

(c) whether Governmeni are en-
couraging the Indian Motion Pictures
Export Corporation to find out new
overseas markets and if so, with what
result?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) Sale of
fifty two Indian feature fillms valued
at adbout Re. 35 lakhs to the Latin
American countries of Ecuador, Boli-
via and Peru has been negotiated.

(b) Yes, Sir.

(c) Export of feature fiilms has been
canalised through State Trading Cor-
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poration with effect from lst Novem-
ber, 1872, and that organisation will
work out plans for promoting exports
of Indian filmy to foreign countries.

Appointment of Chairman of Mome-
polies Commission

3681 SHRI INDRAJIT GUPTA
SHRI JYOTIRMOY BOSU

Will the Minuster of COMPANY
AFFAIRS be pleased to state.

(a) whether the Chairman of the
Monopoliee Commussion has been
appointed as a Judge in the Supreme
Court; and

(b) 1f so the steps taken to ensure
that the work of the Monopoliss
Commission 18 not hindered by the
absence of Chairman?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY)* (a) Yes, Sir.

(b) Steps are being taken to fill up
the post. However the absence of the
Chdirman has not hindered the work
ot the Commission which hag sub-
mitted two reports after the former
Chairman’s appointment as a Judge
of the Supreme Court.

Deficit Financing

8682, BHRI BHALJIBHAI PAR-
MAR:
SHRI P. M MEHTA:

Wil} the Minister of FINANCE be
pleased to state:

(a) the deficit financing stipulated
in the Plan documents during the first
three Plans and the actual defiat
fimancing undeiteken; and
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(b) the defleit financing undertaken
during the period when only annual
Plans were in operation after the
Third Flan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). A statement is lead on
the Table of the House.

Statement
Deficit Pinaicing by Central and State
Goverr menls
T (Rs. croren)
As Actual
stipulated
mn the
document
Five Year Plans
wi First Plan 290 338
Second Plan 1200 992
Third Plan 550 1133
Annual Plans
1966-67 12 189
1967-68 . 14 224
1968-69 307 263
NoTR.~= Deficit financing figures for the first
two Plan periods are not strictly
comparable with those fpr the
uent Plan periods. While

widened to include Reserve Bank of
India’s support to long-term
securities

f
Foreign Capital invesiment in India

3683. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) what is the tota] amount of
outstanding foreign business Invest-
ments in India as on 31st October,
1972; and

17

(b) how much foreign capital in-
vestment is expected in the remain-
ing period of the current Five Year
Plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) According to a quick estimate
made by the Reserve Bank of India,
the provisional figureg of total
foreign investmentg outstanding as on
31st March 1971 are of the order of
Rs. 18724 crores of which the out-
standing foreign investment from
private sources abroad is about
Rs. 1319.7 crores only. More up-to-date
estimate of such inyestmentg ig not
yet available.

(b) On a global basis the gross in-
flow of foreign investment (including
loans) is estimated at Rs. 300 crores
for the entire Fourth Five Year Plan
period, (1989-70 to  1973-74), As
against this, during the first two
years of the Fourth Five Year Plan
period, namely 1869-70 and 1970-71,
the overall gross inflow has been esti-
mated by the Reserve Bank of India
to be at Rs. 2403 crores. The above
figure is exclusive of investments in
the form of retained earnings of
Rs. 47.0 crores.

Repayment of Leans received from
U.B.A.

L=
3884, SHRI Y. ESWARA REDDY-

will the Minister of FINANCE be
pleased to state.

(a) what is the total amount of
loans received by India from the
United States;

(b) what is the annual debt repay-
ment liability on these loans;

(c) how much of these have been
repaid; and

(d) what are the detalls of the
schedule worked out for repayment
of these loans?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) As on 30th September, 1072 the
amount of loan received by Govern-
ment of India from U.S.A. (value of
loan agreements signed) 18 Rs. 4,639
crores.

(b) The annual debt repayment
liability on these loans varies from
year to year. The esiimated debt re-
payment liability on ihese loans dur-
ing 1872-73 15 Rs. 63 crores. In addi-
tion, interest payments due in this
year sre Rs. 79 crores.

(c) As on 30th September, 1872
the amount of loans repaid is Rs. 420
crores.

(d) Each loan is repayable over a
peried of years in wsccordance with
g;: amortisption schedule applicable

it, Peripds of repayment generally
range from 7 years to 40 years.

Propused amendmant (o existing Geold
Control Aot

3685. SHRI NIMBALKAR: Will the
Minister of FINANCE be pleased 1o
state:

(a) whether Covernment propose
to take amendmemnts in the existing
Gold Control Act; and

(b) if so, the reasons for the same?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
In the light of the recommendations
mldeinthei?thw.;‘n(theh!:
Commission on Trial Punishmen
o:!SocinlsndlnmumleOHmu

gained in administer-
mthe( Control) Act, certain
proposalg to amend the latter are
uynder o¢nsideration of the Govern-
ment.
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Private investment expected from
West Germany for Industrial Units

3688. KUMARI KAMLA KUMARI-
Will the Mmister of FINANCE be
pleased to state:

{a) the total amount of private in-
vestment likely to be received from
West Germany for Industrial Units in
India in 1973-74; and

(b) the names and
Industries in
will be made?

location of
which the investment

The MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN)-
(a) and (b). Details of hikely invest-
ments from West Germany during
1973-74 and the names and loeations
of industries where such investments
are lhkely to be made are not avail-
able. However, on global basis the
gross inflow (including loans) of pri-
vate foreign investments for the
entire Fourth Five Year Plan period
namely, from 106070 te 1978-74, has
been estimated at Re. 300 crores.

Amsant oy Osing fa Cirvslation

3887, KUMARI KAMLA KUMARI:
Wil} the Minister of FINANCE Ye
plessed to state:

(a) the total amount of ¢oing which
are in circulation at present; and -

“(b) the total amount of colns to be
cireulated 1h 19787
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coins 1n circulation as at the end of
August, 1072 (latest av.ulable)

* (Value in Rs. coo’s
omutted)
so Paise 1 39.70,75
25 Pase [ 37:76,54
20 Paise ] | 8,00,63
10 Paise 1 23.75,49
5 Paise) 16,85,56
3 Puisc] l4.52,33
2 Paise | 1 734,33
1 Paise [ 5:62,19
143,57,83

In addition, the following amount
of pre-decimal series of coing are still
in circulation:—

Nickel Brass 2 Annss 59,34
Cupro Nickel 2 Annas [91,03
Nickel Brass 1 Anna "3,76,95

Curpo Nickel 1 Anma : e

Nickel Brass 1/2 Anna 2,31,79
Cupro Nickel 1/2 Anna 169,70
Single pice R ‘ "3.48,00

s

———

(b) The amount of small coing to
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Change in Export/Import Policy
regarding Jute

3688 KUMARI KAMLA KUMARI-
Will the Mimstaa of FOREIGN
TRADE be pleased to state-

(a) whether any change is 1to be
brought in ihe import/ export policy
for jute; and

(b) 1if <o, the sahent features there-
of? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE)" (a) No, Sir.

(b) Does not arise '

Take-over of Entire Jute Trade

3689. KUMARI KAMLA KUMARI:
SHRI MADHUKAR:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government propose
to take over the entire Jute Trade,
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C, GEORGE): (a) It is
envisaged that, over a period of
years, the Jute Corporation of India
would take over the entire trade in
raw jute.

(b) It is not possible to indicate
the period within which such take
over would be possible.

Repayments of shert term credit by
Farmers

3860. SHRI ARJUN SETHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the repayment of
short term credits given to small
farmerg and smal] entrepreneurs have
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rot been forthcoming on the stipu--

lated terms ang the Reserve Bank
authorities are much" coacunad over
‘this matter; and .

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF "FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
{b). Separate statistics of short term
credit given to small farmers and
small entrepreneurs by public sector
‘banks are not maintained. According
to the latest information available for
the period ending June, 1871, the re-
covery of direct finance to farmers by
public sector*banks was 80 per cent
of the demand. Generally speaking,
banks have not been facing serious
problems in regard to recovery of
.advances granted to agriculturists. In
a few States, on account of natural
calamities such as floods, droughts,
-cyclones, the overdues have been re-
latively large and the period of re-
payment of advances hag been
-rephased. No situation has arisen to
clause any special concern either in
respect of credit given to small
farmers or to small entrepreneurs;
the banks naturally have to take due
precautions as regards recovery in all

snmte Collectarate of Central
luhoino:-hn

3691. SHRI ARJ'IJN S!.'THI
SHRI CHINTAHANI PANI-
GRAHI:

Wil) the Mlnl:lhr ol: FINANCE be
pleased to state:

(a)ﬂhotk usm Government
-of Orissa have requested the Centre
to open a .separate Collectorate of
'cmwmmw e

&) it m whether the. Central

Gommthﬂmﬂdu%dthara- .

_‘quut favoursbly and -0«

Echtmt,thoumﬂum’.w

DECEMBER 3, 1072

‘Written Angwers 180

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R, GANESH): (a) The State Govern-
ment of Orissa had suggesteq that a
separate Collectorate of Central Ex-
cise for Orissa should be located with-
in the Stiate.

(b) and (c). The suggestion made
by the State Government was care-
fully considered. Judged from the
revenue as also the workload points
of view, creation of a separate Col-
lectorate for Orissa was not then
considered to be fully justified. It
was then decided to defer the creation
of a separate Collectorate for Orissa
until a more propitious time. The
matter ig now being reconsidered,

Steps to compete with China in field
of exports to US.A,

3692. SHRI RANABAHADUR
SINGH:
SHRI R. R. SINGH DEO:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether China hag emerged
as a major rival of India in the field
of exports to U.S.A, and is making
strenuous efforts to promote the ex-
port of the same items as chosen by
India for the U.S. market; and

(b) if so, the steps taken by India

to compete with China in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).

There hag so far been no adverse
effect -on. our exports to the U.S.A.

as a result of resumption o( U.S. trade
wlth Ch!nn. : .

West M‘:'m h“(}::us&
m m
while implementing llnnﬂuluh
Mw

3&93. 8H'RI SAMAE m:m ‘will



181 Written Answers AGRAHAYANA 17, 1894 (SAKA) Written Answers 182

(a) whethep Indo-Bangladesh Trade
Pact ie being implementeq effectively,

(b) if so, the value and quantum
of exports and imports made since
sigiting of the Pact by India and
Bangladesh;

(c) whether Government of West
Bengal made a request to the Central
Government to the effect that all
items of exports to Bengladesh that
were available in West Bengal and
other regions of Eastern India should
be procured from these regions and
Bangladesh imports should be utilis-
ed for regeneration of the economy
of Eastern India particularly; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SIHHRI A. C. GEORGE): (a) and (b).
According to information received
from the State Bank of India, the
value of contracts registered upto
31st October, 1872 under the Limited
Payments Arrangement amount to
Rs, 12,55 crores for exports {o Bangla-
desh and Rs. 5.55 crores for imports,
Since then, a contract for import of
jute has been concluded bringing the
value of contracts of imports from
Bangladesh to Rs. 127 crores. Con-
tracts for trade outside the Limited
Payments Arrangemenis are not re-
quired to be registered, and informa-
tion about value thereof is not avail-
able.

(¢) and (d). The Government of
India were informed by the Govern-
ment of West Bengal that they had
established a State Trading Sponsor-
ing Authonty for promotion, inter
aliz, of West Bengal’'s participation
in the Indo-Bangladesh Trade, State
Trading agencies have been advised
to keep the State Trading Sponsoring
Authority of West Bengal informed
of tenders and trading opportunities.
West Bengal has the advantage of
proximity and savings in transport
which would enable suppliers in that

State to compete effectively in tend-
ers. Jute and fish are the major im-
ports from Bangladesh. Jute is used
almost wholly in the mills of West
Bengal and the bulk of the fish goes
]t‘o the Caleutta and surrounding mar-
ets,

Representation made by L. L C. Em-
ployees who suffer:q during free-
dom struggle

3694, SHRI SAMAR GUHA: Wil
tne Minister of FINANCE be pleased
state:

(a) whether Government have con-
sidered ihe representation made by
the LIC. employees who suffered
during the freedom strugggle for ex-
tension of their superunnuation age
upto 65 years or for allowing them to
complete 30 yews of siavier, as has
been done by the We-t Bengal Gov-
ernment;

(b) if so, whelther Government
have taken any decision regardmg the
matter; and

(c) whether smilar  benefit, if
agreed to by Government will be ex-
tended to similar employees of other
financial institutions under the Cen-
tral Government?

THF DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
{b). After careful consideration of the
representations made by the emp-
loyees, LIC has decided not to grant
any further concessions beyond those
mentioned in reply to Starred Ques-
tion No, 438 which was answered in
this House on 1st September, 1872,

(c) The question of granting bene-
fits to the concerned employeeg of
other public financial institutions will
be congidered.
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International Airlines willing to wuse

Calcuita Airport as Transit Centre

. 3695. SHRI SAMAR GUHA: Will

“the Minister of TOURISM AND
CIVIL AVIATION be pleased to
.state: )

(a) whether gsome international
airlines are willing to wuse Cal-
cutta Airport as -one of their transit
~cerise: cad havs approached . Gov-
~ernment for permission;

(b) whether East German ’Airlines
Inter Flug also sought permission for
using Calcufta Anpol't* and s

(c) if so, the reaction of Govern-
ment thereto? o

THE MINISTER, OF “TOURISM
AND CIVIL AVIATION (DR. KARAN
“SINGH):. (a) A request - was received
from KLM who had earlier transfer-
red, their once-weekly frequency
from ‘Calcutta to Delhi, for ‘permission
‘to operate an additional service
through -Calcutta in' excess of their
entitlement under the bilatera]l air
.services agreement between India and
~the Netherlands.

 DECEMEBER: 8, 1972

Yugoslav Airlines hag also shown
some interest in operating - through
Caleutta. There
transport agreement with Yugoslavia.

(b) No,. Sir. . 7

(c) ‘Government  will welcome the
resumption of services through Cal-

cutta by foreign airlines who have

the right to operate.

3696. SHRI P. M. MEHTA:

SHRI SHYAMNANDAN -
MISHRA: :
: rid ) it (b
Will the Minister of FINANCE ‘be
pleased to state the annual increase
in money supply since March 1651
til March 19727

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
A statement is laid on the ‘I’able of
the Houae

STATEMM[{;. Toi 43‘ e ; ‘2

. i.,\"‘ (V12 ,_Ji’( Py i
Annuaf Increase in Mﬁne_a? Siﬁﬁyj_ . V- “3‘ 5 m*i’—‘“ 3‘ SR
(Amount in crores omeca)
Fis@l Year Money Su.ppiy‘.— LB 3
Absolute Percén tage"gmmj' vth
1951-52. —204 —10°1
1952-53 —48 —2:6
1953-54 +64 1356
1954-55 +127 TS
1055-56 e aildily 2 y 262 +13°4 .
1955-57 P Toa . “3125 4546
1957-58. + 7% +3°0
195859 413 1447

#* /\s on last Friday..

-Written. Answers . ‘18441 |

is; however, no air °

AL
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Fiscal Year

1959-60
1960-61
1961-62
19623-63
1963-64
1964-65
1965-66
1966-67
1967-68
3968-69
1969-710
1970-71
1971-72

#Provisional

Expenditure om advertisements by
big business houses

3697. SHRI SHYAMNANDAN
MISHRA: Will the Minister of COM-
PANY AFFAIRS be pleased to state
the money spent by each of the
seventy-five big Business Houses, in-
dividually, on advertisements during
the last three years?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): The information is mnot
available with the Department as
under the Companies Act, companies
are not required to disclose expendi-
ture on advertisements separately in
their annual accounts.

Scheme to put Important Busisesa
Csatres Mke Sholapur, Ludhiana,

186

(Amun®+n cto-cs of Rupacs)
Money Supply*#

Absolute Pire:ntage growth
194 L |
L 149 155
L177 162
| 264 W87
+442 b134
| 328 r87
1 449 } 110
-+ 421 " el
4 400 181
| 429 480
+607 +10°§
1753 1 11-8
F974% | 13.6%

Jabalpur and Gorakhpur on Air
Map of the country

3688. SHRI 8. R. DAMANI: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any scheme has been
prepared by the Indian Airlines to
put on the air map of the country
important business centres, other
than State Capitals, also such as,
Sholapur, Ludhiana, Jabalpur and
Gorakhpur,

(b) if so, the broad outlines there-
of; and
(c) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Indian Air-
lines propose to consider alrlinking
some of these cities during the Fifth
Plan period.
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Discussions at the moeting of the In-
ternationa) Monetary Fund and

3609. SHRI S, R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) the decisions taken at the re-
cent meetings of the International
Monetary Fund and the World Bank;

(b) whether discussions took place
about the problem of transferring
more resources from the rich nations
to the poor; and

(c) whether India has been able to
achieve anything in her favour and
if so, what?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) During the Annual Meetings of
the International Monetary Fund and
the World Bank, discussions took
place on major economic problems
such as International Monetary Re-
forms, continuing allocation of SDRS,
link between SDRs and Development
Finance, shortfall 1n cohcessional aid
to developing countries and its impact
on the prospe-ts of dévelopment in
the light of the mounting debt service
burden etc. There was general agree-
ment that questions relating to inter
national moneary reform including
adjustment of parity rates should be
considered in the forumn of the IMF
rather thanp in exclusive groups Lke
the Group of Ten.

(b) The President of the World
Bank had expressed concern at ‘the
shortfall in the official development
assistance as compared to the target
set for the U.N. Second Development
Decade and had proposed to increase
the World Bank Group's commit-
ments to developing countries during
the period flscal years 1974-78 by an
average of 11 per cent a year and to
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question of linking Special Drawing
Rights with Development Finance is
bemng considered by a Committee of
Governors and their Deputies consti-
tuted by the International Monetary
Fund to examine matters relating to
Interr.ational Monetary Reforms,

(c) These meetings provide a
forum for exchange of views on major
economic issues besides providing an
opportunity for expressing our views,
especially as a major developing
nation and nfluencing 1international
opmnion No immediate country bene-

fits were expected

Recommendations of Bureau of Pub-
lic enterprises to tone up mainten-
ance of Public Undertakings

3700 SHRI S R DAMANI: Wil
the Minister of FINANCE be pleased
io state,

(a) whether the Bureau of Public
Enteiprises has made any recom-
mendationg to tone up miintensnce of
public sector industrial units;

(b) if so, the main recommenda-
tions and which of them have been
accepted by Government for imple-
mentation; and

(¢) the guldelines formulated for
implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R GANESH): (a) Yes, Sir.

(b) and (c¢). The main recommen-
dations made by the Bureau of Public
Enterprises and accepted by Govern-
ment for improving maintenance
standards in the public enterprises
relate to!

() systematic reporting, record-
ing and analysis of breakdowns;

(ii) introduction of a continuing
programme of préventive mainten-
ande and its closké coordination with
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pre-production planning, short and
long-term plant re-conditioning
and replacement policy;

(1) 1nilensive
and

craft training
1efresher course-
tenance and operations

supervisors;

for main-
staff and

uv) setting up of maintenance
naims and targets for review of
pr1fuimance;

(v) periodic review of the mamn-
tenance orgamsations; and

(+1) adoption of modern schedul-
ing and  controlling techniques
like PERT/CPM for proper plan-
ning and control of
and overhaul schedules.

maintenance

Andhra Pradesh Government’s Re-

commendation for grant of Licence

for expanding spindlage of Rayala-
seema Cotion Mills, Adoni

-

3701. SHRI P, NARASIMHA
REDDY: Will the Mumster of
FOREIGN TRADE be pleased to
state:

(a) whether the State Government
of Andhra Pradesh have recom-
mended grant of licence to expand
the spindlage of Rayalaseema Cot-
ton Mills, Adoni (Andhra Pradesh);
and

(b) it so, the action taken to grant

this licence?
2851 LS—-T.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C GEORGE): (a) Yes, Sir.

(b) Expansion of spindlage capa-
city beyond 25,000 spindles 1s not per-
mussible under the current policy
Since Rayalaseema  Cotton Mills,
Adoni are already having more than
25,000 spmdies licence for additional
spindles cannot be granted.

Proposals sanctioned for construct-
ing tourist hotels in Andhra Pra-

desh
3702 SHRI P NARASIMHA
REDDY  Will the Mnister of

TQURISM AND CIVIL AVIATION be
pleased to state:

(a) how many proposals for cons-
tructing tourist hotels m Andhra
Pradesh have been sanchioned during
1971-72 and 1972-73 tll now; and

(b) what 1s the quantum of loan
given and the parties to whom fuch
loans have been sanctioned?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH). (a) The Depart-
ment of Tourism has approved from
the pomnt of view of their suitability
for foreign toursts, 3 hotel projects
during 1971-72 and 7 hotel projects
durmng 1972-75 to date, in Andhra
Pradcsh.

(b) So far, the following parties
have been sanctioned loans under
the Hotel Development Loan Scheme
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of the Department of Toursm for setting up hotels in Andhra Pradesh :—

Name of the Party Location ot the Hotel project m
sanctioned,
(Rs, 1n lakhs)
K‘Iu-l.';‘ll’:l) ?ﬁ.ﬁpm“ ( fi H
unctioming as Hotel
Hyderabad Nagarjuna) 1500
Hotel Banjarg P) Lid , Hyderabad Hyderabad 2000
Sun-Beam Hotels (P) Ltd, (No Dolphin
Hotels Ltd ) Hyderabad Visakhapatnam 5500
Hotel Parklane rP) Ltd , Secunderabad Secunderabad 10+ 00
(approved
in
principle).

Rejection of Goods exported by STC

3703 SHRI ARVIND NETAM Will
the Mimister of FOREIGN TRADE
be pleas=d to state

(a) whether goods exported by
State Tiading Corporation of India
have been 1cjccted in large number
of cases during the period from Janu-
ary 19.2 to September 1972, and

(b) i so, the reasons therefor and
the positive steps Government pro-
pose to take in future m this 1egard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE): (a) No, Sir

(b) Does not arise

Financial Assistance from State Bamk
of Indfa to small scale industries in
Madhya Pradesh

3704 SHRI ARVIND NETAM: Wil
the Minster of FINANCE be please
to state.

(a) the total number of amall-
scale Industries in Madhys Pradesh
which have got financial assistance

'

trom the State Bank of India during
thc peniod January 1972 to Septem-
ber, 1872, and

(b) the number of applications for

loans rejected and the reasons there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATT SUSHILA ROHATGI) (a) and
(b) The information 15 not readily
available and the same will be col-
lected to the extent feastble and
placed on the Table of the House

Writing off of loans gives to Madhyn
Pradesh

3705 SHRI ARVIND NETAM: will
the Minsier of FINANCE be pleased
to state,

(a) whether  Madhya  Pradesh
Government have approached the
Centre with a request to write off
the loans given to the Stale for nom-
productive achemes; and

(b) if so, the total amount of such
and Government’s reaction
thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R GANESH): (a) No,
Bir.

(b) Does not arise.

Decision to ground Viscouct Aircraft

8706. SHRI M. S. SIVASWAMY"
SHRI NAWAL KISHORE
SHARMA:

Will the Mimister of TOURISM
AND CIVIL AVIATION be pleased to
stale:

{a) whether Government have de-
cided 1o ground Viscount Aircraft
in the near future, and

(b) 1f so. the routes that will be
effected, 1he number of planes that
will be grounded anrd the steps taken
by Government in this 1cpard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH)* (a) and (b), It is proposed
10 phase vut the six operational Vis-
counts 1n the flect of Indian Airlines
by 1974.75 and to uperate these
routes with other awrcraft.

Special measures for
Textile Mills
]
3707. SHRI M M. JOSEPH: Will
the Mimuster of FOREIGN TRADE
be pleased to state,

modernising

(a) whether Government  have
taken special measures for moder-
nising textile mifls for increasing
production and creating employment
opportunities in the country; and

(b) if so, the broad features of the
measures and the progress achieved in
thiz regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A, C. GEORGE): (a) Yes Sir.

(b) The steps tuken by the Govern-
ment are listed below: —

(1) Priority cxporting mills are
being permitted to import specia-
hised items of machinery and neces-
sary foreign exchange has been car-
mai ked for them, .

(nY Soft loans are being provid-
ed lo the priority exporting units
fur  modernisation. The mam  lea-
tures  of the seheme are sta‘ed 1n the
statement laid on the Tdble of
House [Placed in labiury  See Ne,
1T-3961/72 1

(1) Modermsation  programmes
involving an mvesiment of abou®
Rs. 17 erores have heen sanctioned
in respect of 45 units whose man-
agements have heen taken over by
the Central Government,

(iv) A Working Group hus beer
appouted o studv  the problems of
weak and margmal umts with re-
ference to relaxafions o 1egalf
to margins, tates of nterest,  1u-
pavments, ole,

Seminar on Trade with Eas/ Luro-
pean Countiries

3708 SHRI NAWAL KISHORE
SHARMA Will the Minister of
FOREIGN TRADE be pleased to
state:

a seminar on tradz
Was

(a) whether
with East European countries
held in Delhi recently,

(b) if so, the main points of the
proposals put forth by the partici-
pants for increasing the exports +to
the European countries;



195 Written Answers

{c) whether some agreements have
also been reached with the foreign
countries concerned; and

(d) if so, the sallent features of the
agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): (a) and (b).
Yes, Sir The Natlonal Alliance of
Young Entrepreneurs organized a
semmar on Ist and 2nd December,
1972 'While the deliberations of the
sap:inar are generally known to the
Ministry of Forewgn Trade, it 1s
understood that the recommendations
of the seminar will shortly be print-
ed after some slight editing, It 1s
hoped to place on the Table of the
House a final version of the recom-
mendations of the seminar before
the current session of the Lok Sabha
1S over,

(¢} No, Sir,
(d) Does not arige
Officers for investments for Ausiralia

3709. SHRI NAWAL KISHORE
SHARMA: Will the Minster of
FINANCE be pleased to state:

(a) whether the Government of
Australia have offered to make in-
vesiment in India;

(b) if so, the names of the indus-

make investment;

(c) whether an agreement has been
reached between the two countries
in this regard; and

ot{d} it so, the main features there-
4 4

THE MINISTER -OF FINANCE
(SHRI YESHWANT RAO CHAVAN):
(a) No, Sir.

(b) to (d). Do not arise,
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United Commercial Bank, Jaipur
(Rajasthan)
3710. SHRI NAWAL KISHORE

SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether United Commereial
Bank, Jaipur (Rajasthan) has been
selected as Lead Bank for the Dis-
trict of Jaipur (Rajasthan);

(b) if so. the number of branches
of this Bank fuhctioning m the Dis-
trict before such selection and the
number of branches opened in the
District thereafter; and

(c) whether theie were many bra-
nches of the State Bank of Bikaner
and Jaipur in the Distiict of Jaipur
and they are also functioning even
now"?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) Yes
Sir.

(b) As at the end of December,

1969 when the “Lead Bank Scheme”
was pul into operation, the United
Commercial Bank had 8 branches in
Jaipur District. Since then it has
opehed three more branches in the
District.

(c) The State Bank of Blkaner and
Jaipur had 23 branches in the Dis-
trict as on the 31st December, 1962
All these branches are functionng
now and the number has increased
to 33.

Introduction of Lead Bank Scheme
in Disiricts

$711. BHRI NAWAL KISHORE
SHARMA: Will the Mimster of FIN-
ANCE be pleased to state:

{a) whether government have in-
troduced Lead Bank Scheme in the
various Districts in the country to
provide loan facilities to poor and
needy persons;
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(b) if so, whether as a result of
the introduction of Lead Bank Sche-
me the other banks have stopped loan
facilities to the poor and needy inthe
country; and

(c) if so, the reaction of Govcrn-
‘ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Under the lead bank scheme one of
the commercial banks has been giv-
«n the lead responsibility for cach of
the districts. The lead bank func-
tions as a leader for all the commer-
cial banks located in the district
and secures co-ordination In meeting
the credit requirements of the people
of that area.

{b) No, Sir.

(¢) Does not arise,

wig %% ¥ faafe

3712 it @Ro QHo gUAI: F4T
fadn m  wet 7z F@A #OFA
w1 fF

(%) |@FE ZTT I 969 H
fraY wae wer w wra fraty frar
s Wi fer feg aogai &1 fAaf
frar am; W

(w) =& ad wEm # ™ oA
# ger § foadt wiaw 1z 217

Eq';i'm':rt ?

fedg wre swed ¥ A
(st o o aw) : (%) =g faefiw
a§ 1972-73 % fm frafa @ew
1,760 FNTRAA § | FAI, A
| g soerd da ¥ afwd & fg

¢ Qaw frafr wer fraffor i
fear man & #aife sv ol wea-
frr fraf drommd &1 wrg b &
L FY qfF § A qer a=qe woErT
N 4 # qena fafem aegd, W,
T T, AE owew, At A,
TR A4 WWE  F A Aqd, AgHA
Fearz, F19 fafrar, s, @, aram
(787 =7 & Fwar 3w #1), FearE,,
A, A W gdfuw o )

(7) =g fadia.ad & [y -
qi% #EAT # Rl v 1972
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Construction work at Karipur for
Calicut Aerodrome

3716 SHRI K . P. UNNIKRISHAN-
AN:

SHRI A K. GOPALAN:

Wil the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether the waork for construc-
tion of an aserodrome at Karpur to
gerve Calicul has been stopped; and

L]

(b) if so, when 1t 15 lkely to
start again and when it 15 likely to
be completed”

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) and (b). The land
required for the aerodrome has been
fenced and the estimate for the con-
struction of the aerodrome 15 being

processed.

el S i & -

Report of Awr France Study Team
on Kovalam Complex

3717 SHRI K P L NN:KRISHNAN
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
slate

{a) whether attention oi Govern-
ment has been drawn to a report of
An France Study Team on the -
adequate facilitics at Kovalam com-
plex,

(b) the i1eaction of Government to
this 1eport; and

() what steps are contemplated to
meet the criticism?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KA-
RAN SINGH)* (&% No such report
has been received or seen by the De-
partment of Tourism
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(b) and (¢) Do not arise

“roposal to Streamline Cloth Produo-
tlon of different varieties

3718 SHRI N K P SALVE Wil
the Mimster of FOREIGN TRADE
be pleased to state

{a) whether there 15 a proposal to
streamline the cloth production of
different vaneties and in different
price groups s0 that the ‘Peoples
Cloth’ wall be produced in abundance
for poor sections, and

(b) 1if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) (a) No, Sir.

(b) Does not arise

Percentage of utilisation of Boeings,
Caravelles ang Avros during 1970-71
and 1971-72

3719 SHRI N K P SALVE Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) the percentage of utilisation of
Boeings Caravelles and Avro's during
1970-71 and 1971-72, and

(b) how Government
improve the
Time?

propose to
running of flights ‘On

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR XARAN
SINGH) (a)
Aarcralt Percentage of utihisa-
tion
1970-71  1971-72
Boeng 737 82 3 83-7
Caravelle » 92*18 90+ 93
HB-748 (Avro) 70* 89 73-18
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(b) Indien Airlines Is constantly
taking steps to improve the punctua-
Ity of its services The causes of each
delay are examined and corrective
measures taken, wherever possible

Popularity of Indian Tea

3720 SHRI N K P SALVF will
the Mimster of FOREIGN TRADE be
pleaseg to state

(a) whether India spendy 3 jricent
of the tolal expenditure un generic
promotion and 47 per cent on umna-
tional promotion of Tea vhereas
Ceylon spends 78 per cent on umna-
tional promotion and only 24 per cent
on generic promotion resulting 1n
making ‘Ceylon Tea' more pop.'u 1n
foreign markets

(b) 1f so the reasons theiefni, and

(c) the steps taken or propcsed to
be taken to make the Indian Te 1 more
popular 1n other countnes?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE). (a) ard (b)
The following table gives the expendi-
ture immcurred on tea promotion by
Sr1 Linka and India,

(Fig in Rs Lakhs)
1968 1969
Sr1 Lanka
Uninational . 189+ 7 1508
Genel‘iﬂ 52 7.5
TotAL . st 7 2083
INDIA
Ua?-ﬂam! 54'8 59*x
Genenc 58:0 5501
TOTAL 113°8 1142

13
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The expendilure on goneric promo-
tion is more or less a fixed charge for
both India and Sri Lanka There 18
therefore no question on iis increase
or decrease with reference to the total
badgelt available for tea promotion
outside India The disparity mn the
rates of generic and unmafional pro-
motidn 18 due to the wide gap m the
total promofional budget of the two
couniries Contribution for generic
campaign 1n relation ty total budget
i1s favourable 1n case of Sr Lanka due
to her larger i{olal budget for tea pro-
motion,

(¢) In order to populanmes It.an
tea, Government have inter alig tukon/
propose to take the following niea-
cures —

(1) Abolhlion of expoit duty on fea
with eNect from 1st March, 1970,

(2) Grant of rebale of extise duly
4l the pomnt of export varying with
price  with efteet from i6th April,
1970,

(3) Promotional activities by the
Tea Board’s Office estabhished o
l.ondon. New York, Brussels, Cairo
and Sydney 1o create grealer possibl-
hities for ewport of Indian tea fo vam-
ous tradiional and new markets._

(4) Promotion of special packs of
Indian tca n selected markets abroad
with the co-operation ol the local
blenders/packers;

(5) Advertisement through appro-
yriate media of publicity in countries
abrmad;

(6) Participation 1n Trade Fairs and
Exhibitions;

d
(7) Exchange wisits of {raders an

tea experls to promote the nterest of
tea;

(8) Setting up of a Tea Trading Cor-
poration in tbe Public Sactor for ex-
port of packeted and %lended teas,

and
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(9) Partimipation 1n Genetie Proma-
fion almg with other wea producug
couniries and local tea {rade in 1m-
porting countries fo increase contu. [
tion of Tea as a beverage vis-c-ms
uther soft drink«

Assistance from World Bank

412l SHRI N K P 3ALVYF wul
the Minisler of FINANCE be pleased
in slate

L]

(a) whether India 1s not luung up
chough projects for  World Bank's
consideration while the Woild Banw
1s amvaous 1o assist India lo cover the
Bap (aused by Washinkton's aecsion
not to provide developmeni assistance,
and

(b) 1f so, whether Government we
mare of World Bank s reaction 1, the
matter?

TIIF MINISTER OF FINANCE
(SHRI YESHDANTRAO CHAVAN):
(a) and (b) India has posed & niioi-
ber ol projects lor financig by the
World Bank-Group and these huu=
been sufficient to ubsorb the anww at+
w hich the Bank=Group 1« able to 1 0=
vide fu; India

Complaints Rcgaiding Financial M:s-
management in M/s National Tennery
Company Limited Calentiy

3722 SHRI INDRAJIT GUPTA, Will
‘he Minister of COMPANY AFFAIRS
be pleased to state

(a) whether any ¢ mplainty regard-
ing financial mismanngement in M/8
National Tannery Company Lim ted,
Calculta have been received,

(b) whether the Company has ob-
faine large sums by way of assistance
from Umted Bank of India, Industrial
Development Bank of India and other
financial Institutions,

(¢) whether any mquiry has been
helq into ths complamnts nnd
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(d) if so, the results thereof?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) to (d) In the context
ot fall in production ¢f M/s National
Tannery Company Limited the Gov-
ermment of West Bengal suggested to
the Minisiry ot Industrial Develop-

ment agn nvestigation under the In-
dustries  (Development and Regula-
tlon) Act 1951 Meanwhile the

managergent represented fo the State
Government that they were able to
set over their difficulties The State
State Government has proposed to
give a chance to the menagement to
put the company back on 1its feet

(b) The loans due by the company
1o the finan lal institutions as on 30th
September 1972 have been reported
as under-

Rs i lacs
79 14
Bank 33152

United Bank of India

Industiial  Development
of India

‘West Bengal Financal Corpora-
tion

1 56

12322

— ———— _—

Organisation of “Saving” Slogan
Competition by L LC.

9723 SHRIMATI SAVITRI SHYAM
Wil the Mmmster of FINANCE be
pleased to stale

(a) whether 1t is & fact that a
“saving” slogan competition was or-
ganised by the Public Relations Officer,
Life Insuranck Corporation, Govern-
ment of India 1n the month of March.

1972,

(b) if &b, the slogans in Hindi an
English which won the first prize and
the names of the winners:

and
(c) whefher the result of the slogan
contest wss publisheq in the News-
papers, if ot the reasons

=

DECEMBEK §, 1672

Written Answers 208

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHIMATI
SUSHILA ROHATGI) (a) Yes, Sir.

(b) ang (c). These slogans are still
under consideration of the Govern-
ment. After the selection 13 made, the
1esults will be anpounced through the
Press ;

Loan to Kerala Government for stabi-
Lising Rubber Prices

3724 SHRI VARKEY GEORGE Will
th: Mimster of FOREIGN TRADE be
pleased to state

(a) whether a loan of rupees one
crole has been given to the Covern-
ment of Kerala for the purpose of
Rubber with g view to stabilise the
rubber prices,

(b) the quantity of rubber purchsed
by the Government of Kerala, and

{c) whether proper certificates have
been furnisheq by the Kerala Govern-
ment for the utilisation of the loan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C. GEORGE) (a) Yes, Bir.

(b) As on 30th Novembver, 1972, a
total quantity wof 2879 tonnes of Rub-
ber has been purchased by the Gov-
ernment of Kerala;

(¢) The Kcr-aly Government has so
far furnshed a certificate for an
amount of Rs 40 lakhs only aganst
the amount of Rupees ons crore ad-
vanced as loan to them during 1971-
72 Certificate [or the balance amount
1s awalted

12 00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REFORTRD ARSEST OF OFFICIALS OF
Unton HEALTE MINIETEY'S Y005 BQUAD
¥y UP. Pours AT CEANDOUS,
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MR. SPEAKER; Shri Shashj Bhushan
—not here; Shri Vasani Sathe,

SHRI VASANT SATHE (Akola):
I call the attention of the Minister of
Health and Family Planning to the
ollowing matler of urgent public 1m-
portance and I reguest that he may
make a slatemeni thereon:—

“Reported  arrest of three officials
of the Um~n (lealth Mimstry's food
sgquad on the 5th December, 1972 by
the Ulfar Pradesh Police any parad-
ing them  through the Strects of
handeus town in Uttar Pradesh?

THE MINISTER OF WORKS AND
HOUSING AND HEALTII AND FAMI-
LY PLANNING (SHRT UMA SIIAN-
KAR DIKSHIT) Op Ocloner 31, 1972,
the Dire torate Geuneral of Flealth Ser-
vices received o complainls dated QOc-
toher 28, 1072, addressed by ore Shii
C. M Sharma. Manager, Healthways
Duairy Product, Company iRegd,), New
Delhi to the cffect that M/s. Iripenal
Food Products, Sikanderaval, Distriet
Bulandshehar, UP, were anulactur
g spurinus condensed mulk ‘np their
faetory sifuated at Chandaus, Drstrict
Algarh mm UP. The complaint Shn
C M. Sharma wag sent fo: on Novem-
ber 1. 1972, for ascerfaining some
letails relcvont {or the purr.ses of
conducting an enauiry. Shri Shiama
met the offietaly ol 1he Difectorate
General of Heslth Services on Novem-
ber 23 1972, and iurnished the re-
quired details Thereaflor, 1t was de-
cided t» depute two Food Inspectors
and one Field Assistant neccmpanted
by Shri C, M, Sharma to wisit the said
factory at Chandous with a view to
.nvestigating the comnlalnt,

The team lett Delhi in the mérning
of December 5. 1972, and reached
Chandous the same day at or about
11.30 AM. The Food Inspectors
straightway cstablished contact with
the Station House Officer of the local
Police Station and sought his assist-
ance for the purposes of visiting the
premises of the factory and conducting
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investigations. According
to the Food Inspectors they showed
their 1dentily cards issued {¢ them
both by the Directorate General of
Health  Services and by the Union
Mimstry ot Home Affairs However,
the SH 0. 15 stated to have adopted
an unhelpful attitude and asked them
to procecd to the District Head Quar-
texs and obtain neccssary instructions
from the hgher authoritics hetme
he could move 1n the mgtier,

neessary

Since the Distuict Heag Quarlers s
sifualed ot ; distance of about 40 km.
lrom Chandous the Food Ingpectors
seem {o Fave decided that it would be
better lor them to piJceed to the pre
mises of the faclory and go aheag with
the investipations  even without the
assistanc: of the local police.

I 15 siated that the Inspectors
teached the factory at 12.00 noon and
after introducing themselves 1o the
proprictor of the firm, wanted to draw
sampleg of the condensed 1rulk as pro-
vided under section 10 nf the Preven-
tion of Food Adulteration Act, 1954.
They tell that the attitude of the pro-
priefor was coopcrative al the begin-
ning bul wilhin a lew minuies some
constables 10 plamn clothes arrived at
the scene whereupon the Inspectors
detected a sudden change in the atti-
tucde of the proprietor who refused to
allow the Inspectors to Jraw samples
The Inspector, e ided to leave the
prenmses but as they were about to
depart, the Station House Officer arriv-
cd there The latter took the two Fouod
Inspectors and the Fielg Assistant
{o the Pollce Station. Tle askeq one
Inspector and the Field Assistant to
wait at the poelice station and he him-
self accompanied the other Foed Ins-
pector to the District Ifead Quarters.
On reaching Aligarh they went to
the Additional Superintendent of Police
before whom also the Food Inspector is
stated to have produced his identity
papers. However, the Additional Su-
perintendent of Police Jesired to have
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Aurther confirmation Therefore, the
Food Inspeclor suggested that he might
speak 1o the concerned official in the
Directorate General of Health Services
in Delhi over the telephone The
Additienal Superintendent of Police
spoke to the concerned official at Delly
uver the telephone aroung 200 P.M. on
the same day and was informed that a
team of two Food Inspectors and one
Field Assifiant had, in fact, been de-
puted to anvestigate a specilic com-
plaint against the firm M/s Imperial
Food Proaucts

With this confirmation the Station
House Officer ang the Central Foourd
Inspector returneg to the police sta-
tion Chandous at or about 400 PM

According to the Food Inspectors
the Station House Officer a.kel them
4t that belated stage whether they
wished to inspect the premses How
ever, the Food Inspectors fclt that in
the background of the earlier protract-
¢d uncooperative attitude of the local
policg it was not the opportune ume
to proceed with the invesficatiuns
They also found that the manufactorer
had collected a crowd and they felt
that proceeding with the 1vestigation
might result 1n an untoward situation

Therefore. they decided fo return to
the headquarters at Delhii They
reached Delhi the samg night

It has not been possible for us to
obtaln so far a formal report in the
matter from the Government of Uttar
Pradesh. However, we have collected
some information from them informal-
ly through telephonic talk. It is mot
clear from the vermion given by the
Uttar Pradesh officials as to why re-
Liance could not be placed on the iden-
tity papers produced before them oy
the Food Inspectors. We have re-
quested the Government of Uttar Pra-
desh to have the matter properly look-
ed into and furnish us with all the
details of the Incident,

SHRI VASANT SATHE, Sir, as 18
now clear from the statement made
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by the hon Mimster, the matter ap-
pears to be, in fact, more serious

212

Here is a case, when tne Cenfial
investigation team goes to a place to
investigate into the manufacture of
spurious milk product arg the lucal
police officer, the Station House O™
cer, instead of cooperating with the.
after seeing the 1dentity card as is rovs
admiiled not only of the [fealth Min.»
try but also of the Home Mimstiy,
instead of cooperating wilth them t=lis
them that he will not cooperate. Theu
when they go to investigate on tn
own and the manufacturer s willing L3
cooperate, the police officers of 110
Police Station go to the extent of
helping the manufacturer ang ge.: 7
that investigation does not take pla o
‘There the matter does not end Affer
tne plain clothes constables askeg t'ic
manufacturer not to cooperate, the
inspectors were willing ‘o leave But
what does the SHO do? He goes there
and arrests the mmspectors of the Cent-
ral squad Although 1L has not becn
put 1n the statement in a glaiing way,
the statement that had appeared in the
newspapers, to which I want to invite
the aitention o” this House and aiso
your gondsself, 1s very glaring 1In thr
newspaper it 15 said

“Despite repeated protests, the
harassed officials, two food inspec-
tors and a field assistant, were de
prived of their car. made to ‘double
up' to the police station by armed
policemen and were in police cus-
tody for over six hours before they
were let off and asked to “disappeat
from the town.”

This is the state of affairs in our
country, in 2 place not far off from
Delhi! Not only this when the ins
pector goes for confirmation, he 18 ask-
ed to go to the headguarters 40 lalo
metrez; away and bring the conflrma
tion The SHO is not satistieg with
that The newspaper report adds

“The SHO 1s reported io have
abused the officers and placed them
under arrest When the official®
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protested, waving thelr identity
' _cards’ the SHO is alleged to have

directeq his men ‘to double up’ two.

of the officers to the police station,
while the third official ne took along
with him himself in the vehicle ve-
longing to the food squad.”

The SHO used the car of the food
squad and took one official with him
to Aligarh. The other two food in-
sectors were made to ‘double up’ to
the police station where they were kept
for six hours under custody.

When everything is over and a
crowd is collected, inspection becomes
impossible. By that time, some mani-
pulations also might have taken place
in the whole racket of corruption.
One of the officials met the Additional
Superintendent of Police at Aligarh
after he was taken there. He was
also not  cooperating. He wanied to
get  confirmation from the Health
Ministry. Thank God, he did not say
that he would like to speak to the
Health Minister himself and until then
he would not be satisfied. This was
the attitude of the Additional Superin-
tendent of Police. I do not think, he
might have been satisfied even after
speaking to the Health Minister. After
harassing the officials for over six
hours, the police let them off "telling
them to disappear from the place.

" Please tell me, Sir, is this not a
serious matter for consideration?
What action has been taken against
them? We asked for report. But no
report has come up-till now from the
State authorities. Is it neot apparent
even from the Minister’s statement
that there is a conspiracy in corrup-
tion? What mors obvious case of cor-
ruption could there be?
products are being manufactured.
Some one goes from the headquarters
to investigate. They do not allow the
samples .to be taken. Noi only that,
the officials there take ‘them in thelr
custody. What more proof can there
be of clear-cut case of corruption and
complicity in corruption? At least in
suich cases, shall we not take strict and

Spurious milk
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stringent action and set an example
to the country that wherever officials:
are behaving in such a manner, they
will not be allowed to go without pro--
per and strict action? This is what I-
would li’e to know. Are we help--
less? It can ‘be said that law and:
order is a State problem; unless:
the State is willing to cooperate, what
can we do? If that is so, hereafter,
do not send any ofﬁcxals from the
Central Health Ministry at “all because:
your officials, even with their identity
cards, cannot do anything in any State..
If in one State this happens, all other
States also will ignore the Centre’s
authority completely. In that case,
what are we going to do? Therefore,
Sir, it is a very serious matter. The
matter  shoulg be taken up at the
highest level with the State and these
officials should be punishag so geverely
under the law that an example will be
set to the country that such things will
not be lightly treated. I am sure, Sir,
you also must be feeling as serious.

as the matter requires. Our hon.
Minister is normally steadfasi and
calm and will not make a statement

here whieh will show what action he
is going to take. I request him notb
to hesitate in answering. I  would
like to know what is the attitude of
the Government and what action Gov-

“ernment intends to take in view of the

seriousness of the matter.

SHRI UMA SHANKAR DIKSHIT:
The hon, Membker referred to ‘arrest’.
According to the information received
up-till now, we do not know whether
anything like arrest or detention took
place. It is confirmed that from that-~
place to the police station, which is a
distance of about two furlongs, they
were asked to walk while the vehicle
wag taken away.

So far as the other facts are coh-
cerned, we have not yet receiveq any
detailed . official _ rmation from the
U.P.  Government. From telephonic
conversation, something has been re-
ceived, but I am not in a position to
take a definite stand in respect of the
actual happenings and other details.
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But certayn matters are guite clear.
Farst of all, there was ng reason for
the police officials, SHO or anvbody
else, 1o doubt the identity cards pos-
sessed by the inspectors. There wers
three officials Unless they had some
particular reason or information that
they were pretenders, there was no
cause for them tn have Ireated the

nspectors 1 the manner they did
That 15 cledi,
Secondly, two constables suddenly

dappearing at the foed manufacturing
factory and doing what amounts to
obhstruction m the discharge of duty
Ly public servants 1s an ofience under
the IPC The actual detals are 1o be
tonfirmed But one thing 1= dew
(Interruptions) 1 agree with the hon
Member, Mr Vasant Sathe that it 1s
1 serioas matter 1 know how sensi-
tive the House 1s how th: public has
been regarding lae increase in adul-
{eration in foodstuffs and diugs The
publie 1, pctting more ang more agi-
tated over it ang the lact that for
various reasns  Admin oolion has
not been as shiong as 1t 15 desnen
Therefore 1 do take it as « serious
developmen{ and I can assure the
House thal after obtaimng accurate
information aboul the tacts 1elating to
this, we <hall take, 1n cooperotion with
the UP Governmeni cvery possible
reasonably slep {o see not only that
this does nol recur in fulure but al:o
that those who have acted wrongly
are treated suitably.

SHRI VIKRAM MAHAJAN (Kan-
gra) This is another instence of vio-
lation ot the rights of the Ceniral
Government by the officers of the
State Government and it 15 a black
spot on the vrecord of the Police
which iz already black because every
morning 1f we go through the news-
papers there is one instance or the
other wherd the Police has behaved In
an atrociotis manner or hag planted a
case on an innocent eitizen or haras-
8ed an innocent citizeh or has ronniv-
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ed m the atrocities committed on the
weaker sections of the society Here
15 a case whers the Police has conniv-
ed in a serious economic crime Adul-
teration all of us know, Is a very
serious and rampant crime which the
Central Government 1s trymz 1ts best
fo combat We have adulteration 10
drugs 1n [ood-siufls and 1n nedicines
Recently, there was a case of adulte-
ration 1n Bengal where the edible wl
was adulteraled and 40 or 50 personr,
all lahouiers were paralysaq because
of the adulterated o1l «nd their fami
lies were thrown i the streets withoul
fosd or amvthing In .uch a «erious
cconomic crime was have an instance
where the Police gnes pretection t
those who ndulge 1 suth crimes

8o far as the record ol the UP Polre
15 concern~] 1t 18 a very bad record
Only the vther day there was an in t-
ance mm  Kingsway Camp where the
UUP  Police ran wild 2nd ¢ mmitled
suth atiocious ciimes on the weahts
sortions that il tannol Le evin des
tmibed  Here 18 another instance of
UP Police wherein 1t has gone to the
extent of arresting the officers ol the
Central Government Ty, fact, cer-
tainly nobody can expeci or nobody
tan envisage the officers going i~ the
Police siation on a party It was
certainly not a party It wq, that they
were forced to go to the Police Sta-
bon

Any persnn forced to go to the I'oliee
station and kepl there 15 deemcd to
have been arresied So, the psapers
were correct 1n saying that these two
or three officers were arresteg by the
Police because they were not free to
go back either to the factory or 10
Delhi So they were arrested In
fact they were arrested Why? Be-
cause they had gone there to delect
an economic crime of a person who
was indulging in an economic crime.
Here is a case where the Police itself
15 1n connfvance 5o, as Mr Sathe
putes it, 1t calls for a very serious con~
snderation by the Health Ministry and
the State Government when the per-
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or officers of the St_ate Govern-
are conniving in  perpetuating
Therefore my questlons are:
) Why have these Pohce officers
been suspended 50 far? What are
the reasong for delay in : suspending
these officers?
" (2) Will the, Central Government
call a meeting of the State Govern-
ents to see that in future enougn
protection is provided to the. officers
the Central Government who go to
the States to detect economic crimes?
“0(3) Will the Ministry of Health re-
gommeng to the Home Ministry to set
Up'a commission which will look into
fhese defects in the Police force and
recommend that the Police force should
e brought in tune with the needs
modern India?

- SHRI UMA SHANKAR DIKSHIT:
The hon, Member hag referred to cer-
“tain aspects of the factual pcsition.
Otherwise, the legal position and our
oral and legal responsibility in the
‘matter are quite clear,

So far as the facts are concerneq, 1
am not in a position to add anything
to what I have already stated. Until
I get more authentic information from
“the UP Government ang the officers
concerned, I will not be able to give
-more information.

. So far as the questl.on of arrest is
concerned, it is clear that they were
.askeq  to go to ang remain at the Police
‘Station until the SHO  returned with
- the other Food Inspector after ascer-
faining the position regarding the iden-
tity from the Central office in Delhi.
31 de not wish to either exaggerate or
- understate the position. I have no
| reason to believe that the full co-
'~ operation, assistance and understand-
* ing will not be forthcoming from the
- UP Government.

"The hon. Member suggested consul-
. tations with the State Governments
It is not necessary to hold 3 conference
in a matter like this, as, ag 1 said,
~“both under the Food Adulteration Act
-wand under the Indian Pena] Act there

R -
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are sufficient penal provisions by which
these situatiotis.can be dealt with. If
necessary, we shdll have an exchange
of views with .the State Governments
concerned, but such g ‘situation has
come to our potice for the first time
and we shall take adequate nofice of
it

So far a5 hig suggestion about sus-
pehsion, ete, 15 concerned, until we
khow more about facts, I do not wish
to say more.. But I shall say very
clearly and uneguivocally that we will
not leave any effort unpursued in order
to see that those whg have come in
the way of discharge of the legal func-
tions of the Health Inspectors are dealb
with properly,

MR. SPEAKER: Shri R. K, Sinha—
not here,

Shri Satpal Kapur—not here,

12.27 hrs.

PAPERS LAID ON THE TABLE
NATIONALISED BaNKS (MANAGEMENT
AND  MISCELLANEOUS Provisions)
(FourTH AMENDMENT) SCHEME,
CENTRAL ExcISE . (THIRTEENTH AM-
ENDMENT) RuLEs, NOTIFICATIONS

UNDER CENTRAL Excise RuLEs AND
INDUSTRIAL FINANCE CORPORATION
Act. #

‘'THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
table—

(1)A copy of the Nationalised
Banks (Management and Miscella-
neous Provisions) (Fourth Amend-
ment) Scheme, 1972 (Hindi and

- English versions) published in Noti-
fication No. S.0. 7T15(E) in Gazette
of India dated the 18th November,
1972, under sub-section (5) of sec-
tion 9 of the Banking Companies
Acquisition and Transfer of Under-
takings) Act, 1970, [Placed in
Library. See No, LT-3942/72]

(2) A copy of the Central Excise
(Thirteenth Amendment) Rules,
1972 (Hindi and English versions)
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Published in Notification No. G.8.R.
1468 in Gazette of India dated the
26th November, 1872 under section
38 of the Central Excises and Salt
Act, 1944, together with an expla~
natory memorandum [Placed in
Library See No LT-3843/72]

(3) A copy of Notufication No
GSR 462(E) (Hindi and English
versions) published in Gazette of
India dated the 21st November,
1972, 1ssued under the Central Ex-
cise Rules, 1844, together with an
explanatory memorandum [Placed
. Labrary See No LT-SMI;TZ].

(4) A copy of Notification No.
10/72 (Hind: and English versions)
published 1n Gazette of India dated
the 18th November, 1972, making
certain amendments to the Indust-
sial Finance Coiporitiyn of India
Pmployees Provident Tund Regula-
tions 1948 under sub-scetion (B)
i section 44 of the Indust.ial Fin-
ance  Corpnation Act 1948
[Placed in Ltbrary See No LT-
0945/72)

AIRCRAFT (THIRD FIFTH AND SIATH
AMENDMENT) Rures, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
IL AVIATION (DR. SAROJINI
MAHISHD . I beg to lay on the
Table,

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 14A of the
Aircraft Act, 1034 —

(1) The Aircraft (Third Amend-
ment) Rules, 1972, published
in Notification No G S.R. 783
in Gazette of India dated the
24th June, 1972, together with
an explanatory note

(i) The Aircraft (Fifth Amend-
ment) Rules, 1972, published
in Notufication No. GSR.
1233 in Gazette of India dated
the 30th September, 1972, to-
gother with an  explanatory
note.
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{1i1) The Aircraft (Sixth Amend-
ment Rules, 1972, published
in Notification No. G.8R.
12338 in Gazette of India dated
the 30th September, 1972, to-
gether with an explanatery
note,

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the Notification
mentioned at (1) (i) above [Placed
i Library See No. LT-3048/72]

ExpoRT OoF VAcUUM FrLasgs (INspEc-

TION) AMENDMENT Rures, AUDIT

REporr ON AccoUnNTs OF RUBBER

Boarp aNp ANNUAL REporT oF Russer
Boarp

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A C GEORGE) I beg to lay
on the Table—

(1) A copy of the Export ol
vacuum Flasks (Inspection)
Amendment Rules, 1872 (Hind1 and
English versions) published in Not:-
fication No SO 38533 in Gazette of
India dated the 18th Novembt
1972, under sub-section (3) of sec-
tion 17 of the Export (Quality Con-
f101 and Inspection) Act, 1867
[Placed n Library See No LT-
3919/72].

(2) A copy of the Audit Report
(Hind: and English versions) on
the Accounts of the Rubber Board
for the year 1870-71 along with the
statement of Accounts. [Placed 1
Library. See No. LT-3047/72]

(8) A copy of the Annual Report
(Hindi version) on the activities of
the Rubber Board for the year
1969-70 [Placed n Library. Sec
No LT-30948/72].

1228 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabhe:—

“In sccopdance with the Pprovi-

of rule 137 of the Rules of
mﬁmmmwotaum“
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in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 6th December, 1972, agreed

* without any amendment to the
Food Corporations (Amendment)
Bill, 1972, which wag passed by the
Lok Sabha at its sitting held on the
23rd November, 1872.”

——

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table following three Bills passed by
the Houses of Parliament during the
current session and assented to since
a report was last made to the House
on the 1st December, 1972:—

(1) The Central Sales Tax
(Amendment) Bill, 1972.

(2) The Appropriation
ways) No. 4 Bill, 1872

(3) The Appropriation
ways) No. 5 Bill, 1972

COMMITTEE ON GOVERNMENT
ASSURANCES

(Rail-

{Rail-

FourtH REPORT

SHRI R. BALAKRISHNA PILLAI
(Mavelikara): I present the Fourth
Report of the Committee on Govern-

ment assurnaces.

——

12.29 hrs. )

CORRECTION OF ANSWER TO SQ
NO. 642 RE. FOREIGN EXCHANGE
EARNED THROUGH EXPORT OF
FILMS

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(BHRI A. C. GEORGE): rose.

MR. SPEAKER: It is a correction
of a reply. You can lay it on the
Table.

SHRI A. C. GEORGE: On behslf of
Shri L. N. Mishra I lay a statement

2981 LS8
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(1) correcting .uswer  given on the
2nd May 187" 10 Star ed Question No.
642 by Shr Priva Ranjan Das Munsi
regarding lorein  exchange earned
through expoit of films and (i) gv-
g reasons fur delav  in correcting
the answer

SHRI SEZHIYAN (Kumbakonam):
In this case, the 1eply was given on
2nd May 1972 Afierwards we had
one full scssion and at the fag end of
the next scssion thev me coming with
a correction Whv should they not
come earlier®

MR SPEAKER- After all they
have It would have*gone like that
But they have come with a correction
and I am very happy about it.

SHRI SEZHIYAN: My points 1s*
what is the machinery in the Minis-
try which goe:< through these things
and then informs the Minister then
and there? It hag waited for seven
months to come with a correction

Stalement

In the list of couniries to which
films were expoited during the years
1970-71 and 1871-72 (uplo October,
1971) which was laxd on the Table of
1hhe House on 25,1972 in reply to part
(b) of the question No 642 the name
of the country ‘South West Africa’
may be deleied as the same was
wrongly reported by the Custom
Authorities to the Department of
Commercial Intelligence and Statis-
tics, Calcutta.

It is regretted that this could not
be brought to the notice of the House
earlier as the obtaining of necessary
clarification has taken some time.

1231 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF Pn\m-

mmm AND
TRANSPORT (sm ma
mmnmmmmm
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Sir, I rise to anuounce that Govets-
ment Business during the week com-
mencing 1lth December, 1972, wiil
consist of —

(1) Consideration of any item of
Government Business carried over
from today", Order Paper

(2) Consideration and passing of

(1) The Industrial Dovelopment
Bank of India (Amendment)
Bull, 1972

(11) The Industrial Finance Cor-
porations (Amendment) Bull,
1972

(ni) The Delimitationn <ill, 1872

{(1v) The State Financial Cor-
porations (Amendment) Bull,
1972

(v) The Sick Textile Undertak-
ings (Taking over of Manage-
ment Bill, 1872

(vi) The Indian Tanfl (Amend-
menti Bill, 1972
(3) Discussion on the Annual re-
port of the University Grants Con-
mission for the year 1970-71 on a
motion to be moved by the Minis-
te- of Education and Social Welfa1¢
(4) Discussion on the working of
tae Stale Trading Corporation with
gpecial referrnce io the import of
woollen rags on a motion to be mov-
ed by Shn Prasonabbhai Mehta and
others at 330 pm on Monday, the
11th December, 1972

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCELLANE-
OUS PROVISIONS BILL

EXTENSION OF TIME FOR PREVENTION OF
ReporRT OF JOINT COMMITTEE
SHRI R D. BHANDARE (Bombey

Certral) I beg to move:

“That {his House do extend upto
the first day of the next session, th¢
time for the presentation of the Re-
pord of the Joint Committee on the
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BEill to amend the Untouchabiuty
(Offences) Act, 1955 and further o
amend the Representation of the
People Act, 1951 "

MR SPEAKER. The question 1s.

“That this House do extend upto
the first day of the next session, ithe
time for the presentation of {le
Report of the Joint Commuitiee on
the Bill to umend the Untoucn-
ability (Offences) Aect, 1855 and
further to amend the Representa-
tion of the People Act, 1951."

The motion was adopted

1232 hrs.

Industrial Development Bank of
India (Amendment) Bill*

THE DEPUTY MINISTER IN TIIF
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI) On be-
half of Shr1 Y B Chavan I beg to
move for leave to introduce a Bil! to
amend the Industrial Development
Bank of Indwa Act, 1964.

MR SPEAKER The guestion 1s

‘That ltave to granted to intro~
duce a Bill to amend the Industrial
Development Bank of India Act,
1904 "

SHRIMATI SHUSHILA ROHATGI
I int1oduce the Bill

mm———

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL®

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA 'ROHATGI) On
behalt of Shn1 Y. B. Chavan I beg to
move for leave to introduce a Bili
further to amend the Industiial
Finance*Corporation Aet, 1048

MR SPEAKER: The question is

*Published in Gazette of India Extraordinary, Part II, Section —

dated §-12-72.

fIntrgduged with the pecommandetiono! the Pregigent.

T
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“That leave be granted to intio-
duce g Bill further to amend the
Industrial Finance Corporation Act,
1848."

SHRIMATI SUSHILA ROHATCI:
I introduce* the Bill,

12.33 hrs,

MOTION RE. INTERNATIONAL
SITUATION—Conid.

MR. SPEAKER: Now we take up
the discussion on the motion re. in-
ternational situation,

Shri Hari Kishore Singh was on
his legs.

SHRI HARI KISHORE SINGH
{Puri): Yesterday, while I was re-
ferrring to the role of the big pow-
ers in relation to the sub-continent,
especially to India, I had suggested
that while the role of the Soviet Union
has been constructive and a stabilising
one, bul the same cannot be satl
about the role of United States of
America.

The role of the U.S.A. has becn one
of creating of tensions in the sub-co -
tinent and fishing in the troubled wat-
ers. Thie policy of the US.A. 1s
a hang-over of the imperialist po--
ture of the British Empire. It wis
pursuing the policy of power-ba-
lance between India and Pakistan
In pursuance of this policy, Ame-
rica went out of its way to give
military aid to Pakistan both direclly
and through the regional military
pacts, This created bitterness and
certain apprehensions in our minds.
"The relations between India and
USA deteriérated. And finally eame
the ecrucial question of Bangladesh.

The whole policy pursued in re-
lation to Bangladesh by the USA
has been condemned by this House
and rightly so. Since then, that has
fbeen the main bone of contention bet-
ween the two countries.

..., »Now, the question bas arisen whe-

w70 *Iniroduced With the recommendationof the President.
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ther it should be advisable for us
to have friendly relations with USA
or not. I think il 1s a good thing
to have friendly relations with the
USA. Buti, that should be based
on our national interest and dignity
and the first test of the response of
the USA would be this. The USA
should recogmse the peality of the

sltuation in this subcontinent and
that reahity of the situation is that
the USA should cease play the
balaneing role between India and

Pakistan, equating Pakistan with
India. That is the first test. It
should stop supply of arms to Pakis-
tan directly and alse through third
couniries. It is mo use stopping
direct supply of arms, but supply-
ing them through the third coun-
tries, because, we were seeing mili-
tary hardware being supplied to
Pakstan  through third countries.
Therefore, this supply of arms and
ammunition through third countries
should also be stopped.

Thirdly, 1he USA should also
kelp 11  keeping the Indian ocean
an arca of peace, For free move-
ment of cargo, the Indian ocean
sould be a free zone of peae The
Indian ¢r-:an should be iree of power
rivalrics  If 1t 15 free then we will not
worry about our day to day problems
of safeguarding our coasiline, And,
in this regard, the crucial test in this,
namely, the USA should not have any
naval base in the Indian ocean. Fur-
ther, the USA must recognise our leg:-
timate ro'e in the affairs of Asia. And,
in this regard, the crucinl test is the
negoliations which are going op re-
garding Vietnam. We had played some
constructive role in regard to Vietham
in 1954. The USA must recognise our
role ip the current developing situation
in Vietnam and in West Asia. If we
are deliberately denied our rightful
role il the context of Vietnam and
West Asia. I would conclude that the
USA is not sincere in making friend-
ship with us. If the response of the
Uniteq States is positive then our Gov-
ernment should also make similar ges-
tures to the USA.
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In our relations with the outside
world, the position of China assum-
es great 1mportance This ques-
tion has been raised in this House
as well as outside, that 1s, what should
be our attitude towards thus power
which had not only been hostile to
us, but had also tried to create fen-
sion 1n our own country, and in the
sub-continent, und had also grabbed
a considerable portion of our terri-
tory This House was greatly exer-
cised over the issue and had resolved
to vacate the aggression committed
by China

Our relation with China should
be viewed not only in the context
of our own interests but also in re-
lation to the expectations and aspi-
rations of the Afro-Asians from
both these countries. It 1s we who
tried our best to provide a respect-
able place to China and an opening
for it in international world. An
outstanding example of our efforis
in this regard was the Bandung
conference and also the doctrine of
panchsheel But, the Indu-Chinese
relationshup unfortunately, had been
a classical example of ingratitude
of China in international diplomacy.
Our great leader, Pandit Jawaharlal
Nehru, went all out of his way to
build bridges of understanding bet-
ween India and China, but that was
not reciprocated, and we had the
rude and crude shock of 1962. And
again, when the Bangladesh crisis
came what happened? The attitude
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Or, are we going to have friendly
relations with it? This is the ques-
tion. 1 am all for friendly zelations
with China. We must have friend-
ly relations But, it must be in
keeping with our digmty and
national  interests. And, China
should also realise that ihe days of
big-power supremacy in Asia &re
gone They cannot just overlord
Asian nations as the Imperial pow-
et~ were doing, This must be
made clear to the Chinese. They
must also realise that they can play
a very constructive and friendly
tole 1n Asia and they can shape the
sifuition 1n Asia only in cooperation
with other fellow couliiries 1n this
1egion They should not assume
the role of the colonial countries
and super-powers

228

There are two or thiee conditions
on the basis of which better under-
standing between India and China
's possible, Firstly, it is the Panch-
heel doctrine This doctorine which
sometimes hag been described in this
House as dead and gohse, is still a
valid document It was conceived
to promote frmendly relauons which
the nations of Asia The first and
foremost conditions for a better un-
derstanding between China and
India' is that China should subseribe
io the doctrine of Panchsheel. China
must give up s attitude of super-
powermanship and be content to be
one of the nations of Asia, a big
one, but an equal one.

tries of Asin by sponsoring the ad-

:lurward'lme excuses like the Indo-
Boviet reaty of Peace
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with them, and our policy in this
area should be more dynamic and
more forward-looking. I think the
Government of India should make
more vigorous efforts in regard to
tconomic co-operation with coun-
tries in South and South-East Asia,
and avenues of joint ventures should
be explored with these countnes

A point which is worth consider-
ing in this direction is that it should
be explored how fer our own deve-
lopment efforis are meaningful t{o
the development activi'ws of the
countries of South and South-East
Agia and of other neighbouring coun-
tries. This is imporlant because the
countries 1n this region including our
own have limited resources and
tremendous problems in nclation to the
puverty of their people. If we are
to make an eflort to betler the loi of
the pzople both inside and outside in
thi, region, it 1s essential that our de-
velopment efforts should have some
relation to the development activities
going on in thes, countnes, and some
positive efforts should be made 1n
this regard by Government

With these words, I commend the
policies ¢t the Government whivh
have been very positive and dynamic
and which have enhanced the pres-
tige of our nation in the comify of
nations.

MR. SPEAKER: Of coutse, only a
few minutes are left in the time
allotted for this debate. I shall
call upon Shri Shyamnandan Mishra
to speak and after that, I shall call
the hon. Minister.

SHRI VASANT SATHE (Akola)*
Is my name there?

SHRI CHINTAMANI PANI-
GRAHI (Bhubaneswar): Is my name
also there?

MR. SPEAKER: No other names
are there on the list
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SHRI M. RAM GOPAL RELDY:
(Nizamabad): Is my name there?

MR. SPEAKER. No. I shall now
call Shr1 Shyamnandan Mishra, and
after him, the hon. Minister may
reply to the debate,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Speaker, Sir, I
think that it is no more rhetoric to
say that we are hving im a revolu-
tionary period of international re-
lauons, a period of great leap for-
wards, a period of giant strides, and
not of slow and scdate trots. Never
had the greali powers shown such
flexiblity, accommodation and resi-
lhience n the relations among them-
selves as they have been showing
now Thus, a process of transforma-
tion of the world scene 15 under
way.

But I do nol mean to suggest, on
that account, that spring has already
descended upon the scene and every-
thing 18 going {o be lovely in the
valley. One can only say that the
we has begun to mell in some of
the areas of chromwe conflict and it
may well be that these areas might
{aste peace after the bitterest experi-
ences extending over years. It is also
possible that the conflicts which pro-
mise to disappeai from these areas
might have thewr proxies ready in cer-
fain ofnel areas. For, the big powers,
now, because of somc¢ very urgent
domestic problems, seem to be com-
pletely adverse to, 1h2y want 1o

avoad, direct confrantations  alto-
gether and  they are 1n scarch of
their proxies. It may well be that
we would be conforming, the

woild will be conforming, to the old
dictum that the more things have
changed, the morce they have remain-
ed the same

However, the point that I want {i:
emphasise in this context is that in
this terrifically dynamic world seene,

-
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India seems to be presenting a static
picture of frozen diplomacy, attitu-
des and postures.

Perhaps, in this context, it is neces-
sary to mention, when I am speaking
of the transformation taking place in
the world scene, that the greatest
event of the recent times is the com-
ing together of the superpowers and
also of the potential superpowers like
Japan, Ch‘na and the European Eco-
nomic Community.

SHRI M, RAM GOPAL REDDY:
What about India?

SHRI SHYAMNANDAN MISHRA!:
India is very low on the GNP map
of the world, and we cannot have
more manoeuvrability and amphtude
and play in international affairs than
our GNP permits.

SHRI M. RAM GOPAL REDDY:
That 1s not correct.

SHRI SHYAMANDAN MISHRA:
This has created an entirely new
situation in which many of the old
theories and slogans seem to be losing
their meaning. It is difficult to say
now who is aligned and who is non-
aligned, That is the kind of situation
that seems to be developing.

The first major result of this com-
ing together of these superpowers has
been that peace in Indo-China, which
seemed to be so obdurately elusive,
seems 10 be somewhat within sight.
I would not share the pessimism of
the hon. Member, Shri V. K. Krishna
Menon that it might well be that
peace would recede like the Tantalus
cup in Indo-China. Peace seems
to be dawning not only on Indo-
China, but earlier in the year, when
the American President visited Pek-
ing, the process of coming together
of the two Koreas had began. Our po-
Mcy planners should not fail to no-
tice that both Moscow and Peking
have been putting great pressure on
Hanof, to come to terms with the Uni-
ted States. This appears fo have
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in Indo-China, in Viet Nam particu-
larly. The Le Monde recently re-
ported the precise details of how a sec-
tion of the North Viet Nameseg forces
and the NL wanted to capture the
headquarters of the NLF and how
a veritable coup was prevented at
the last moment. You can, there-
fore, see how the influence of the
superpowers works even in the
natiopal affairs of a strongly self-
rebant country. Let the experience
of Hanoi be a lesson and warning to
our policy planners here. Let us
also be aware of the fact that the in-
tensive bombing of North Viet Nam
by the United States did not come in
the way of Moscow giving a red car-
pet welcome to the President of the
United States. The result was mil-
lions of tonnes of wheat and millions
of dollars to the Soviet Union and
a fabulous commercial deal for the
Unuted States of America. That 18
what has been happening at the pre-
sent moment.

Following these top-level negotia-
tions, the South East Asian region has
been put in an entirely new context
Those who sought security through al-
liances, military alliances and so on
are now seeking an entirely different
kind of arrangement. A new situation
15 developing in Indo-China with the
possibility of Hanoi and Washington
coming closer. The draft peace pro-
posals revealed by Hanoi even had
a clause by which North Viet Nam
accepted American aid for the re-
development of North Viet Nam, the
economy of which was shattered by
the American bombing. Have wc
grasped the significance of all these
developments? ‘That is the natural
question that arises in one’s mind

The well-known humorist Art Bucch-
wald has wriften that in the year 1995
it might well be that the North Viet
Namess would have erected a statute
to Kissinger and they would be selling
taperecorders to the Unitsd Stales.

We have not only understood the

-crested slmost a state of pear-revolt significance of all these changes but
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we have become staid and go on
mechanistically repealing some of

the formulas and dogmas, simplistic
formulas and dogmas of the good old
days. For instance, we seem to be
still supporting the Seven-point peace
programme of Hanoi which North
Vietnam itself discarded in Ociober
this year to pave the way for the
draft agreement. The result 1s that
even North Vietnam did not seem to
be quite keen to keep India in ats
peace-keeping role in Indo-China.

It appears that whercas in Europe
tensions are more or luss eliminaled
on Europe has become virtually free
from tensions—the seal has been put
on it by the treaty between the iwo
Germanys and further by the re-
election of Willy Brandt—Asia might
well become the cockpit of most of
the conflicts and might become more
distributed., And this, not because
of the old US-USSR tension but be-
cause China is becoming greatly
powerful and Japan which is already
a super-economic power has become
free from American influences. Dues
this House realise what the strength
of China at the present moment is?
China has now 20 medium-range bal-
listic missiles operational, and TU
16 medium bombers capable of deli-
vering a nuclear strike are being built
at the rate of five per month. China
has already 30 of these TU 16s’ Thus
the Asian scene might be disturbed.
That is our apprehension.

In this context, I would like to
point out that one tremendous fact
that seems to have been lost com-
pletely on the Government of India
is the emergence of Japan on the
world scene in a really big way.
What is our response to the tremend-
ous economic and political potential
of Japan? We have heard absolutely
nothing from the Government side
so far. They do not seem to have any
forward planning in this respect.
Japan has already become a super
economic power and it only needs
to take a decision to become
a really super power in the military
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sensc. Japan, as you know, has got
tremendous stakes in  the Indian

Ocean and when I suy that the Asian
region might possibly become dis-
turbed, I have in mind the develop-
ments that are tuking place in the
Indian Ocean. Japan has tremendous
stakes in the Indian Ocean. Japan
gets 70 per cent of ils raw materials
from outside and most of these raw
materials have to go ric the Indian
Qcean  So, it has got great stakes in
the Indian Ocean and Jdban might
make its presence felt as other big
counirieg are doing,

Now, I must come to the most in-
teresting aspect of our foreign policy.
At the present moment, it seems to
me that we are passing through an cra
of love calls in our foreign policy.
So, one love call, us the New York
Tun~s has characterised 1t, has gone
to the Uniled Stales and another love
call has gone to Peking. My submis-
sion is that in the current move to
resiore f[riendly rclationg with the
United States, theie does not seem to
be much evidence of maturity. Com=
ing these moves as do after so much
hullabaloo about the CIA, they appear
to be [lantustic. So, indecd are love
calls. There does not seem to be any
logic behind them and they reflect all
the attiibutes of adolescence. They al-
so conclusively prove thai this CIA
bogey was raised purcly for domestic
purposes. Otherwise, il rveally the
United States poscd a great threat to
us, why was this love call extended 1o
the United States recently? It proves
conclusively, I repeat, that is for
domestic purposcs. Some leading for-
eign newspapers have interpreted
these moves as a reaction o the pos-
sibility of food scarcity in this coun-
tryy., No two mature country
could have such wide fluctuations In
its relations, as India ar+ the United
States have shown. There must be a
minimum of stable rhythm in the rela-
tions of mature countries whatever the
differences cropping up from time to
time.

We are prepared to welcome the
effort at reestablishment of friendly
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relations with the United States, but,
our submission is that it must not be
on the basis of panic or imitation. 1
say ‘imitation’ because 1t 1s only
after Russia, Chuna and the United
States met, ironed out theun differ-
ences and even struck fabulous com-
mercial deals that we have thought
it necessary to initiate these moves
S0, this is another aspect of the mat-
ter which I want to emphasise

Comung‘to the love call which has
been extended to China Probably,
it was done in no uncertain terms yes-
terday when the hon Minister for
Foreign Affairs said that it 15 more
than a desire.~What is Jove cxcept
that it 18 more than a desire—So 1t 18
more than a desire for developing re-
lations wath China. Now, we have had
some kind of a response from the
United States, let us hope that the
other partner mn this case also might
relent sooner than later

My submission again 1s that n-
stead of planning our rclations with
these big countrics, we seem to be
dipendent more or less on astrology
and, we have gol definite proof about
this. Sometime back, there was a
report in the Guardiun by Peter
Jenkins that the Indian Embassy in
Washington was the only one which
believed in the victory of Mc Covern
because its astrology forecast this vie-
tory. One wonder whether our Emba-
ssies keep astrologers on their pay-
rolls, So, it seems India was not pre-
pared fully to have a dialogue with a
re-glected Nixon

Now I come to our failure at
United Nations, We have failled to
carry the United Nations with us on
more than one uccasion during critical
situations. Last year, during the war
with Pakistan, UN gave an adverse
verdict, This year the recognition of
Bangla Desh has been linked up with
the of POWs against our
wishes, istan had tried to bring
this sbout with great effort and it
seema to have “succeeded. The Presi-
den{ of the UN General Assembly had
also spoken of the inter-depcendence

the

DECEMRER 8, 1872

International 236
Situation (M)

of the two resolutions. My submission
is that it requires a deeper analysis
and assessment why we keep on fafl-
ing consistently at the United Nations
and whether our permanent mission
at the UN requires to be strengthen=
ed a bit so that we do not again face
situations like this.

So far as the recognition of Bangla
Desh is concerned, it will come and
it is bound 1o come. Already 96
nations have extended recogmtion
and the rest cannot hold out for long.
But the guestion is: whether after
Mr Bhutto has made it public—he
has made his intention public that
he wants to recognise Bangla Desh,
he has been going round his country,
addiessing a series of meetings and
telling his countrymen that the reality
of Bangla Desh cannot be wished
away and he has been saying that it
s in the intercsts of Pakistan to re-
cognise Bangla Desh—when the posi-
tion has been made so clearly and
publicly, the question is whether we
should stand on prestige to bring
aboul some kind of a settlement. When
this settlement involve so many things
and so high stakes,

18 hrs,

Now, finally, I will have a word
about Uganda, Only one word. One
feels that there should be more
active diplomacy to protect the legi-
timate and even the basic human
rights of the people of Indian origin
now living in many forelgn lands
These people had tried to put in their
best to develop these countries, They
worked in jungles to build roads and
railways in the most trylng circum-
stances. Many of them did not stint
on contribution to the national move-
ments and so on. And yet there are
some people who say that they were
not identifying themsslves with the
peoples in those areas. 1 think there
cannot be a more fantastic nonsense
than this. They bhave put in their
best; they have made the highest
sacrifices to build those countries.
and it is only to hang the dog that it
is being given n bad name. I repeat,
we would Hke the Govecnment of
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Indis to pursue an active diplomacy to
protect the legitimate interests and

human rights of these people of
Indian origin.

437

‘MR. SPEAKER. How much tmu
the Minister will take for reply?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
About three guarters of an hour

MR SPEAKER: We¢ have alrcady
exceeded our timc Five hours were
allotted; we have taken more.

SHRI SWARAN SINGH: 1 will try
to be brief, taking even less lime

MR SPEAKER: The Opposition
list is almost complete. They have
taken more than their due,

SHRI CHINTAMANI PANIGRAHI
You may give some more time to this
side,

MR. SPEAKER: TFor you 5—T7
minutes, then Shr1 R. K Smha-—not
more than 15 munutes,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour). Some iime may be
given to movers of  substitute
motions

MR. SPEAKER: No. .

SHRI JYOTIRMOY BOSU: I
only 5 minutes.

seek

MR. SPEAKER: You have had
your full quota. Anyway, 3 minutes.
So Shm Panigrahi 5—7 minutes, then
Shri R. K Sinha, then Shri Jyotir-
moy Bosu and then the Minister will
start at 2.20 v and conclude by
3 p.M. as there 1s other business there-
after.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled after

Lunch at four menutes past Fourleen
of the Clock

| MR. Derury-Spraxer in the Chair].

SHRI JYOTIRMOY BOSU (Dia-
mound  Harbour) Aboul the shoot-
myg of the Harjan leader, that came
up before e House, we expected a
slatement  from the Government
Also  about 70 Mushim houses looted
and burnt, you in vour wisdom had
expressed yow comments Mr, Ra
Buhadur had sawd that the Govern-
ment were  looking imto 11 Four
days have passed 1 have writlen a
letter to the Speaker also What is
gomng (0 happen” You also made
some ohservations

SHRI R P
(Velloie)

ULAGANAMBI
It 1+ a serlous matter.

MR DEPUTY-SPEAKER"
is a serious malter?

Whut

SHHI R P ULAGANAMBI- A
few dovs vack a Haryan leader was
shot and fowr others were injured

MR DEPUTY SPEAKER Not the
same thing. It becomes a dehate
tnen and I cannot allow it Normal-
ly I allow Members to make one or
iwo points I{ should not assume
the dimensions of a debate or dis-
cussion You have mentioned  this
before; you have refterated 1t Gov-
ernment have heard you There
should be some other means, not
just bnnging the same matter
again and again before the House,

SHRI JYOTIRMOY BOSU: Let
the Government say something.

MR DEPUTY-SPEAKER I

can-
not compel. 1f thev do not have
anything to say (Interruptions)
Order, please He has heard you.

If he does not respond there should
be some other means

SHRI JYOTIRMOY ROSU There
15 something  wrong  with him, in
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that case; I take it that something
15 wrong with the Government too.

MR. DEPUTY-SPEAKER: Before
we resume he disqussion on the
international situation, I should
like to say that today is Private
Members’ Business day and we
have fixed that it should be taken
up at 3 pm Three more Members
would Lke to make their observa-
tions, two from the Congress Party
and Shri Jyoturmoy Bosu for whom
permission has been signified by
the Speaker. The Minister has yet
to give his reply. I do not know
how they are gomng to complete all
that before 3 p.m, I would not like
to interrupt the hon. Minister’s
speech halfway; I would not like
the Government to present a trun-
cated case. But I think 1t wall stil
be possible to complete this business
in time if the Members co-operate
Mr. Chmtamami Panigrahi and Mr.
R K. Smha have been told that they
would be getting ten minutes each.
If they keep within that time—Mr.
Bosu had been told he would getl
only three minutes—and if he keeps
to that too, perhaps the Minister can
also do it within 3 p.m.

—

14,07 hrs,

MOTION RE. INTERNATIONAL

SITUATION—contd.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar); Some friends in
in thus House have argued yesterday
and today that India pursues a foreign
policy, not with any kind of formula~
tion of its own but with certain ideo-
logies, ideological grounds; it does
not follow its policy on the basis of
its own mational interest. I should
say that such an understanding of
the Iwei:n policy of our country is

pon-sense and fantastic. To
bﬂhvb‘ith 1 should like to quote two
passages from
article written by our Prime Minister,
captioned ‘India and the World’. It is
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one of the latest articles and there she
said:

“Our first concern has been to
prevent any erosion of our indepen-
dence, Therefore, we could not be
camp followers of any power, how=
ever rich or strong.”

In another passage, she says:

“Agreements which promote the
doctrine of balance of power or
mark out spheres of influence
are bound to increase tension and
invate instabiity. No nation wnll
be happy m a subservient role.”

I think these assertions, these enunci-
ations of our foreign policy go to show
that we are neither subservient to
any power, rich or strong, nor 1s
our foreign policy static. It 13 dyna-
mic Preserving our national inde-
pendence and ntegrity and our
soveriegnty are the first charges so
far as our foreign policy 18 concerned.
At the same time I am reminded of a
famous quotation of Pandit Nehru.

“India has a bigger réle to play, as
India is the pivot of Asia.”

Today we are destined to play a
bigger role. After the birth of Bangla
Desh as an independent republic,
India is really playing its destined
role so far as this part of the world 1s
concerned and also in the world as a
whole. When we are thinking of our
foreign policy, we must take into
account certain factors, Today the
entire world is moving away from con-
frontation and tension,

In this general background, our
country is following the right path in
trying to have bilateral negotiations
with Pakistan and seeing that peace
prevails in the sub-continent, adding
to the forces of peace in the world.

Some friends are arguing that Pakis-
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that the military rulers of Pakistan
had to realise their mistake, If not
today, at least tomorrow they wil
realise that peacc is the only allerna-
tive to war and tension, India 1s fol-
lowing a right policy, which will help
the people of Paokistan, India and
Bangladesh to prosper. I am very
optimistic and today's news shows that
India’s policy is correct, and the peo-
ple of Pakistan and the rulers there
are trying to come to an understand-
ing with Indig so Lar as delincation is
concerned. I hope tomorrow or with-
in 10 days more good news will come,
so that all the people who wanted to
perpetuate tension in the sub-conti-
nent will know that the policy we
have pursued has resulied in peace.

There is no point in saymg--as Mr.
Vajpayee and some said—that Simln
agreement has belied our expecta-
tions. It has not belied our expecta-
tions. It has rather belied the expec-
tations of those forces who wanted to
see thal there is perpetual tension in
this region. They wanted that this
sub-continent should be upened up for
super power rivalry and it has become
our duty to thwart those forces. The
Simla agreement represents the dy-
namism and initiative in our efforts
for reducing tension in this sub-conti-
nent. It represents not a kind of sta-
lic outlook but a dynamic approach in
our political outlook to new prqblems
that we are facing today in the sub-
coniinent.

The compulsion of events is now
driving the super powers to develop
new relations and to expand their
horizons of understanding, India was
ceaselessly working for this new ori-
entation in the foreign policy of the
big super powers all these years,
When the desired change has come
about all over the world, should we
expect our friends to say that India
should close its eyes to the realities
of the situation in the international
horizon? India has woken up to
these new realities, which we were
striving all these years to achieve.

There are certain friends in our
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couniry who have only one eye—I do
not know if il is a parliamentary
expression--1n their view of things so
far as the international situation is
concerned. They do not see anything
wrong if Mr. Nixon goes to Peking
and embraces the leaders there, They
do not see anything wrong if Moscow
and Washington normalise their re-
Jations, But they are alarmegd if India,
while mantaining the friendliest and
closest relations with the Soviet
Union, wants to normalise its rela-
tions with the other supcr powers,
that is, USA and China and other
countries. I am really astounded at
this way of viewing international
developments. Mr., Mishra was saying
that the two big super powers are try-
ing to suffocate Vietnam with their
pressures. I will quole one of the
famous sayings of one of the high
ranking Vielnamese officials belonging
to North Vielnam. Some journalist
asked hum, “How do you manage both
China and Soviet Union and yet you
are fighting with the United States?”
He said,

“If onc day a great brother coun-
try reqguested us to negotiate and
if we thought that the moment had
not come to do so, we would not do
1t. If onc day another great brother
country requested us not to negu-
tiate and if we thought that the time
had come i{p negoliate, then we
would negofiate.”

Vietnamese nationalism reinforced by
the will to total revolution has chart-
ed its own valiant path of fighting the
mightiest war machines of our planet
and is going to achieve victory soon.
Therefore, India also has learnt how
to live with the super powers, It has
developed such a foreign policy that
we can live in a friendly way with
all the super powers. So, if any effort
is made to develop our relations with
the other super powers, I hope the.re
is nothing wrong in it. It is surpris-
ing to see some people saying that we
want aid from the United States and
that Is why we are trying to develop
our relations with them. Sir, in the
most critical times, when the Enter-
prise came to the Indian Ocean, the
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people of India ang Bangladesh said
together, “Enterprise or no Enterprise,

whatever comes, Bangladesh will be

free”. And, Bangladesh has become
free. So, knowing ‘fully well what
India stands for, if- anyone says that
we are trying to develop relations with
the United States because we want
aid, he is completely misreading the
new developments that are taking
place,

L 3

Lastly, coming to the question of
orisoners of war, I thought Mr.
Shamim was a good speaker, but
- today I could find both sides of Mr.
Bhutto in him. He blows hot and cold
at the same time, as Mr. Bhutto does.
He went on praising our Foreign
Minister and our foreign policy like
anything but at the end, he said that
India has delayed the release of the
prisoners of war and therefore the
relation between India and Pakistan
.has gone wrong and the entire world
is accusing India. This is a complete
misreading of the facts. I must say
that the Governmeni of India has
" tried its best to see that the prisoners
of war dre released, but the Pakistan
Government perhaps are not willing
to see that the 80,000 prisoners of war
are released because that will create
new-problem for them. So, the delay
is not because of us but because of the
Pakistani administration.. Though it
is not very relevant here, I would
like to quote what Mr. Tariq Ali said:

“In West Pakistan too, there is
growing -disillugionment and the
genera] malaise will undoubtedly
affect the pemsants in uniform who

‘form the backbane .of the Pakistan -

army. In a situation where the
deepening social ‘crisis is affecting
the majority of the -population, it
will only be a matber of time before

mmwlﬂimmmme--

. “‘”
-Tm npﬁtaqmodnlnw
' of prisghers-

‘of war, India's stand is
mmm India WAl sop that Pak- .

istan conforms to the prhcip]es ‘that
India stands for in neo»paet
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SHRI R. K. SINHA (Faizebad):
Mr. Deputy-Speaker, Sir, the speeches
during the debate on foreign policy
of India from the Opposition side have
been rather on a low level because of
the success of our foreign policy and
its exposition by our Foreign Minis-
ter.

The Marxist Member of Parliament,
when he spoke during the debate,
said that except for mildly worded
and belateq mumbled phrases of un-
happiness, India has scrupulously
avoided taking a principled line on
Vietnam. I want to tell the Marxist
Member that there is the real basic
strengt’y in our foreign policy when
Mr. Nixon is compelled to say that
the greatest power in South Asia is
India. ]t was mentioned in the speech
of the Foreign Minister in the Rajya
Sabha that it is the liberation of
Bangladesh and Vietnam which is the
basic hindrance in the development of
the relationship between the United
States of America and India.

Our Marxist Member might abusc
the capitalists of the world, the capi-
talists of the country and the private
sector, and imperialism. Buat our
Marxist Member should know that
the C.LA, the international resactio-
nary counter revolution of imperialism
took Mrs, Indira Gandhi and her

‘Government to task. Therefore, their

enemies’ enemies are friends.

As far as the question of challengin®
imperialism is concerned, this country
stands at the bar of history es second
to none in the world. They do not un-
derstand the basic moorings of his-
tory. There is an imperialist change
which surrounds the world and tha'
change was brought in the Indian sub-
caontinent through . the lberation of

.Bansladesh The liberation of Bang-

ladesh is something whose significance
has to be understood except by jaun-

diceﬂcyu

‘I‘he Indian mb—-conﬁnmt hag been
taken out f.rom ‘the area of super-
power politics; from the srea of cold-
war and from the area of imperialist
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exploitation. To that extent, impersa.
lism all over the world has been wea-
kened. Ag u continuation of 1hat
policy. if owr I'rimie Minister al the
Simla Summit comes to an aggree-
ment with the President of Pakistan,
we should see a further continuation
of our policy of peace and friendship
If Bangladesh, India and Pakistan
come together in a fratermity of
{riendship, our economy shall be re-
leased from the stranglehold of cold-
war politics. The people of India,
Bangladesh and Pakistan shall be frec
to develop their economies. 1f China
and Americawant to involve Pakis-
tan in their cold-war politics by de-
veloping mutuality between India
and Pakistan, we shall generate thus
liberating force in Pakistan which
will create more amitly belween India
and Pakistan.

This history, if it hes to be under-
stood, has to be understood in a pro-
per light. Yesterday, Mr. Atal Biliaj
Vajpayee tried to pour watc: over ihe
Simln Agreement and tried to ridicule
it, There is a wave of dc . clopment
The news of today about the possibi-
lity of an agreement between TIndia
and Pakistan is something whirh wil!
enthuse peace loving people all over
the sub-continent. If Pakistan is
taken out from the influence of China
and America or it is taken out from
the influence of imperialism and cold-
war politics, to that extent, it serves
the interests of India.

These gentlemen will not see the
glory of Indian foreign policy. They
will not appreciate that we are deve-
loping relations with Tanzania and
that there are Muslim countries and
Arab countries, like, Irag and Afgha-
nistan which are developing a frater-
nity of friendship with us. They will
not appreciate the fact that India to-
day has given the biggest guccess to

its own foreign policy.

Look at the liberation of Bangla-
desh. When Bangladesh was libera-
ted, there were very few members in
the Glenera) Assembly of the United
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Nations who stood by us. At tha:
time, 1t looked that the horlzons were
dark. Except for Soviet Union friend-
ship and the friendship of Socialis:
countries and that of some of the
We-y European countries, nobody in
the wotld appeared 1o be with us. But
hecause of the policy of principle, be-
cause of the policy of strength and
because of the fact that our non-
alignment policy has teeth in it, today
Bangladesh has been recognized by 85
countries in the world and the United
Nations has proved in their Resolution
that they are in favour of the Bangla
desh recognijtion,
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The foreign policy of India has been
a preat success when we look at tle
history of the battle for the recogm-
tion of China and for the recognition
of the German Democratic Republic.
We find that they had to trudge for
decares for recognition. Here, thers
might be gbout hundred countries re-
cognising Bangladesh by the time
Bangladesh celebrates its first anniver-
cary of the Liberation Day on 16th
December.

In the Security Council, four supe:
powerr recognise Bangladesh. Ame.
rica was isolateg in the NATO camp
and on the Western front on the issue
of recognition, China was isolated
from the Socialist camp. Can there
be a greater tribute to the success of
the foreign policy of Indin to the
effect that the foreign policy of India
is based on strength and is based omn
principles,

Before I conclude, I would like to
say that by the recognition of the
Cerman Democratic Republic, by
sending our Ambassador to North
Vietnam, the Government of Indie
has pursued the policy of peace nd
strength which the Opposition will not
see with their jaundiced eyes. It is
the policy of strength and peaee; it is
the policy of principles. We shall
continus to follow that, When our
Prime Minister said that we do nect
covet West Pakistan's ierritory, that
we are prepared to vacate it, wo
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vacated 1t Which ate the super
powers whose army went " into a
neighbouring country #nd wiathdrew
its army from there? We withdrew
our army from Bangladesh. We stood
by what we saxd.

With these words, I pay my tribute
to the success of our foreign polwy.

SHRI {YOTIRMOY BOSU (Dia-
mond Harboar), Mr. Deputy Spea-
ker, Sir, I have said about Bangladesh
in my substitute motion It says

“{a) the Government of India
have not mude any sigmficant and
vigorous efforts to build up Indo-
Bangladesh friendship on a firm
basis and notes with grave concern
the growth of ant: Indian feelings in
Bangladesh;

(b) the Government should take
note of the adverse criticim of ity
policy by some semor Bangladesh
politicians and make all possible
eflorts to remove musgivings, if any,
of the Bangladesh pcople abaut
India,”

Sir, you read newspapers regulariy
and, as you know, alarming news are
coming everyday that a section of the
progressive Bangladesh leaders
“Save the counizy from exploitera
from India.” This is a very serious
matter We cannot afford to have
that gort of feeling bemng created m
Bangladesh. So, I say, our Foreign
Ministry has totally failed and th2
Government has also failed in their
foreign policy

In spite of the many assurances and
promises given by the Government,
trade between India -and Bangladesh
has not grown appreciably. 1 want
to put a clear and specific question to
Sardsr Swaran Singh, Flease give
us the fAigures of letters of credit that
have opened for trade with
Bangisdesh  Forget about barter
trade which is neither fish por flesh.
We want to know, ginge the liberation
of Banglwdesh, how tuch trade has
been cevered by letters pf credit bet-
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ween the two countries. That will be
the proper test.

Then, the GoveFnment have not
taken steps to liberalise the passport
and wvisa system In the beginning,
there was no passport and visa sys-
tem In the beginming, there was no
passport and wvisa system. Sardar
Swaran Singh had said on the floor
of the House that this will be a mere
formality to check smugglers and
anti-gocial elements and to check
the inflow of weapons that are com-
ing there But today if a person 1s
politically opposed to this Govern-
ment he 15 not allowed to go there. 1
am giving here a specific case I
know, in the case of the daughter of
Shr1 Syed Baddraduja, & young 22
year old student, it ook about threc
months and [ had to seek Sardar
Swaran Swingh's intervention to get a
passpoit for her This passport and
visa sysiem should be changed You
cannot kecp away some people from
gomng there They are the same flesh
and blood as we are  Therefore, you
must change your policy in regard to
that

The Government has yet to definc
iis atutude to PRG. of South Viet-
nam Why 1 thig delay? It 15 @
genuine representative G(Government
of the people of Vietnam. Why is the
Government adopting an ostrich
policy, hiding 1ts head 1n sand so that
others cannot see.

The Government have totally failed
to take this House into confidence in
teling what positive steps have been
taken to open hilateral talks with the
Peoples Republic of China in order to
normalise the Bino-Indian relations

With Pakistan we must have cordial
relations But I regret tb say thal
sometimes some public speeches &ie
made by some responsible people
here, in this country, which are nof
complimentary to Mr. Bhuito or Pak
jstap, That is not desirgble. You
canngt below hot and cold at the
same time ,
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About the “India’s love call” from
America, the editorial that came out
in the New York Times, Mr. B K.
Nehru rushed from Shillong to Wash-
ington, because you need food. Now,
you pay more to buy food. You are
paying 35 dollars more per tonne.
That is how you are buying wheat.
We want to see that the Vietnam issue
is settled soon; there is no use delay-
ing it. India, as usual, as wc have
soon in the past, will adopt an ostrich
policy, hiding her head under the sand
and thinking that the others cannot
see.

I want clear and categorical replies
to all the points that I have raised
from Shri Swaran Singh.

MR.
Syed Ahmed Aga.

DEPUTY-SFEAKER: Shri
Orly two minutes.

SHRI SYED AHMED AGA: (Bara-
mulla): I cannot make my speech
in two minutes. I will speak on some
other day; I will take some other
chance.

MR. DEPUTY-SPEAKER: I am
almost sure now that the Minister
cannot finish before 3.00 pm. There-
fore, we will allow the Mimster to
finish his speech even if it crosses
3.00 p.m. and we shall push forward
the discussion on privale Members’
business by that much time. I think,
the House has no dbjection to that.

SEVERAL HON. MEMBERS: No.

MR. DEPUTY-SPEAKER: The hon.
Minister.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Mr, Deputy Speaker, Sir, I will try
to be ag brief as possible and I will
confine myself mainly to replying to
some of the points that have emerged
in the course of the debate.

Before I do that, I would like to
say that this debate has been, as usual
of & very, high order, Leaders of politi-
oul parties, important members of the
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Opposition and very senior members
on our side have participalted in the
debate, This process helps us in the
Ministry 1o formulale our policies
taking into consideration the wvarious
suggestions that are thrown up in the
course of such a debate., I is parti-
cularly useful because at the present
moment very significant changes are
taking place in the atlitudes of many
couniries in diflerent parts of the
world, and it is in the fimess of
things that our Parliament should have
an opportunity of discussing this
matter and should utilise this oppor-
tunity for making their comments
about thess happenings and also make
suggestions, wvaluable suggestions, so
that we may keep nole of these when
we formulate our attitudes and decide
about our position with regard to
these important matters.

fome points have been raised by my
friends who sit in the Opposition
benches and by the members from our
side, Several sonior members on our
side have participated in the debate;
Shri B R. Bhagat and Shr1 Dinesh
Singh. with their background and
knowledge of Exlernal Affairs; having
{hemselves been at one stage or the
other in charge of External Affairs,
had some valuable suggestions to
make. I have also no hesitation in
saying that the projection from my
friends from the Opposition benches
has also heen, on the whole, construc-
tive Even the traditional critics
adopted an atlitude of {rying to
understand the basi¢c problems, and I
could see some slight shift in the atti-
tude of such a strong critic as Shri
Atal Bihari Vajpayee because I heard
from him, for the first {ime, that he
is not opposed {o the basic objectives
and basic elements in the Simla Agree-
ment, his main fear was whether it is
being implemented by Pakistan in a
proper manner.

My dislinguished friend, Shri Hiren
Mukherjee, whom it is always a
pleasure to hear not only for the sub-
stance which. of course, Is always the
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result of deep study but also for the
fine 1mimitable language that he uses
attracts our immediate attention All
of us hear him with the greatest

respect

Of all the people my hon friend
Shrl Samar Guha who at the present
moment 15 not here for a change was
not hs usual sarcastic self notwith-
standing” hug  gestiulations and cr-
cular movements of his hand which
he mndulges in plenty he was not
entirelv negative

MADHU DANDAVATF
Please do not piovoke him

PROF
(Rajapur)

SHRI SWARAN SINGH He 15 mot
here, unless he has left you as his
attorney I am sure he would have
hked this if he were here His main
point was what he described trilater
alism between India Bangla Desh and
Pakistan Of courve n the interest
of peace 1n the Indian subcontinent
all the three countries have to work
in close cooperation 1n order to re
veirse the irends of conflict and to
establish a durable peace but it will
perhaps be not qute practical not
even quite prover, to talk always of
tri-lateralisgm For instance I pose a
problem 1if everything is to be dis-
cussed on the tri-lateral plane how
will we react in India 1! Pakislan
were to say that, in India's relations
with Bangla Desh, Pakistan should also
have a volce If we examine this in
depth you will agree that there are
several matters in which all the three
countries will have to sit and arrive
at appropriate agreements—on the
guestion of prisoners-of-war, on the
question of trade and transit, on eco-
nomic relations communications, over-
flights, there are several matters in
which a tri-lateral agresment will be
necessary But our relations wath
Bangla Desh are of suck a nature that
we can never think of any elament of
iri-latevalism, this will be entirely
ohpesed to any proper way of handl-
ing this situation which is of a special
character There are several
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matters which ] do not wani to spell
out m detail but we have to approach
this problem in the background of
what I have said

On our side senior members of our
party hke Dr Henry Austin, Mr Go-
swaml Mr Stephen, have participated
mn ihis debate and have made impor
tant contribution And I would com-
mend some of the points mentioned
by Shri Shamim to my friends from
the Jan Sangh Party to appreciate the
circumstances 1n which President
Bhutto 15 functioning today It 1s not
for us to offe; any defence for what
Piewident Bhutto says or does I
agiee with Shr1 Jyotirmoy Bosu that
while dealing with the Head of Go
ernmen{ of a Siate friendly or un
friendly whatever may be our stale
of relationship we have {o observe
certain decencies certain decorum
howsoever much we might differ from
the policies pursued we have to show
the necessiry courtesy and due con
sideration to the position that is
occupred hy any Head of Government
or Head of State, more so if we keep
this 1n the background of our think
g that President Bhutlo was thrown
up by a democratic process and he 1~
the elected leader of the party with
overwhelming, majority in the N
tioual Assembly of Pakistan, which
controls roughly about 70 per cent ol
the seats He 18 the head of thnt
Party It 1s for any country and anj
Party to choose anyone as the leade!
of their party Therefore while w¢
have differences by all means we
should mention those differences, wt
should put them forward with all the
vehemence with all the logic with all
the cogency, but, at the same time
we must not say things which will
unnecessarily rub the people of any
country the wrong way I would, for
instance, like to say, like to recall how
sensitive was Shr Afal Bihan Va)
payse when Tass News Agency—which
according to the Soviet seurces, s 4
non-official body—sald that they werf
happy ibat Bhrimatl Nandinl Satpathy
had sucoeaded in the election and that
it as a vietory for progressive forces
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he look umbrage to this, saying, ‘Why
should this news agency of USSR ex-
press satisfaction on the resull of
an election? which all of us know
wag victory for the progressive forces.
There was no doubt about it, hut Shri
Atal Bihari Vajpayee said that the
true facts should not he mentioned by
any outside newspaper agency,
whether it is Tass or same othe
agency. Well, if that 1s the concept,
that means that you expect others to
observe such a high degree of discip-
line and this meticulous adherence to
what, according fo him, was a matter
of high principle. But, while reci-
procily demands that similar consuder-
ations should be exlended in wviher
spheres, you falked, and there are
several others also who talked and
mentioned. about President Bhutto in
terms which are not at all consisfent
with the normal standards fhat art
expected 1o be observed in such cases.
It is necessary for us o show the pro-
per courlesy as we expect othere to
show reciprocal courtesies. and we
should not be too sensitive aboul our
susceptibiility. We ghould also show
some consideration for the susreptibihi-
ties of onther countries I would, there-
fore, like to say that these are {he
asperts which should alwavs he kept
in view, N

There 15 one aspeel which was pul
across in a very forceful manner by
my very dear friend, Shri B. R.
Bhagat, about our relationship with
USSR and other sociahst countries.
This was also mentioned by Prof. Hi-
ren Mukherjee and even by Shri Bhat-
tacharyya and Shri Atal Bihari Vaj-
payee, and 1here appeared to be g con-
sensus in favour of recording our
view thal we greatly appreciale the
consistent friendship shown by USSR
to India in all vital matters. The
Soviel Urion had co-operated with us
in extending help in vital sectors of
our economy when we were not getting
adeguate technical know-how and col-
leboration in very semsitive areas like
machlne-building, designing, oil ex-
ploration and ofl refineries and we got
co-operation from the Soviet Union in

2851 L8,
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vital matlers. This is a record of
reiationship between India and USSR
which has already become the envy
of many countries and at the same
time, it is based on principles
and 1t 15 based on certain atti-
tudes. and the two countiries have
tu-operaicd m their inteinational acti-
vities 1n the United Nations and else-
where, to strengthen the forces against
colonialism, to render stout support to
the treedom fighters engaged in the
laudable task of attaining freedom. It
I~ in this background that we have to
assess our relationship with the USSR,
and Mr Bhagat was only voicing the
senliments of the eniir® country when
he said that this is not ¢nly a friend-
ship heiween the governments of the
twa countries but this is a relation-
ship in which the people generally in
India and in USSR are invelved, and
this was reciprocated by several mem-
bers from the Opposition Benches as
Well.

1 would like to say that our friend-
ship and our co-operation and our
understanding with the USSR is one of
the baswe pilllars of our external rela-
tions and it has now been olaced on 2
juridiral basis when the trealy of
peace, friendship and cu-uprration was
signed last year. The {rcaty of peact
{riendship and co-operation wos the
natural culmination of the process of
co-operation in various flclds-economic.
eullural and technologiral and other
«<pheres and this was emhodied in a
juridical document, the development of
relations of close co-operation and
friendship beiween India ang USSR.

We made it clear when we signed
the {reaty that there were no secret
rlauses ouiside the {reaty. We also
made il clear that this is a treaty for
peace and not of war. We further made
clear 1that it is not directed againsl
any third country. And, in svite of all
these clarifications, if certain auarters
continue to raige objections which have
no validity, I cannot help them. But
our relationship is on a soung basis
and we intend to strengthen this rela-
tionship in every way.
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In the economic fleld, it is known
thal there has been a progressive rise
in the volume of trade between India
and the USSR. I do not have the
figures with me but it is something of
the order of Rs. 300 crores now, and
it is hoped on both sides that this can
increase even further,

1 feel somewhat dismayed when a
note of, what I should say, some sort
of equi-distance is imported into these
discussiont—these catch phrases like
placing all the eggs in the same basket.
These trite expressions, to say the least
are very irritating at times, but we
must not confise and compound our
basic friendship with a tried friend
merely in order to get some sort of
superficial satisfaction of the so-called
equi-distance. Thig is a wrong app-
roach, not in our national interest. We
should never think on those lines. We
owe no apology to any third country,
friendly or unfriendly, and we do not
stand in need of offering any defence
while we value this relationsghip. It is
based on principles. It has worked to
the mutual benefit and satisfaction of
both the countries and, therefore, we
intend to strengthen it and we attach
a great deal of importance to it. Let
this be understood by everyone inside
our country and outside our country.
It is not at the behest of any third
party. We ‘will not permit any third
party 1o have any say in our relafion-
ship with any country, much less about
our relations with the USSR. This is
our basic approach in this regard and
I have no hesitation in stating it in no
unmistakable terms. Then, on our
relations with Pakistan, I have no-
thing very fresh to say. But I would
like to touch upon one aspect which
was raised by the Jan Sangh leader
Shri Atal Bihari Vajpayee. He made
a mention of the two Resolutions

whieh hnwe been recently adopted by .

the UN on the quéstion of admission
of Bangladesh and the Resolution in

which It was suggested that the ques-.
‘tion: of the prisoners of war -should

algo be gettled. T would like to. clari-
fy the position and I wou]d take thts
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straight.

As the hon. Members are aware,
the General Assembly of the United
Nations - has adopted two resolutions
on the 28th of November, Both the
resolutions were adopted without a
vote and the President of the Assem-
bly read a statement proposing such
adoption by consensus.

the matler

The first resolution was a 23-power
resolution initiated Yugoslavia
which, considering that Bangladesh
was eligible for membership of the
United Nations, expresseq the desire
that Bangladesh will be admitted to
the UN at an early date,

The second resolution, co-sponsored
by sixteen delegations and submitted
on the initiative of Argentina, was,
in fact, a compromise proposal de-
signed to avoid acrimonious debate
on the Yugoslav resolution. Hon.
Members may be aware that Pakistan
was intending to move amendments
to the Yugoslay resolution which
would make the admission of Bangla-
desh to the United Nations dependent
on the release of the prisoners of
war. The adoption of the Argentinian
resolution had the effect of prevent-
ing such amendments.

The Argentinian resolution does
not make the question of the admis-
sion 'of Bangladesh to the UN condi-
tional upon the release of the prison-
ers of war, Therefore, the statement
made by Bhri Atal B:han Vajpayee
is not justified.

SHRIT SHYAMNANDAN MISHRA:
But the President of the General As-
semibly spoke about the interdepen-
dence of the two rmhlﬁm

SHRI SWABAN SINGH: Let me
proceed. In fact, that resolution does
not refer to the question of the ad-
mission at all. At the same time, the
Arlentinlan resolution makes speci-
fic mention of the Assembily’s. satis-
faction at the stepy taken so far to

. facliitate the restoration of conditions

of normaley. in, the Asian sub-conti-
nent.nmhlythcsmwt
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While calling upon the return of pri-
soners of war, this resolution also
expresses  te hope that all parties
will refiain {rom any act which could
jeopardise the prospecis of settlement
and render more difficult eventual re-
conciliation,

Long negotiations in  the United
Mations resulted in an understand-
ing that both resolutions, namely, the
Yugoslav resolution expressing the
degire for the admission of Bangla-
desh to the UN at an early date and
the Argentinian resolution, were
adopted without a vote and without
opposition by any Member.

As far as the question of prisoners
of war is concerned, I have already
referred to it in my opening state-
merit and we have made this position
clear in the United Nations as well
In particular, we have drawn the at-
tention of the General Assembly to
paragraph 6 of the Simla Agrecment
which refers to further discussiona
between the representatives of the
two sides for establishment of dura-
ble peace and normalisation of rela-
tions including repatriation of prison-
ers of war and civilian internees.

Qur rposition that in discussions
concerning the repatriation of_the
prisoners of war, Bangladesh wag a
necessary party, was also made clear
in the United Nations,

The President of the General As
sembly referred to the interdepen-
dence between the viewpointsas ex-
presged in the resolutions. We believe
thig to indicate that as long as Paki-
stan refuses to recognise Bangladesh
and Bangladesh is kept out of the
United Nations, the solution of the
pending problems including the re
patriation of prisoners of war would
be difficult if not impossible,

1 should like to take this oppor-
tunity to place on record our satis-
faction at the manner in which Shri
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Samar Scn, our permanent re-
jreseniative o the TU.N. handled
the situation and conducted talks with
vaiious groups of delegations result-
ing 1n the satisfactory outcome of the
debate We have also been gratified
to receive reporis from other dclega-
tions of the excellent work of our '
Permanent Representative and of the
Indian Delegation; and I should like
to share with the House the informa-
tion thal the distinguished Foreign
Minister of Bangladesh has also ex-
pressed to us his great appreciation
of the woirk of our Permancnt Repre-
sentative 1n the maiter., We should
not he unnecegsarily pessimstic In
thesr matters and we should view
the thing m prop~r verspective,

There are one or two other matters
about which I would like to take a
little more time.

I told the IHouse yesterday that
serious efforts were being made to
settle the outstanding differences in
regard to the delineation of the lime
of control in Jammu and Kashmir.
I can now inform the House that
these efforts have been successful.

SHRI JAGANNATHRAO JOSHI
(Shajapur): How far it is success-
ful, please let us know.

AN HON. MEMBER: Is there fur-
ther complication?

SHRI SWARAN SINGH: No com-
plication, further simplification. I
thought you would like to know the
latest position with regard to this
matter.

The Army Chiefs of India and
Pakistan met at Lahore yesterday. At
the end of the meeting, they issued
the following joint statement and I
quote from it:

“General Sam Manekshaw met
with General Tikka Khan
once again at Lahore on Dec-
ember 7, 1872, ‘The meeting
lasted threc hours and was
held in an atmosphere of
goodwill and mutual under-
standing
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The two Chiefs were able to com-
pose the differences that
existed and are directing
their senior military com-

' manders, Lt. Gen. P, S.
Bhagat and Lt. Gen. Abdul
Hameed Khan, to meet at

Suchetgarh on December 11,
1972 end finalise the deline-
ation of the line of control
i, Jammu and Kashmir at
adjusted by them (that s,
the two Chiefs): This line of
control will commence from
Chhamb Sector and end in
the Turtok Sector (Purtap-
pur Séctor)."

Hon. Members will appreciate hat
what was involved in the negotiations
which concluded in Lahore yesterday
was not a territorial question. It in-
volved acceptance by Pakistan of a
position which Indla haq helg all
along, namely, tha: there wag a basic
difference between the border divid-
ing the State of Jammu and Kashmir
and Pakistan and the line of conirol
i Jammu and Kashmur.

15 hrs,

We are naturally glag thot in the
interest of not mevely the Simla
Agreement, but of future relaliong bet-
ween the two countries, Pakistan has
recognised the velldity of our stand.
The importance of Pakistan's agree-
meht to withdraw tronmi Thdko Chak is
likely to be lost if we 'think merely
in terms of territory. In Lahore, our
Chief of the Army Stafl insisted that
the question of Thako Chak hag to
be settled in terms of its own merits,

Hon. Members will apprediate that
the delineation of tlve ling of control
consisted in the acceptance or rejec-
tion by either side of claims made on
the basig of military positions on the'
day of the . ceamsefire, namely 17th
December, 1971. .Indead, it has been
our view that such n delipeation is
quite differant from t(he ocontroversy
over Thako Chek. Sipce Pakistan
agreed to settle the guestion of Thuko
Chak, our Chief of the Army Staff re-
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viewed some of the -laims ‘which
Pakistan had earlier made. As a

gesture, ip the interests o! peace and
in order to rationalise the line of con-
trol, minor adjustmen!s have beén
made., Finally, hon, Members will ap-
preciate that the essence of all nego-
tiations is not to depict the solution
of problems under regotiation as 2
lotal victory or a total defect for one
side or the other. In fact in the inte-
rests of peace and in the interest of
further implementation of the Simla
Agreement, the agreement reacheq in
Lahore yesterday is a vietory for both,
and if I may add, defeat for none.

Unfortunately, some of my friends
opposite are more 1mpressed if there
I8 some note of safisfaction expressed
in Pakistan over the ouicome of any
agreement, We should on merits con-
sider if what has been agreed to is
salisfactory or not, whether it meets
our viewpoint or not; il it does, and if
it is also satisfaclory to Pakistan and
they expres, satisfaction, that should
not be the basis for raising this con-
troversy, as unfortunatels, by Jan
Sangh [Iriends, who are always great
experts in pinpointing some statement
made by Pakistan, whether it be radiwo
or any other statement, do and then
try fo belittle what we have achieved.
It will bs a bag day for the country
it in order to judge as to whether a
parlicular decision which we have ar-
rived at {s good or bad, th. touchstone
is the satisfaction ar non-gatisfactior
in Pakistan; I would say that would
be a very immature way of approach-
ing this problem. We shoulg be happy
that Pakistan is salso satisfied. Why
should thiz be a matier of grievance”

I would, therefore, like to say that
thik {8 en agreement which has been
arriveq at after a gremt deal of bar-
gaining, great deal of negotiations, and
has emerged in a form in which
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of megotiation, and I can send some
telegrams to the other side or muake
some statements and leave it tp the
other side Lo accept or reject the same

a61 AGRAHAYANA

Let us remember the essentials of
the basic new relationship that
we are trying to develop [Ihe basic
new relationship 1s that therc will he
duferences The essence ol difterences
18 that on several 1ssues, we shall sav
one thing and Pakistan will say an-
other thing and ultimately the basic
approach 18 that we shiall sit logether
and try to iron out these difterences
and will arnve at an agrerment which
1 youtually acceptable to both sides

1 would like to warn that if either
India or Pakistan procecls with these
bilateral discussiong i1n the spirnt that
whatever Pakistan says on any matter
will be accepled by India or whatever
India says will be accepied by Pakis-
tom, that is certainly noi the spimt
not even the letler of the Simla Agree-
ment. The Sumla Agreemeri has bcen
antered i1nto on the explicit unuerstund-
ing that there will be 1feren.er, and
these differences will be snlveu, hirstly.
-peacefully and I would add, sccondly
by mutual agreement and consent.
There will always be some element of
give-and-take in the agreements that
are forged as a result ot these discus-
sions So, whether it 15 this poink ox
any ofher point in tuture, our approach
should be to keep the outside forces
away from the Indian sub-contnent
The best way to keep wutside forres
away from the Indian sub-continent
particularly m our relations with
Pakistan, iz to approach these pro-
blems in new spirit, the new spint
ol willingness on either side Yo see the
viewpoint of the other side also and
then try to accommodate that view-
poidt, without sancricing any basic
interest of either country, which 15 in
the long run to the good and in the
mutua) interest of both countiries.
This is the essence of the Sumla Agree-
ment,

I in any negotiation we are going
“to be held responsible that India touk
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such and such attitude >, a partrculae
1ssue 1n the beginning and at the end
of the negotiation, it was not fully
vindicated, I would like {0 say that
many other occasions will arise when
I will go to the negotial nz tahle with
a particular stand and as a rcsult of
these discussions and negotiations,
there will be Some change in that
stand, because without give-and-take,
there 18 no pomnt in saying that we
shall setile all these diffcr=nces bilate-
rally and by peaceful meas What
wul be the result if this attitude is
not adopted? Then, the end result
will be that we take one lme, the
other side takes another line, then
there will be g deadlogk. and agmn,
both fidez will run to vanous other
capitals 1n the world or to the Umited
Nations, and all of us know what the
outcome of those appronches will be.

Therefore, I would Lke tv appcal to
this House which has alwuys lent such
massive support in our efforts 1o
change the unfortunate trends that
have gripped the relativns between our
two countmes, to view this Simla
Agreement not in terms of thir parti-
cular clause or that particular clause,
but as a basic philosophy which ac-
cording to us 18 a good basis for rron-
ing out our differences with Pakistan

I would also like to say that this
type of answerability has also to be
viewed in its proper perspective For
instance, it is easy for any negohiatos
thed not to raise any cloim which 18
of doubtful validity, because if we ex-
pect miratles, then such 4 negotiaroi
will always be unfer this fear that ‘1
should not raise anything doubtful be-
cause if I raise anything doubtful, then
people will say that [ have given up
that claim’, and, therefore, he would
be answerable 8s to why he had raised
that doubtful elaim and alwerwards
why that posthon was given up That
15 not the way in which these delicate
and dificult negohations can be con-
ducted. The negotigtors must have a
certain respongibility and also diecre-
tion, to get the best possible terms
That is the parameter withia which
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any sensible negotiations can be held.
For, we shall be hitting our vital in-
terests in 5 very mortal manner 1f we
were to insist that India should never
in any negotiahions raise ony claim
unless it 15 dead certain that it is
going to be accepted by the other
side. Is that commonsense? Is that
in our interest? Is that a modus
operandi by which we can safeguard
our interest?

Therefore, I would appeal to the
House and to the whole cruntry that
we should view this problem in the
proper perspective and not pick these
little points in order 1o raise merely
argumentative pomnts or points for
trying to bring in the earlier altilude
merely to criticise the ultimate agree-
ment, There will be many occasions
when if we want to settle difficult pro-
blems with a country like Pakistan,
we shall have Lo adopt an attitude of
give-and-take. and 1t is better that we
elahorrie this position clearly, For
otnerwise, what is the alternalive?

I was listening very carefully to see
if I would bet some light in the form
of alternatives from any other guarter
in the course of the debate. Only
one hon, member speaking from the
Opposition Benches had an alterna-
tive and it, again, was from Shri
Vajpayee. What was his alternative?
He said: scrap the Simla Agrcement
and again try to have an agreement
between the three countries. Now, if
you start any new negof:ations by
scrapping an  earlier ngreement, all
that I can say is that perhaps, all
reasons wiich I can understand, this
is based on a complete lack of experi-
ence in international affairs. Any
country which starts any fresh nego-
tiation by scrapping on earlier agree-
ment will certainly be nut in an ad-
vantageoug position. 1f anything, the
basic tenets ol international law and
relstions s that even 'if governments
change, the firs} t that they
usually make is that ‘we abide by
internatiopal agrpements’, That is
the usual statement that is made by
any country. But he wants me to
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start by scrapping the Simla Agree-
ment and then sit with the same people
to work out another Agrecment How
can I inspire any :onfidence in the
other party when I start my negotia-
tions by scrapping the agrecment
which was signed at ag high a level
as thay of the Prima Minisier of India
and the President of DPakistun? This
1s certainly not an alternative,
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So therp is no use raluang the dust
and cloud without clearly visualising,
the direction in which we are moving,
witnout having any allernative lhine of
approach, witbout off2iing anything
consiruelive as to how this 15 lo be
handled. Hence the adwvice that 18
given 15, on the face of 1t. hollow,
unpractical and against cur national
interest. I would, therefore, say thal
the best method of handling our rela-
tions with Pakistan is to adhere tn the
Simla Agreement and also to pin the
other side down to the implementa-
tion of the same and also to carry out
their responsibilily under the Simla
Agreement,

There were some other matters
raised but since time is runmng out,
1 have no intention to take much time.
I would like to say only this much that
a word of cautlon has been uttered by
my hon. friend, for whose judgment I
have great respect in fashioning our
relations with the Uniteq Stules. The
previous case history has been cited.
It is known to us; all of us know it
It is known to the other side also. |
had made a statement more or less a
public  statement, which hag been
widely reported in the press after tak-
ing into consideration all these aspects
I would like to say ihat whatever

in their' enthusiasm
may like to describe as a ‘love call’ or
any such thing, there is nothing in
that, it is just a down-to-earth assess-
ment of the situation, in making moves
which might open the way t, iinprove-
ment of relations. I did not hear any
voice which was against improvement
of relations it it is possjble. Even
the tritics did not say taat it is not
desirsble to improve relations, if it i
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ssible, Only words of caution were
ittered. I would like: ty say that we
ave taken a good look at these us-
ots of caution angd still we feal ihat
should indicate our desire {6 im-
ve relations. If the government
tement in this respsct is carelully
idied, the answer (o sorae of the
ubts will be there. The - essential
i is the aecceptance of mutualily
i mterest between the twg counitries.
f that. mutuality of inferest is basic-
illy accepted, that will be the basis for
a move towards normalisation of rela-

. L would also like fo say tkat such
statements are studied very carefully
in foreign offices, particularly in the
foreign offices of the countries. con-
eg;ed We  should be glad to nﬂte

not. with, a positive. response. - iy ;. am
not taking of the. newspapers I
would like .to say that, by and largg,
the newspapers ang other information
‘media in the US had definitely 1 note
mprect appreciation of the situation
ever since the problem of Bangla Desh
. the snaze it did last year.. But
‘we have noteq with. satisfaction that
Secretary of Stafe William Regors
made a statement on the 1si Decemi-
or’ iy Whlch he welcomed our, sta’re-
concermng ‘friendly and co-ope-
@ r_elatlons between our two coun-
job Public and press reaction in
- countrles has al.-m been'

if there is a' chance of improve-
oL, xrelations, .within the broad
work of what I hagd said, we wiil
iame that, ‘and 1 have no apblogy
in that pespeect. It 1s. our.

SHYAMNANDAN = MISHRA:

lays ago you said that
‘ttit e was not so friendly or
rative ag seen in the CIA activi- .
SHRI SWARAN SINGH: What is
jur  objective—that such attitude
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should commue" Or we should make
come effori. ...

SHRI SHYAMNANDAN MISHRA
No, no. That was meant purely for'
domestic purposes,

SHRI SWARAN SINGH: This is a
serious effort to alter the original an-
co-operative attitude, an attitude which"
lacked understanding, and sce that
they move from that.

SHRI SHAYMNANDAN MISHRA :
You go on changing. That change
would be noted by the couniey. That
was raised only for domestic purposes.

SHRI SWARAN, SINGH: The domes-
tic subject; is: a; separate subject and_
when matters pertaining to the Home
or other Ministries are discussed you
wilk - have an: opportunity -~ te :discuss
that. - But I would  like<to take - this
opportunity te say categorically that
this suggestion that it was for domes-
tie consumption is totally wrong.

SHRI SHYAMNANDAN MISHRA:
You are 'wrong to 'say. that. ;

SHRI SWARAN SINGH: I I may
say SO, thts s vo1cmg‘ the senhments- 5
which have been expressed - by our”
critics abroad. I do not want to ela-
borate fm:thexL on it.1 Y ' ;

SHRI SHYAMNANDAN 'IMISHRA:

i Why?

SHRI SWARAN SINGii: Do not {all
into their trap.

SHRI' SHYAMNANDAN-  MISHRA:
Do not make that Kind .6f statements.
You cannot daunt us hy such state-
ment. We have got 1nte1hgence _‘ )

SHRI SWARAN-; SINGH: I.under-
stand you . enough - Ytu .need mot
shout in that manner, . , e

, SHRI SHYAMNANDAN MISHRA:
Why are you taking a stand which is
so cheap?
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SHRI SWARAN SINGH I say 1n
all seriousness thdt this stand which
Shrn Mishra propounded with great
flourish this forenoon 18 totally incor-
rect, totally wrong to say that we
have made a statement with an eye
on the domestic situation 1s totally
umustified We know the domestic
situation more than the leaders of tiny
parties sitting opposite

SHRI SHYAMNANDAN MISHRA
We know what has happened to your
massive mgajority You are not able
to master any crisis
{Interruptions)

SHRI SWARAN SINGH We know
thé pulse of the people We know
the interests of the country

SHRI SHYAMNANDAN MISHRA
We know where you stand in the
public eye We know that (Interrup-
tions)

SHRI SWARAN SINGH 1 am glad
some ripples are bemg caused both in
the Jan Bangh and Cong(QO) If thus
18 the first sign of the grand alliance,
I take note of it

SHRI SHYAMNANDAN MISHRA
What 18 the grand alliance imn this”

SHRI SWARAN SINGH If it
again taking shape, we will lake note
of it and take our actions accordingly

SHMRI JAGNNATHRAD  JOSHI
Which 18 the grand alliance except
that between the Congress, the Com-
munistg and the Muslim Leagus in
Kerala?

SHRI SWARAN SINGH We would
like to carry most of the progressive
forves with us If I ean carry my
friends of the Gegemunist Party, 1
will be very glad tp do so.

SHR! JABANNATHRAO JOSHI
Some friendy are here also

BHRI BHYAMNANDAN MISHRA
This 18 your strength, this is how you
matter i e international world, that
¥ou have bacome a zero.
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SHRI JAGANNATHRAO JOSHI
Why do you unnecessirily falk lihe
this?

SHRI SWARAN SINGH 1 do not
want to belittle anyone

SHRI BSHYAMNANDAN MISHRA
No Foreign Mimister has ever made
such a statement with such pedestran
intellugehe You alvavs fire our
patience by the most unintelligent
statements

SHRI SWARAN SINGH I tired
your patience only when you unneces-
sarily dragged in domestic considera-
tions
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SHRI SHYAMNANDAN MISHRA
You brought in the CIA only for do-
maestic purposes You have the cour-
age to say

SHRI SWARAN SINGH I am not
deterred by shouting I do not mind
it at all

SHRI SHYAMNANDAN MISHRA
Many have greater stature than you
not only sitting on the top of as
Ministry but

SHRI SWARAN SINGH Why should
you bring 1n my stature?” My stature
may 'be nothing, but if I happen to be
the Minister incharge

SHRI SHYAMNANDAN MISHRA
You deal with the Jogic of the thing

SHRI SWARAN SINGH I could deal
with logic ff there was any logic in
the criticism If there 1s lack of logic,
I have to deal with 1t in the manner
1t shquld be dealt with,

SHRI SHYAMNANDAN MISHRA
You are mmpervious to logle

SHRI BSWARAN SINGH I was try-
ing to say that it lacked logie It I
mey ask my friends to consider in all
seipustess what were the domestic
compullivhs which might be the basis
for wikking 5 iatemént of that Xkind
We know the situation in the country
and tbhe general support that we are
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reteiving in the country thanks to this
Parliament for consstently supporting
our socio-economic policies and our
efforts to forge umity in the country
We are not faced with any domestic
problem 85 that we should raise a
rhatter of this nature This is the as-
pect whica I wanl th.se evcted gentle-
men to keep i iiew There were no
«ompulsions of any domestic character
which neccssitated our making a state-
ment of that kind We have informa-
tion about the functioming of intelli-
gence agencies of other countries and
1his 1n g sense can be called domestic
in this respect, 1t was in the sense of
making our people aware of the func-
Uoning of these inteligence agencies
so that they shoulg take care of 1t and
act 1n such a manner that they do not
fall withiy the snare of these activi-
ties If you call 1t domestic, 1t 1s
domestic there 15 no other domestic
compulsion which the hon Member is
trying to inject into this debate

A view was expressed aboul the
situation 1n Viet Nam W, share the
concern whuch was expressed by Prof
Hiren Mukherjee about the continued
military action and bombardment,
continued masmve mihtary action
againgt the people of Viet-Nam We
earnesily desire restoration of peace
and from &ll reportg it appears that
the negotiations are ab a very delicate
stage All that we should like to say
18 that we would strongly urge early
conclusion and signing of the agree-
ment

PROF MADHU DANDAVATE In
the debale yesterday, Mr Goswamy
suggested that 1n the Asian context we
should try to dsvelop more frniendly
relatipns with countries like Japan-

BHRI SWARAN SINGH I am glad
he reminded me of it and I shall take
a few mmnutes in order o elaborate
this point Mr Goswami and also Mr
Dinesh Smngh ang Mr Bhagat said that
we should pay greater attentionf {o
economic  technological and cultural
co-operation with countries in Asia 1
fully accept that approach As a
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matter of fact we have been purswng
this policy quite purp.sefuily We
have ve1y excellent co-operation m tre
swwonomic fleld with Nepal, Bhutan,
Sr1 Lanka  Afghanistan and Bangla
Desh, within our resources we are
trying to eapang this I peported
yesterday that in Africa we had enter-
ed mio an agreement with Tanzama
to parlicaipate 1p the task ol economuc
development ihere Similarly we are
desirous of entering inte similar agree-
ments with ofher countries 1n South
Asia and Southeast Asia , Our rels-
tions with these countries are growing
In every respe.t—economic, cultural
and 1n technological field and we shall
pursue this policy

Japan has been speéifically mention
ed Japan as you know, in the eco-
nomic sense 18 & super-power Their
economic strength is immense They
have accumulated foreign exchange re-
serves—I do not remember those
figures now—perhaps more quickly than
almost any other affluent country to-
day In fact i1t 15 one of the maiters
of concern for them how they should
shed some of their vast accumulated
foreign exchange holdings that Japan
has got We should hke therefore to
co-operate with them I should like
to add that this (o-operation with
Japan or with any other al'lvert coun-
try has to be 1 the context of our
own development plans It has to fit
i with our own pmlosphy abeut in
dustnal development, 1t has to it m
with our views about the public sector
and public coptrej over the critical
and essential sectors of our economy
We shall certainly to everything possi-
ble to involve Japan and other count-
ries who might be willing to pertici-
pate in our économic development to
do so It 15 in our interest to extend
this area and get more and more
countries to do so, it 18 our bamec ob-
jective that eritical areag in which we
want control should be m the public
sector should be maintaned in the
public sector Within this perimefer
we welcome co-operation and collabo-
ration from all countnes including
Japan. It is quite likely that Japan
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after achieving its high affluence may
start having a se ond look at their
general economic Involvement in the
region | have no hesitation 1n saying
that So .ar their attitude has been
moestly commercial out for hugh pro-
fits Now that they have acheved
such 4 great success 1if they aller a
little of this attitude of trade to look
at the problems o. the developing
oyuntries wn a more sympathetic and
respective manner it will be a good
change and we shall certainly try if
wea can succeed 1 achieving that

MR DEPUTY-SPEAKER There are
a number of subntitute motions moved
by Shnn Bosu, Dr Laxmmaram Pan-
deya and Shri Ramavatar Shasiri 1
shall put all of them together to the
vote of the House

Substitute motions Nos 1, 2 and 3 were
put and negatwed.

—

1527 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTIETH REPORT
SHRI RAMAVATAR SHASTRI 1

beg to move
“That this House do agree with
the Twentieth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 6th December, 1972”

MH DEPUTY-SPEAKER The ques-
tion is

“That thi, House do agree with
the Twentieth Report of the Com-
mittee on Private Members' Bills and
Resolution presented to the House on
the 6th December, 1872
The motion was adopted

—p
15.27 hrs,

itee on Private Memebers' Bills and
UNEMPLOYMENT—Contd

MR DEPUTY-SPEAKER, We shall
take un frrther discussion of the Reso-
lution op he problem of unemploy-
ment moved by Shrimati Maya Ray.
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Shr1  Bhaudare may continue ms
speech

SHARI R D BHANDAKE (Bombay
Central) While speaking on the quese
tion of unemployment 1 was trying to
mention the mangmitude of tne proilem
When the Flrst Five Yieay Plan was
draftd the country accepted planning
a8 a means of the derelopment and
changing the face of tne countiv and
it had throe obje tives to remove
poverty, reduce unemployment and re-
duce 1vequality that existed umong
differenti classes of people So far a8
poverty 1s concerned, thot 15 not the
topiec of today s discussion und so }
shall not deal with that quetion, one
line 1s enough {fo-ty per tent of the
people of India Live under poverty
line As regards insqualities, as diffe~
rent reports of Government shrrv, they
arc increasing inequality between the
11ch and the poor

What 15 the position of unemploy-
ment? It has to my nmund increased
to g disproportionate d memsion Ever
since we accepled planned socity and
planning as a means right from 1951
to 1972, unemployment had t.adly
increased While dealing with the
figures I must make these points clear
Correct figures are not avallable both
of rural and wurban unemploymed-
We have only the live registerg of job-
seekers maintained by the Emplovment
Exchanges, from which we get sime
1dea of the staggering proportion of
the unemployment problem I shall
divide the pemog Ifrom 1951 to 1972
into three slabs From 1051 to 1858,
3,28 718 unemployed persons were Te-
gistered in our employment exchanges
From 1856 to 1966, it went up te
26,22480 By 1971 it had gone up to
50,00,300 As on 30th June 1972, it is
56,867,992 These figures clearly show
that employment opporturutie; are
steadly decreasing and the number of
unemployed bpersons 18 steadly mn-
creasing.

In the interim report on short-term
measures submifted by Lhe Govern-
ment of India Commmttee on Unem-
ployment, in page 4 1f is said, the tutel
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mber of registrants has increased
om 2.6 milion at the end of 1966 to
7 million at the end of 1970. In para
7.it says that in June 1971, out of the
total number of job- seeners 44.95 lakhs,
as many .as 20.53 lakhs were educated
. persons, i.e. matrlculates and above,
whlle the number of engineers, degree
.and diploma-holders was about 65,000.
If we vivisect it further and classify
the educated unemployed, out of 44,95
{ lq,khs as many as 2,10,04 are graduates
‘and 22754 are post-graduates. So, it is
‘clear that the number is increasing
day by day,

Coming to the wvulnerable sections.
I will deal with the Scheduled Castes
- and Scheduled Tribes. In spite of the
constitutional safeguards provided for
. their ‘upliftment, aceording to the-S.T.
. ahd S.C. Commissioner’s report for
1969-70, on the live register there wers
| 471,004 persons registéred as job-
seekers. Out of them, ‘educateq ware
- 3,82,571. After that 3 years have gene
. by and regarding the position today.
we will have to accept the figure given
. by the Government itself,

‘Unemployment has a number of as-

. ployed, =ducated unemployed and .un-
educatég unemployed. There = is also
the aspect of
. will classify them into seasonally’ em-
. ployedrand whole year employed and
- whole-day . employed- The number of
- agricultural labourers who are season-
. ally employed and whose income is
negligible ‘ig.:12.6: crores. A  majority
~ of 'them are seasonally employed. I
. need hot: mention' that a“majority of
. them: belong tothe vulnerable section
. i.g. Scheduled Castes and:: Scheduled
Tribes. I suggest the folowing. reme-
. dy. Firstly more industriess must he

- besn- started so- far, they must fune-
tien to the fullest capaeity. - Secondly,
. the:land reforms. © Much has been
said -about land:. reforms. Some 'ask,
- where is the land for re-disiributien
after the implementation of the ‘1and
. reforms? Tha other day, Prof V. K.
R. V. Rao elearly accapfej one simple

.
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proposition which I Jhave been: advan--
cing both in this "House and Manha-
rashira Legislaturé for a leng time and
with- phenomenon can be verified and
seen in almost all the countries, viz.,
smaller the unit, more is the lacocur
input and more is the production. If
this universal vroposition is accepted,
why should be so chary about imple~:
menting the land reforms? My sigges-
tion is, whatever land is available for:
redistribution” after - accepting this
fundamental prooositicn of agricul-
tural economy that T have just now
stated, that shoulq be distribuled. Of
course I know that irrigation, power,
fertilisers ‘and new hybrids shall have-
to. be taken' into consideration. If
this principle is accepted; I am certain
land hunger would be 8¢ ltlsﬁed to some -
extent. ' Fre

Gpvernment must wmg ﬁnrward to
starg. ag:c-;ndustnes SO, that .the man-
power lying idle in the v1ﬂages.¢ou]d
be utilised. I was against Agro-indus--
tries because I ‘hought if industries
are started.and/workers are given job
opportunities there in the village the-
caste system will remain as it is.. If
tha choice before me is, whether caste:
system should go away or whethe\r
employment opportunmes should ' be
made available in the members of the
Scheduleq Castes and Scheduled Trib--
es, I would prefer employment oppor-
tunities to these hungry and poverty--
stricken people; o a long-range view
of abolition of caste.system..

What happens? - A worker worlfmg;
in a mill—I hope, Mr. Khadilkar will:
bear me, out-along with members of
Scheduled Casteg,  and  Scheduled
Tribes, as soon as he goes to the vil-
lage,. he is the first person to taftr- out
lathi to utilise it on the head Ofr_hl__S'
brother ‘worker. And yet my friends
speak of 'the . universal - proposition.
“Workers of the.world unite”. Thew -
same worken,- workmg in a facbory; as
soon as. he/goes:to the village, is-not .
prepated to forget his caste. That is.
the condition -prevailing .in; our.Indian
society. We have accepfed a funda-
mental proposition in the Constitution
that all are equal. But in India some
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are more equal then otheis ‘That is
the position I know

Then, about the small-scale indust-
ries and self-employment opportunities
to be given to persong coming from
down-trodden and weaker sections of
society 1! we are to take the quection
of unempliyment serioudly 1 think
the Government \nll Jdo well to take
these matters seriously and find out
some radical ,changes so that the pro-
blem which 15 becoming a menace to
peacea and democracy of the couniry
will be over

With these words I conclude

MR DEPUTY-SPEAKER Now the
time allotteq for thus Resolution wasz 2
hours Wpe have already taken 3 hours
and 5 minutes Still I have got 21
names in front of me On the last
occasion the House dec'’ed to con-
tinue with this discussion indefimitely
I must congratulate Mrs Maya Ray
for having avoked 8o mich enthu-
siasm over it

Even then, I would like to put it to
the House again whether they would
like to put any time-limit to this dis-
cussmion

SHRI M RAM GOPAL REDDY One
hour more

SOME HON MEMBERS That 15 pot
ennugh

MR DEPUTY-SPEAKER I amr in
the hands of the House These 21
name; exclude the Minisler and the
mover of the Resolution

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (BHRI
ANNASAHER P BSHINDE) Can we
take it that this will go upto 5-30
PM? 1

MR DRFOTY.SPEAKER The Pri
vate Members® Business will go upto
€ PM because it began at 428 FM
which is virtuslly 3-30 PM At €0
Clock we have got a Jalf-AnHour

Discussion Shri Ram Ciiol Reddy.
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SHRI M RAM GOPAL REDDY
(Nizamabal) Mr Deputy Speaker, 8ir,
there 18 0 much unemployment in the
country that really everybudy's head
should hang in shume But I want to
g0 to the rodt cause of it [First I
have to blame the Muslim League and
the Jana Sangh m our country Both
the Muslim League and the Jena
Sangh are against fomuly planning
They have been preaching aganst
tamily planmng That 18 we are
doubling the population of our coun-
try every 35 jyears whereag 1n advan-
ced countries the population will be
doubled after 140 ,ears It means our
population will be more than four
timeg the population of sther advanced
countries

This 18 the main problem Every
year in our country we are havng a
surplus of 130 crores of reople I
want to ask the Governmemt aq to
whether they are 1n a position tn pro-
vide jobs for 190 crores of prople
every year The number of boys be-
low 25 years of age are more than 30
crores m our country Most of them
are wiling to work How are we
going to provide work for all the peo-
ple? That is the tremenrous problem
Unlesg and until the populatich is
controlled, births angd deaths are equa-
lised for another 30-40 years, I do not
see any *future of thig country i this
direetion

My bon friend Mr ARhandare was
sayihy that by distributing land, tins
problefii can be solved 1 want to say
one thing here In Hur country we
are hiving only 32 crore aéres of tul-
tivable land and we

dir or ene school or small play ground
This s the fate of ocur counfry ‘We
are lgnofing thiy aspect of the pro-
blemn ‘Therefore what I suggest is,
unless and untll everybody in this
cbuntry prattices family plannmg,
thiceg will be no future.
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What is happening in this country?
Our factories are producing wealth.
~ But unfortunately, whatever wealth is
- produced is consumeq by th. same
labour and nothing is left for others.
~ Unless and until the labourers try to
- save something for their own people,
~ to invest in other factories, so that
~ they may have employment, nothing
- is going to happen. For {he last two
~ years I have been pleading with the
. Labour Minister. Unfortunately, the
. Labour Minister never listens io me.
~ Everyday, he is going on announcing
concessions after concessions. That is
. why I say that there must be stoppage
~ somewhere of giving further amenities
to labourers till everybedy is provid-
~ ed with Job opportunity.

In a rich country, it is very easy to
. provide for the poor people because
. the poor people will be in a minority-
Unfortunately, ours is a poor country.
There is a overwhelming majority of
people who are poor. ‘Therefore, every
effort should be made 1o give some
sort of help to these poor people,

Previously, when the Fifth ILok
~ Sabha came into being, there was a lot
- of talk that one perscn in every family
- will be provided with a job. Unfor-
tunately, that has not come true. In
tha case of certain families, there are
many members in the family who have

got jobs—father, mother, son and
. daughter are all employed. Every
- member of the family is employed.

But thene are certain other families,
where nobody is employed. Unless
and until one person at least in a
family gets a job, the family which is
_ already having a job shcuid not get
- another job. I want to know from the
hon. Minister what steps have been
taken in this direction. When we are
restricting the size of the farm, when
we are restricting the dividend, when
we are restricting everything, why not
restriet this thing also? I want the
hon. Minister to implement this with
all the zeal he has. We have promised
~ to the people that each family will be
~ given one job at least. They are not
getting even that,
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In our country, the population is in-
creasing by 1.30 = crores esvery year.
All our family planning efforts have
completely failed.. Net -only that.
There is lethargy on the part of Gov--
ernment officials in making the family
planning programme a success. They
are not taking ag much care as they
shoulg have taken. What have they-
been doing? Every block, every taluk
is allotted a quota. They should have-
statistics about couples who are bear--
ing children. The moment they have-
two children, they must be compulsori-
ly vasectomised. Moreover, there are
some communities which are not prac--
tising family planning measures. We-
must legislate a law in Parliament so

that that ghould be made applicable-

to those people also. This is the only
solution to the problem of unemploy-
ment. That is why, I want this parlia-
ment to bring a legislation that nobody
should have more than two children
ang that anybody having more than
twio children w.ll be denieg of all social
benefits.

SHRI A. K. GOPALAN (Palghat):.

I want to know how much more time
will be taken for this Resolution be-
cause there is another important Re-
solution which is coming in my name.

We were thinking that that would be-

taken up today; at least that should
be introduced. Or else, what is the
use of having a lot and having certain
Resolutions? I came here  thinking
that my Resolution would be discussed
today. 1 want to know  whether it
will at least ke taken up today

MR. DEPUTY-SPEAKER: Since
objection has been raised
indefinite discussion on this Resolu-
tion, the House must take a decision.

an

"By how much more time should we

extent it? We have already extended
the time for this debate. How loﬂyT
will the Minister take?

THE DEPUTY MINISTER IN THE"
MINISTRY OF LABOUR AND REHA-
BALGOVIND

BILITATION (SHRI
VERMA): Not less than half an hour-

to this
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MR DEPUTY-SPEAKER How long
will the Mover of the Resolution iake?

SHRIMATI MAYA RAY (RAI-
GAN7T) Nt more than 10 or 12
minutes

MR DFPUTY-SPEAKER That 18
about 45 minutes Shal] we exteng it
by srother ome hour?

SEVERAI« HON MEMBERS Yes
MR DEPUTY-SPEAKER Very well

Dr Kailas Not more than five
munutes
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MR DEPU‘I’Y—SPEAKL‘{ ‘Mr. B, V.
Naik. Not more than five minutes,

SHRI B..V. NAIK (Kanara): - Mr.
Deputy-Speaker, Sir, this subject is so
important that I still do feel, with due
deference to the hon. Member, Shri A
K. Gopalan, that is should have deserv-
ed a greater periog of time. If we can
identify one subjects as of extreme im-
portanca for our country, that is un-
employment. Instead of presenting
the problem, I would like to spell our
certain questions and would reguest
o’u‘r hon. Minister to reply to those.

~ Sir, in the ' forthcoming decadéwe
will be needing 40 rm]llon johs, al"d
there have been exercises already con-
ducted Whlch say thnt, in the decade_
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from 1871 to 1881, we will need a
growth rate of 118 per cent as agamnst
the average growth rate of 3.66 per
cent which we have been able to
achieve during the period from 1861
to 1871 1 know that, instead of the
Labour Mimster, this 15 also 4 gques-
tion that 15 to be answered ultimately
by the Minister for DIlanning How
do you intend to increase virtually by
300 per cent the growth rate which
alone will* be in a postion to cater,
paiticularly in the sphere of orgarized
industrial sector, to 40 million people
who dare going to enter inio the job
market? I do nol think that we can
equate the unemployment problem only
in terms of the human productivity or
reproductivity be~ause c¢ach Lime 4
child 15 born, there 15 a job creal:d
for a nurse at least for 4 day or two
But, Sir, we cannot alss use popula-
tion as an argument tor all and sun-
dry, that if you check the population
growth all vour problems will be solv-
ed Sir this will be ‘oo much of an
over-simplification of a problem 1
would reguest in concrete terms Are
we to-day in a position io create suffi-
cient number of jobs” One of the
hon Members off the record, asked
whether 11 15 the sons-ol-the-sJ1l move-
ment o1 )ab for the people concerned
But, 1t 15 not only on the busis of
States Why in Durgapur the people
ol Durgapur District want that?” Sml-
larly, the people in iny district who
are akin to Kerala say, ‘Give 17bs to
our own people’ It 13 not ‘sons of
the soil', it 18 just crying for jobs

16 hrs.

In this there are iwo alternatives 1
think the magnitude of the problem
has been seen ang identileqd and the
solutiop lo~ated al least nn gn deo-
logical plane, 1f not otherwise Should
we therefore give clear-cut indications
to people lke Prol. Dantwala, Prof
Dandekar who have been telling that”
Are we, therefore, heading lowards a
sort of ah, fdeological clash in this
country? Jn other words, it is a sort
of time hamb which was placed in the
yrar 1858 when we said that thare shall
be a school in every village 8o, at
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that ime when we nelped 30 students
to enter the school, we createq a time
bomb and with the advent of planned
economy in our country in the last 21
years, 3 néw generation ha, come up
They have been told, ‘Jf you study,
you will get the jobs' I weuld, ask,
theretore, whether we 1ave any other
alternative, being too serious a subject,
any alternative than a revolution n
this cruniry’ That need send creeps
utp ary one ot us berause all of us
siting here wall be aftected --a sort of
hwving space in the Asian conteat, a
lebensraum In the given context are
we searchung out certain wital slier-
natives and thal, I think 1f it could
receive the considered aticntion, could
onlv re 1n the lorm of a long-lterm
nature in the form of an Indian Com
mon Market 1n other words, going
back to the concept of the market eco-
nomy wilth liberal oppiriunities which
Mr Bhandarc could not, I do not know
why, could not spell sut 1, clear terms

(Interruptions) It 1s not a forum
48 Mr Shyamnandan Mighra is making
oult I um, thereiore, saying are we
1eady nrw to a~cept these two princ-
ples?

SHRI SIIYAMNANDAN MISHRA
(Begusarai) Yes, vou are right

SHRI B V NAIK I belong to both
the Foruns For the sake of fnfor-
mation of the hon Member, I belong
to the ruling Congress Party and I
will not venture to o6ll mnes about
other parties

Under the circumstances, as a long-
tern nature, are we going to opt for
one or two or three options as a mal-
ter of national policy or as an imme-
diate sclution for these 70 lakhy of
people who have been unemployed
the masmimum number of unemployed
being in the Eastern region, ang next
only comes the Southern region, and
people llke the hon Member who
eomes from the northern region as
well as the central region and the
westhern region will not he able to
appreciate the hard realities of un-
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wili ast be able to appreciate
the hard realities of wunemp-
loyment and the sort of mental
agony that it produces. Therefdre,
may 1 suuggest that a radical solution
to this could be in the lowering of the
retirement age both in the public and
private ang all sectors so that imme-
diately—ithis number of unemployed
will reach one crore by the time
Yyear is dut--y solution could be found
for the employmeént of the new
geheration that 18 coming up
turbantes avoided.
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MR, DEPUTY-SPEAKER: How is it

that: dvercrowding ‘ot traing; becomes
a matter of unﬁnploymt? et

oy CREET: Gh ST e
ar-ngmm& " Ewy TR
Do A 3a Fae FarimeRag
TR §O H@AT ¥ g g arft |
wedi ¥ ang % wwr ¥ oy Frdaw wo
g e el Wi whbEd w9
ot 6t st & g waTE o e et
it Y Qe firet & 1

SHRI M. S. SANJEEVI RAO (Kaki-
mada): At the outset I want to congta-
tulate Mrs. Ray for bringing this re-
solution before the House.

This unemployment problem i# like
a monstar facing the country and if
immediate steps are not taken in the
right direction, I am afraid, serious
consequences will be there engulﬂnx
the entire countn' .

This problm should be tackled on a
war footing, Unemployment iy creep-
ing in both the rural sector as well as
the urben sector. Not only sheuld

pragmatic approach be faken in draw-
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The Government of India has realis-
ed’ the:importance ..of the . electronic
industries for not oply creating em-
ployment ‘potential. but &iso earning
foreign eiichange -as far bnack as 1665
when Dr, .Bhabha Committee had ems
phasiseq. the tremerdous impact it will
have throughout.the country.  As we
all know, Bir. in spite of this realisa-
tion, what is it that Government has
done so-far? I should say, Sir, it is
very negligible. The export of Elec-
tronic goods by India is only 4 million
dollars. compared to §0 million and
130 million dollars respectively of
Formosa and South Korea. I hope
that in spite of this drawback we will
be in a pocltion to take & substantial
chunk of the intérnational  electronic
trade which is running to 2 Billion
dollars. As per the recent report of
the Uniteq Nations, the Tsleomummi-
cation requirement for Africa is esti~
mated to be around 1.5 billion dollars.
By and large, the technology is avail-
able for producing all iypes of tele-
communication - equipments in . the
country. India is in a fortunate posi-
tion to plan, procure, asseinble, instal
and ‘maintain all types of tele-commu-
nication equipments in the country,
including the micro-wave systems, by
the expertise built up by the public
sector factories. But unfortunately,
the existing Indian Telzphone Indust-
ries and Bharat Electronic Factories

T .---I:._' [T _“o M “ m
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As you know, why 1 am advocaling
for these electronic industries is that
it is not a capital—intensive industry.
It is a labour intensive industry. It
‘doeg not consume much electronic
power also as we are gomng to have
acute power problem very shortly.
As you, know, the idle capacity of
the installed machinery in the country
is as much as 35 per vent. I am af-
raid, this 1dle capacity will go up still
further very soon because of the acute
shortage of power. In this unfortu-
nate situation, I ask the hon. Minister:
What is it that they are doing? I feel
that they are not doing much in this
direction. For example, take my State,
Andhra Pradesh. We have to projects,
Lower Sileru and Kothapgudam. They
have imported all the necessary gene-
rating equipments. But they sre not
giving enough funds o complete the
civil works so that these two units
could be commissionad,

I would like to ask one question to
the Members on the gthar side. How
far are they helping the Government
in solving the problem? I should say
that they are not at all helpful to the
Government, We have passed through
serieg of lockoutls and strikes, particul-
arly in our public sector factories. As
you know, the Gowernment has spent
crores of rupees and put up number of
heavy industr.es, so that thex can
create a self-generating economy in
the country. But, what is it that we
seg in the country? We see that even
now the HMT is under strike. The
Cable Factory at Rupnurayanpur could
work only at 30 per cent of the instal-
led capacity. Due to this the produc-
tion of the much-wanted co-axial
cableg is not at all geareq up.

Lastly, 8ir, I come to the small-
scale  industries. Everybody here
agrees that the small-scale industries
sector is the omly sector where we
could create more and more employ
ment potential But is the Govern-
ment doing anything in that regard?
The Government officisls of the De-
partment are interested only in pro-
moting a few industries, just ful-filling
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their targeis They are not at all bothe-
red whether really the small-scale in
dustries are functioning properly. I can
{ell you that sixty per oent of the small
scale secior 1s sick. This problem
musi Fe rectufied 1 would suggest
that Government should immediately
set up a cell so that they can attend
to the proper marketing of the pro-
ducts manutaciured by the small-scale
sector. This is the only way of en-
~ouraging the small scale industries
and gencrating more empl8yment,

I request the hon. Minister of Em-
ployment that he shouid, in consulta-
tion with the Minister of Industries
and the Minister of ,Foreign Trade.
tormulate an integrated coordinated
long-range plan to solve this unem-
ployment problem,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, EHA-
DILKAR): Let me at the outset con-
gatulate Shrimatl Maya Ray for move
ing thig Resolution which has natural-
ly provoked,—if I may use that word,
—a good debate. The concern of the
entire House has been expressed. Un-
fortunately, I was not present on the
earlier occasion. I have tried to go
ihrough the debate.

Now, before coming to the specific
points raised I would like Lo bring one
important factor into public focus, that
we are transforming and developing
our society within a demoeratic frame-
work. This is inherent in the situva-
tion So, that must be borne in mind,
whenever we speak about the problem
of unemployment in a developing
sountry like ours,

A second proposition should &lso be
borne in mind. While discussing this
aspect in Asian Draoma, Mr. Gunnar
Myrdal has pinpointed certain Zactors
whith generate unemployment with
all our efforts to achieve maximum or
optimum employment, and that is our
experience. He has sald that ag ihe
process of industrial action snd deve-
lopment starts, in that process itself,
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(8hri B. K Khadilkar]

an efleet on the rural surroundings is
evested which drags or brings people
from the rura] areas to the urban
aress, If we look at this problem from
thes angle, we shsll find that migra-
tion from the rural area to the urban
avea, or the rate of migration, In search
of employment or even to join the
army of unemployed 15 fast mcreasibg
during the last so mony years If we
bear in mund these two inherent cons-
tramnts and judge the situation in that
hight and see what we have achieved,
it would be much better, for, if we
were to see that the Fourth Plan is
almest besring completion and the
Fifth Plan 18 1n the perspective and
We pass certam judgements on that
basis, I would plead that it would not
be doing justice tg the problem at all

I would ke to refer to one of the
remarks of Prof V. X R V, Rao He
was an architect, a8 a member of the
Planming  Commussion, of the Thurd
Plan, and he has made g very sirange
obgervalion He has siated, among
other things, one observation which
stracied my attention and whiech 1
would Like to read out He had sta-
tad

“I would like to know whether,
when the paper on Fifth Five Year
Plan comes before thiy House for
discussion, it will contain the figures
of only soma specinlly employment-
arienjad schemes or it will contain

g
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have said, are inherent in the situa-
tion, can say that for such and such
mput, the output wil] be determimed
in the form of employment for s0
many thousands or so many lakhs, It
15 not a proposition which can be sta-~
ted 1n this fashion.

SHRI B V NAIK The hon Minister
had put a question to the House 1
think that, though not to the last
figure, 1t 15 possible to come to a fair
judgment as to the number of jobs that
cen be created by the econometric
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From this angle, in her resolution,
Shrimatt Maya Ray has said that there
should be a time-bound programme
Now 1s il possible 1o chalk out a
time-bound programme tor removal of
wnemploymeat in a country hike ours’
K:rping all this backeround in view
I would plead with Shrimatt Muya
Ray that she will have to give some
thought to this, begause a time bound
pipgramme visualises such ex-
ergise which Prof. V. K. R V. Rao
thought could be made and could be
made with some sort of Gnesswork
wiuch will approximate with 1eality
“Thus is the main point that I want to
Pplace before the House at the outset.

In thms regard, I would like ulso to
remove another misconcepbon Peo-
ple are carrted away by the regicter-
ed figures of unemployment, There are
about 64 lakhs this time on the hve
register, and to your surprise and to
our surprise now, wemen have started
ragistering and theiwr percentage 1s 11
per cent just now, and 1t *s bound to
grow 1n the near future We have
carried out some sample «irveys to
find out what the real picture 13, and
whether these figures of reglstered un-
employmant give us a correct and rea-
listic picture As a result of the sur-
vey conducted in 1968 1t was found
that only 51 per cent of the jqb-see-
kers were really ynemploved, 42 per
cent were employed and 7 per cent
were students This 18 the picture
that those who were really secking
employment were just 51 per cent

{Rajapur) I think something 18 wrong
there It was 1,40,00,000 at the end
of the Fourth Plan.

SHRr R K. KHADILKAR. I am
talking of the latest figure on the hve
register I am refermng to that only

£

Once we lpok at these figures,
of
o tar. Bt e must sl 15y

i
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be realistic 1n thug sense namely that
we should find out the number exactly
o approxamately exactly of those who
4 e sseking employment, because the
others a e trying to |Dbetter their
tlaoce,, and a third lot would Like
fo have prospective employment o,
&l the o figures should be taken bear-
mg wn mind this aspect,

Then, currently, we are conducting
another survey which Is gu a larger
scale than the earlier one, covering
about 80,000 applicanis on the live re-
gister of the employment exchange
thioughout the country  The results
ot 1{his survey should enable us to
gauge the exient oY unemployment
amongst the regisierants more pracise-
ly This exercise is necessary to pre-
sent a correct picture

By statmg all these facts, 1 do not
want t0 mummise the magmtude of the
problern  But at the same time et
us try {o understand the position so

far as registered unemployment is
concerned

Then, there 18 the question ef ur-
banisation and the rural youth corung
to the cities This 18 a prohlem whnich
15 bound ie remein with us It not
only creates umemployment but it
creates also slums in the cily They
are attracted to the cities. Thev are
not sure to get employment But
their moorings in the village life, as
men like Dr Ambedkar thousht, with
all the idiocy and the traditions sur-
rounding it are shaken, and a young
man, educated or half-educated, would
Hke to migrate to the city ard would
suffer there a period of unemploy-
meni, sometimes starvation, and live
in a slum This is the social picture
we must keep before our eyes.

It 18 said that employment is the
by-product of development. Tiug is
another way of putting it. As 1 have
sald elearly, thiz proposilion is not
tenable anywhere in a couniry where



you .are trylng. ‘to “hive ézohomic
growth within ' a : democratic ‘frame-
work. Thig is- not possible; vou can-
not dictate, you -cannot order people
about: you take this job and you will
have to work; ‘you take this educa-
tion. I will touch on the -education
aspect later, because a suggestion has
been thrown that we must change the
‘educational system. B

[

Therefore, experience in this coun-
try and elsewhere has shown that
growth of employment opportunities is
not in direct proportion to the rete of
ecnomic growth, Employment crea-
lion largly depends on the pattern of
investment and choide of technique
within an' overall ‘framework which
provides the basic ingredienis of eco-
nomic growth. There i8 thus a limit
to the type of labour-intensive techni-
ques. ‘Some hon. membaers slso plead-
ed that it we adopt labour-intensive
ter:hniquea, it would help. Yes, there
are vast and ample manpower resour-
ces. 'We can utlise them. But there
is gome limit. It cannot jmmediately
solve the unemplnmant uroblem as
such.

As for the pattern of investment,
while it is true that production of
capital goods and consumer goods is
equally important, .adequate aitention
has to.be paid to the developrient of
agriculhare. industry .and power and

exploitation  of minerls which a - in-
dispensable. not. enly -for uu.aroduc-
tion of consumer goods, but alse for

. Unemployment :96-
(llu.)

uzm ‘wt thie m !’wum tike:
0. -assure the Houss that ‘Governmént.
{ully sharé muembers' concern tver this.

1740 miilion to 17.94 miltion during

the year ending 31 March 1972, giving
a percentage rise of 26. I am giving
these flgures in order to ke=ep before
you a correct, objective pictuce and a
proper perspective to look at this pro--
blem. ' :

Now. comlng te the Reso.'.utwn of
Shrimati Maya Ray..

'MR. DEPUTY spmm What
were you dealnig with so long? =

SHRI R. K. KHADILKAR: "She
wanted a time-bound pregramme and
concrete steps to ‘tackle- the matter.
As 1 have said earlier, a time-bound
progrgmme for solving the problem of
unemployment. in this’ eountry ir" the
near future would be impractical. At
the same time, 1 46 not want Lo give
the' impresuion thit what' Gwdrnment
hab dons‘'has not shown subsidwtial
results against all odds, all constraints.
inherent in the :Itmtlon This : miust
be borne fn mind. “So in nntd 1o the:
At Part of 'the’ nmmﬂou. if. may be
diffieilt to work ouf & striet ﬁme-
bound programme’ a.nrl’ ﬂnt

for ‘the :second. part, uwemmeu: has
been- making: slivout efforty fd tie past
and . will continue 'te'do e im fufure,
for:- creation: &mm,m om=

niommt 'Vmous
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As the House is aware, the Fourth
-Flan lays considerable emphasis on
programmes ot agricultural develop-
ment, rural infra-structure and rural
Aindustries which are in themselves
lsbour-intersive and are likely to
generate increasing employment op-
portuiuties, both 1n  the rural and
urban sector. Here one thing must be
borne mm mind. From our past ex-
perience, whether we talk of a crash
programme or rural development pro-
grammes. oflen they become relief
programmes. We must keep in mind
the cantral objective of development.
All these programmes result .n crea-
tion of gainful employment. All pro-
grammes are not from that point of
view helping the growth of ke econo-
my.

The second aspect that has to bhe
borne in mind is thal an evaluation of
the programmes will have to be made,
For that it is too early. It is being
done, 1 am told, by the Planning Com-
missien cell. Once that is before us,
we shall be able to give you a correct
picture. how far our efforts in this
regard have borne fruit.

The level of development outlays of
employment-intensive programmes in
the Fifth Plan is anticipated to be
twice as much as in the Fourth Plan
and may be of the order of Rs. 7,200-
7,807 crores. The minimum needs
pro ramme would require further
outlay of Rs. 3.000—3.500 crores, This
position ylsualises, as have said
earlier, that these programmes will in-
volve an outlay of the order of
Rs. 10,000—11,500 crores during the
Fitth Plan period.

As the House is fully aware, special
programmes in the agricultural sector
and rural areas were .started during
the last two years or so, and under
the cragh programme of rural employ-

- ment, we have worked oyt 8-crore man
days. Jt gives employment to 3 lakh
peaple-g rough estimate. Employment
was generated during the last financial
year involving an expenditure of
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RBs. 300 crores. Sumilar special pro-
gramres far t-e relef of educated
ui1zmployment were started since last
vear and are being continued during
this year, with a further steo-up under
the Rs. 125 crore provision in the
current year's budget. As a zewmll of
the recommendations of the Bhsgwat:
Committee in their interrm re¢port, a
further provision of Rs, 201 ¢roves is
proposedd to be made on schemes of
employment generation nest )epr.

I am just giving a resume of what
we are doing with a view 1o 1elleve
the pressure on unemployment on our
economy, because untmployment is a
burden on the esonomy particularly at
this juncture, So all these factors
must be kept in mind. I would only
like to point out that in spite of the
ellorls made by Government to creale
additional job opportunities, there is a
limitation in the creation of salarfed
jobs, Therefore, self-employment on
an extensive scale alone ~an relieve
the unemployment problem. Govern-
ment have taken steps to promote self-
employment such as providing liberal
credit....

SHRI JYOTIRMOQOY BOSU (Diamond
Harbour); We have been hear:ng all
this hollow talk long enough.

SHRI R, K. KHADILKAR: 1 shall
tell Mr, Bosu one thing; he wil* be
gilent if he is objective enouah, Only
yesterday, the Minister of Housing
Shri Govindan Nair saw ine; it is not
hallow falk. I am telling you ocon-
crele results; you ere incapable of
admiring or sppreciating it. They
have taken up a programme gl rural
employment and housing. Their plan
is to have a lakh of houses with local
labour, local materinl, etc. with only
the minimum technieai skill'and roof-
ing material that they need With
this effort they have already half
finished 25,000 houses. Now thal you
are heing admonished bv your léader,
I know you will keep quite,
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SHRI JYOTIRMOY BOSU: You do
not know the relations that 1 have with
my leader.

SHRI R. K. KHADILKEAR: Your re-
latighg with all of us are good.

Simultanecusly, steps are being
taken for the reorientation of the edu-
cational system to meet the needs of
deweloping economy angd for promoting
self-eraployment.

I am grateful to the Hon'ble mover
and the diher speakers for the con-
structive suggestions made Ly tnem
during their speeches. Sop far 9 the
educ- tion part 15 concerned they should
bear 1n mund one factor. In our
country, can we afforg at thg present
stgge to have selective approach for
higher education? [t is a sgcipl pre-
blem. Those who never had an op-
portunity to educate themselves, they
want to go to higher education. A
degree has become a status symbol for

. 80, bearing this in mung we
shall have to find out ways and means
to vocatipnglise education,

That method can be ad-
opted with some useful results I
may say that the Ministry of Educa-
tion are devoting some time towards
this.

I shal place before the House one

members of household in the sampl-
ing areas. This wesk Iz expecied to
be completed by Beplember, 1073
Over 2000 villages and 4,800 urban
blodks would be eovered under this
susvey. This will alo heln ur
spotting out different areas ond asses-
sing what is the real situation

Argther suggeation which has been
made is that double spd triple crop.

DECEMBXIR 8, 1972
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ping should be introduced. An area of
wbonut 3 miltion héctares has glready
been covered shd the Fourth Man
target is  million hectares. It must,
however, be reeognised that muliple
cropping can emly be linked up with
the facilties sewvailable en the land
For instance, the land with no irriga-
tion facilities wil naturally have nar-
rower extension of this nature,

I have already mentioned the
change-over in educational system,
about glving wvocational bias. These
efforts are being made and new
techniques are being adopted. Bome
other suggestions about rural edctri-
fication, universal coverage of primary
education, etc., were there We shall
examine them Sir, I shal irv to
conclude 1n a few minutes.

QOne of the pownis relates to the
grent of upemployment allowance [
have stated a number of times on the
floo: of this House that the financial
wmpheations of such a measure e
pot easy to assess Moreover, the
resources at our disposal need to be
mare usefully invested in 3 productive
manner to create moxe employment on
a permanent footing rather than be
{rittered away in giving doles to the
youth,

Frem what 1 have stated the H.ou.T'
e e o
making all posgible efforts in co-ordi-
nation with the State Governments
to promote empioyment opporiunities
in the country to the maximum extent
cangistent with the availabilily of the
resources and inter-sectoral priorities
w.ddo in the Fourth Plgg and

posed for the Fifth Plan, with due
renrdmmnudtorhﬂnduwn
mﬂmb:,gwwlm-
growth, The House,

ggree thal ip thl present -:ontut o‘t
O Te o g ;.,:mm
the, h rate o

tp‘ee ?:d uplc!’ty
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for eradication of unemployment The
Ohject 91 full emplayment wull, there-
fore, have to be kept as a somewhat
long-term goal towards which the
ecqsomy has to move mn the coming
Vears

1 should like to add one or two
obgservabions  While showing concern
for unemployment, I should like the
Membery of the House to take up this
wsug not as a talkung pomnt in the
House or as a publicity pomnt m the
press, I would uige particularly those
«©f us who have some contact with the
masses and the working people, that
af they create a climate that will ac-
celarate growth in our economy, 1t 18
in theiwr hands, I thunk it will help
this problem, because as the Prime
Miruster observed at the present junc-
tire a man wha 1s employed 1s consi-
dered to be a privileged pergon in our
sopiety, not thaj he 15 very prosper-
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In conclusion I should say that
Shrimat: Maya Ray by her Resolution
hay provoked & good debate, 3 natioe
nal debate an this I shall however
Tequest her tp withdraw the Resolu-
tion 10 view of what 1 have sad.

SHRIMATI MAYA RAY (Raigan))
Mx Deputy-Speaker, 1 feel that we
have had a very valuable discussion
on this termble problem In  fact
there are more areas of agreement
amongst the Members of this House
than those of disagreemert As you
have yourself heard, all aspects of this
poblem have been talked about, from
the educational, social and ndustrial
point of view Many poiats and sug-
gestions have bpen gven. We have
had the maxumum number of valu-
able suggestions from the vamoms
Members of thys House and I earneat-
ly request the Government to take
note of these syggestions and translate
them iplo aghign, because that 1z all
that we are really interested in.

I endorse the plse which the hon.
Member made here that in the Fifth
Plan the only emphasis that should
be there, 15 the creation of employ-
ment oppertuifiiea. Anything else
wil] be totally unreahstic  There-
fore, I would unge the Government to
lay emphasis on thus point also

Dr V K R V Rao's contnbution
was particularly valpable, because his
short speech bristled with construc-
tive suggeshoni It is all right
to give a suggestion, but et the same
time it has to be pragmatie and
constructive which can be put in-
to action The most salutary pomnt
he mage was that this problem should
be treated as & natlonal issue and
that every mpgle person in thig House
should nise above party affiliations to
solve 1t It we cannot do this, we will
not as a nakon ke sble to gupvive with
prade and dignity, because the magni-
tude of {lus problem 1> far too great
iust to canfime it within paply affilip-
tions We bave 5 democragy and one

oD
side may posgibly sit on the {reasuaswy
benches t7g, and at kst time they will



lsughter on the other side. I 1
have not said anything stupid. This
is a democracy and I am only interes-
- ted in' the welfare of my country.

Mr. Dinéth Goswami brought in
another point which is also very im-
portant, namely, each unemployed
youth brings in his wike social and
psychological problems, The other
point he made was “that the solutions
that have been found-in the west, are
not any yardstick -or "measure for
solving the problem - hére for the
conditions that exist'in our country
are totally differenit:from those exist-
ing in the west. - Therefore, for deal-
ing with" the conditisis ' ‘which are

law. .. After all, at one stage or the
other, Mr. Chatterjee will have - to.
make a choice and the sooner the bet-
ter. He can make a start straight-
way by refusing all fhe briefs he-
holds for  defending =Mr. Haridas
Mundhra for tax arrears and other
sins which do nat help our society
any foo much. The ‘pecple of West
Bengal ‘have rejected his party out-
right for maintaining these very
double standards that he has. exposed
himself to. )

MR. DEPUTY.SPEAKER: He was
only employing himself there!

SHRIMATI MAYA RAY: That is:
fair enough. But then why express.
horror on the floor of the House at
the tax arears when he helps to keep-

them in arrears, -

The other point made by him ‘was'
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drop it is nevertheless, and we would

see more and more of these
drops than strikes and hartals, ghe-
rao8 etc., which create conditions
Which are not congenial to the crea-
tion of employment opportunities,
You will forgive me, M. Deputyw
Speaker, if I feel so agitateq about
this point, because I agree with ano-
ther member of the House that this
is the most terrible problem in the
eastern region, where 70 per cent of
the people, not 40 per cent, live be-
low the poverty line. Parts of India
where only 40 per cent live below
poverty line are lucky because in the
eastern region, starting from Assam,
Orissa, Bihar, West Bengal and go-
ing down south up to UP, 70 per
cent of the people live below the
poverty line.

Let us therefore, constructive and
try to act in a concerted fashion to
solve this problem on a national plan.
I emphasise that it should be a na-
tional issue, because being cynical or
treating it as a joke or being vicious
will not help us.

In contrast to Mr. Chatterjee, who
is an able and eloquent parliamenta-
rian, I received a letter from an un-
employed youth, Mr. A. N. Rao from
Bhopal giving valuable and construc-
tive suggestions to help solves this
problem. It is surprising that these
boys still have hopes and are not as
yet totally frustrated, because one
ecould forgive them if they were. As
I said, Mr. Rao has given some cons-
truetive suggestions and I cannot help
reading them out on the floor of the
House, hoping that the Government
will take vote of them. He says, Go-
vernment could start by setting up
Howse Building Corporations and
Construction Corporations at Govern-
ment. levels fo execute all construc-
tiopal works hy the State and +to
absarb the maximum amount of labour
force as well as eliminate the possibi-
lity of corruption which prevails in
issuing permits and licences. Let us
all ggree that in that area corruption
is very great. His next suggestion is,
taking over of the wholesale trade in
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foodgrains by Government by setting
up indpendent procurement, storage,
distribution and shop complexes. His
next suggestion is, the opportunity of
self employment by Government by
encouraging unemployed youths to
form cooperatives to supply Govern-
ment with the various commodities
they have to purchase. I feel all
these suggestions are really very con-
structive and possible,

17 hrs.

From the discussion that has taken
place in this House, I feel it is not
merely the Labour Minister who is
involved in the solution of this pro-
blem. The Planning, Minister is in-
volved, The Educption Minister 1s
involved The Industries Minister is
involved. The Foreign Trade Minis-
ter 15 1nvolved. The Agriculture
Minister is involved. The power
Minister 1s involved and it 1s only the
total involvement of all those minis-
ters that will epable us to solve this
problem and I am sorry that the poor
‘Labour Minister is the only person
who has the burden of replymng to
the debate, because he cannot speak
for education, agriculiure, industries,
irrigation and so on. So, I do con-
gratulate him on the efforts that
he has made. But at the same
tume, 1 am terribly distressed to hear
him say that It is not poussible to have
a time-bound programme. The sands
of time are rubming out and running
out very fast. I hope, he retracts from
the -owution thag it is not pcssible to
have a time-bound programme. Ii
must be possible to have a time-bound
programme, Otherwise, the futitre of
our country is going to be very bleak.
I am by nature an optimist. I do not
want the Labour Minister to convert
me into a pessimlst even at this stage.
I hope, he will allay these apprehen-
sions.

In deference to the hon, Minigter's
appeal to withdraw the Resolution I
shall withdraw the Resolution but will
sound a warning hoté’ that the men-
ace and danger of thjs problem will
not evaporate with the mere with-
drawal of this Resolution in this
House.
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" Bitore sitting down,” m:lr 1 urge
upmthammt uuemeh
pay attention tp the ¥ that
have beéry made sa that we may feel
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notbeenlmerew&steofﬁme '

MR. DEPUTY-SP!:A_K!R: Now, has
the hon. lady Member the leave of the
House to withdraw. hw-mnluﬁmz

SEVERAL HON. MEMBEJ!S
SHRJ. -IYOTIBMOY BOBU No.

MR. DEPUTY-SPEAKER: I will put
it to the House min.

Isuﬂnpbuuruatthmﬂouse that
‘Srimati lﬁyam_begim leave to
‘withdraw her Resolution?

SHVEBAL HON. MEMBERS: Yes,
!IHIJ'(O'HHHOYWUM
mmwm 1 think,
WWMOEMMMQRW—
I think there is @ technical Saw
‘M._Itthmhnnyobjecﬁmtok,
"ihanm':aehutoéeddeft'.
l'ﬂdﬂax.linpu'tlttoth!l{m
smun.s mcqﬂmm

‘Nogth.Fast): Even f one Member
-objects, the leave to withdraw the

Resolution cannot be’ gven by the
Hoqu. Itwmmtehwhﬂa
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Mo, :Deputy-Speaker, 8ir, I beg - to

move:

- “This Heuse calls upon the Cen-
tral Government to recommend to
allthe Btate Governments to enact
effective Jand referms before the
28th January, 1978 through which
the land' monopoly of, landlords is
‘broken; sll the exemptions are
‘done away with and celling is
fixed in such a way so that suffi-
clent land is made available for
distribution to the  agricultural
workers and poor peasants.”

First, of all, I want to say that the
notice given by me and what is in
the Oxder Paper are different. I do
not know why there is. this difference
©One poriion of the notice given by me
is taken.away and it is the last portion
that is given here, I de not kmow the
reason. My notice was al follows:

“The I!m is of the opinion that
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As far as this Regolution is concern-
ed I am glad that it has come after
discussing the Resolution on Un-
employment. Unemployment is a
problem and land reform is a solu-
tion for that problem, Though it
will not be at complete solution,
there will be some solution. I
land is disiributed and all the waste
land fallow land, is taken and given,
it would be a solution for the problem
of unemployment.

First of all, as I said, my original
resolution was one thing and the re-
solution given in the Order Paper is
another thing. I do not know whether
you will allow the criginal motion to
be discussed or the motion that is in
the Order Paper.

MR. CHAIRMAN: The motion as
given in the Order Paper is to be dis-
cussed now.

SHRI A. K. GOPALAN: It may be
rédorded that the firsy portion of my
motion, as I read out here, has been
left out.

MR. CHAIRMAN: About that,
whatever you have said has gone on
record.

SHRI A. K. GOPALAN: This is a
very Important question. It # not
only an economic problem bui it is a
social problem and a political problem.
As far as the question of unemploy-
meng is concerned, a little solution of
the unemployment problem can imme-
diately be found only by enacting this
legislation in the way in which we
hope to have it that is, getting all the
surplus land without exception, the
waste land, the forest land, the fal-
low land and the cultivable wast land
and immediately distributing it to the
agricultural labour and, speclally,—
here is an amendment—to Harijans
and Adivasis and other.

8o, this is a very important ques-
Hon and I hope, Sir, you will allow
amch time a8 was given for the
resolution on Unemployment to this
Resolution also.

(SAKA) Resolution Re. 310
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The land reform today has become
the landlord reform because It is
curning the landlord into a capltalist
landlord, I will explain how it has
become a landlord reform. Before
Independence, what was the object
and the intention of the Congress
leaders? What did they want?
What was the slogan before Indepen-
dence? From the Karachi Congress
session onwards till we got Indepen-
dence, what was the slogan? As a
Congressman, I myself hav® got the
experience that from 1830 onwards,
when we went to the villages, it wes
the slogan of “Land to the tiller”;
the slogan was that landlordism will
be abolished completely without pay-
ing any compensation. It was that
slogan that inspired lakhs and lakhs
of people to come to the freedom
movement and to fight for freedom.
I was that slogan that inspired people
like me to work in the Congress, to
go to the villages and tell the peo-
ple what freedom is. The spirit of
land reform legislation as it was said
by Gandhiji, az it was said by Jaw-
aharlal Nehru, as it was said by the
Kumarappa Committee has watered
down today. In order to show that
I want to refer to what they had said
hefore.

Jawaharlal Nehru, in his Autobio-
grapy has said:

“Our national movement spread
to the lower middle class and be-
came g power in the land. Then,
it began to stir the rural masses
who were finding it more and more
difficult to keep up as a whole
even their miserable rock bottom
standard of living”

Again, Jawaharlal Nehru, in his
“Glimpees of World History” has
said,

“The wind is blowing to  the
villages and to the mud huts where
dwell our poverty stricken peasan=
try, and it is likely to become a
hurricane if relief doeg not come
to them soom:..."

“All our political problems and

discussions are but the
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for the outstanding and verwhelm-
ing problem of India, the land pro-
blem.”

Then, there was a Résplution which
was passed on abolition of Zanddaris
in a conference held im Allahabad on
April 27-28 1935 under the Presl
dentship of Sardar Vallabhai Patel
“The Resolution stated

“There is only ane fundamental
method *of improving the village
lLife, namely, introduction ef a cys-
tem of peasant-proprietorship under
which the tiller of the soil is hum-
self the owner of 1t and pays reve-
nue direct to.the Government with-
out the intervemtion from any
zamindar or any talukdar”™

In 1937-39, the Congress High com-
mand set up a National Planmng
Commuttee under the Charmanship
of Pandit Jawaharlal Nehru to draw
up a plan for national development

In June, 1842, Gandhiji
interview—this 18 very
with Lows Fischer in which the fol-
lowing conversation took place It s
written m the Book, A Week with
Gandh: ;

“What would happen to free India”
Fischer asked “What i8 your pro-
gramme for the jmprovement of the
lot of the peasantry?” ‘The peasants
would take the land”, Gandhiyi re-
phed, “We would not have to tell
them to take 1it; they weuld take it”

“Should the lapglords be compen-
sated” Fischer asked.

“No", Gandhiff ssid, “That would
be fiscally im e, "You see”, he
smiled, “Ous gra {0 our mfilion-

aire friends does not prevent us from

“You feel then thist it #usi-be con-
flscated without cempensation?”’ Fus-
cher asked.
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‘Of course”, Gandhi agreed ‘Tt
would be financielly impossible fou

anybody to compensate the land-
lords ™
J C Kumarappa Committde

said that the Committee felt that, in
the agrarian economy of India, there
was no place for intermedisries and
declared that land must belong to the
taller

So, the whole question was that the
land must belong o the tiller nd
not to the owner There 15 a differ-
ente between ‘owner of a land’ who
18 far far awav and who does not
ever. see the land—not doeg not
work I1n the land but also does not
see—and the “man who tills the
land” ‘Land belongs to the tiller’ 18
the slogan In the ceiing legislation
even after the Chief Mimsters' Con-
ference, 1t 1s saxd that there must be
compensation Here Gandhiy sad,
“No, 1t 18 not possible to pay compen-
sation, we will tell the milhionaires
and the rich men that we cannot pay
any compensation” I can understand

TF
E

SE 'ﬁggggeg
b
{ ?gg‘ g
E ggg 3
cEf
gic



313 Resolution Re. AGRAHAYANA 17, 1894
Reforms

Land
Pandit Jawaharlal Nehru and Gandhi-
Ji. Gangdhiyi defimiely said, ‘No, 1t 15
impossible for us to pay compen-
sation’.

* Here we discusseq about unemploy-
ment problem With the money that
you may pay as compensalion, you
«<an put up some small scale industries
in the country ang solve the problem
of unemployment,

1 have quoted what Gandhiji had
saxd. If I say something about land
reforms, that there should be no com-
pensation paid, you might say, ‘What
18 this man saying?’ But Gandhin
definitely has said that land belongs
to the tiller., You make a legislation
saying that land must be given to the
tiller, the man who tills the land or
at least the man who stands and sees
that somebody 1s tilling the land
and manages the land; at least that
thing ecan be made because there is
unemployment in the country. There
are some people having two or three
acres of land—clerks and others who
are working; if they have some land,
we can understand. But what about
those who are having thousands of
acres of land? You have put from 10
1o 50 acres—the ceiling; however less,
whether you get it or not, I will come
1o that later. But is it not against
the spirit of what the Conagreas
preached before Independence? Is it
not against the spirit of what we told
the people before Independence? You
mobilised them for independence, and
after independence what you are do-
ing is this! You are putting a ceiling
on land-holdings; whatever is the
ceiling, even 15 acres of land to a man
who hag got other meang of livelihood,
who cap live happily even otherwise,
who is a business-man why shoyld he
have that land? Give those 15 acres
10 15 people, one acre each, so that
they will be sble to work on land,

my
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said openly, it should be done
Gandhyi has definitely said that no
compensation +hould be given because
we have no money So, we have to
tell those millionaires ang others who
own lond, ‘We have no moncy; we
cannot give you compensation', then
take the land and give 1t to the til-
lers This 15 the first point 1T wani to
make.

Before going into the effect of the
land reform leg:slations I want to say
this When I said, ‘landidtd reforn’,
Mr Shinde did not Iike 1t at all; he
was noting something

Now I would quote from the Con-
gress Reports also. This 18 an extract
from the Report—The Causes and
Nature of Current Agrarian Tension,
Ministry of Home Affairs, Research
and Policy Division, 1988 This is a
horrible report. Thiz Report maght
have opened the c¢yes of the Govern-
ment to call the Chief Ministers amd
say something. I will just read out
the extract The report ponts out
that land reforms have not made any
changes I will quote some sentencee
that are given here Here it 15 said.

“Secondly, the new technology
and strategy having been geared to
goals of produetion, with secondary
regard to social imperatives, have
brought about a situation in whieh
elements of disparity, instability
and unrest are becoming conspi-
cuous with the pessibility of in-
crease in tehsiont. Agrarian reforms
which made an enthusiastic start
immediately after independence
hate almost ground themaselves to
a halt. Not surprisingly, the con-
sciousness of injustice and w!&a
prevalence of Iand-hunger .

Then it says about ‘Nature of Agra-
rian Tensions':

“The persistence of serious social
and economic inequalities n  the
rural areas bhas given rise to ten-
sions...."
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“The agrictitiral workers Have
rescited to violenpe..,.”

“Then, the report says what the posi-
Yon is in wvarious States—Andhra

Pradesh, Bihar, OMssa, Tamiil Nadu
antd so on.

Then they speak about legislative
measures. The first sentence is:

“On the negative side, there are
several aspects to which little or
no atterition has been given by
State administration. They are
brought out in the paragraphs that
follow:

No fixity of tenure to 82 per ecent
of the tenants"”

About 82 per cent of the total number
of tenants, mminly, in the Stateg of
Andhra Pradesh, Assam, Tamil Nadu,
Bihar, Punjab, Haryana and West
Bengal do not enjoy fixity of tenure
They are either tenamts-at-will or
‘subject to land-lord’s right of re-
sumption, or enjoy temporary protec-
tion only

Here, 1 have to point out that even
to-day, after the pmssing of lagislation
in Kerala, there ave lakhs and lakhs
of tenants who have po records of
rights. It is the same in many places
in India. We have raised this matter
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be there #nd there must be sorde
mordthnhilullhxg::hnd. Ro
record of rights has taken in
many States in India even after the
Centra] Government has said Hke
that. is why here it is said that

82 per cent have no security of tenure.

Forcibly
tenants have taken place particularly
in Stwtés where attempts dre made to
prevent evictions and ejectments have
taken place on = large scale under
the guise of ‘voluntary surrenders’.
Certain States likke Gujarat, Xerals,
Maharashtra, Madliya Pradesh, Rajas-
than, Manipur and Tripura have made

3

ere 1s no ecord of right'. So they
the Police to eject them and »o
are ejected. Even after
lind-reform  legislation, wh
implemented, transfers of
tended to defeat the aims of
for ceiling. I want A
the hon. Minister {o note
R ig not what I say, it is
Womve Mindstry which
villages, thet says, &nd
1949; and to-day in 197
gtk what 1s the position.
1872, there things have not
stopped .

B
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B
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The condition of agricultural labour
has not

finding that the Minimum Wages
Act remains a dead letter because
wages fixed 8 or 10 years ago have
not been revised. Ruling wages in
some cases are higher

What is the conclusjon?

“Ag of now, the land reform
measures have not benefited the
actual tiller in all cases. There is
considersbie concentration of
ownership. Much of the land as
cultivated in small holdings by
tenants end share-croppers who
Jack security of tenure and who
have to pay egorbitant rents.”
‘2851 [8—11.
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I do not want to go into details. The
last paragraph is very important, That
may be the reason why panels have
been constituted, commissiony have
been appointed, the Chief Ministers
have been called. They say:

“The problem, in other words, has
to be tackled on a wide front
effectively and imaginatively. Fai-
lure to do so may lead to a situation
where the discontented elements
are compelled to organige them-
selves and the extreme tensions
building up with the ‘complex
molecule' that iy the Indian village
end in an explosion.”

So, in many places, as far as the
agricultural labour is concerned, their
number has increased and the Mini-
mum Wages Act is not implemented
and there are struggles by the agri-
cultural labour. Not only do they not
get any help from the State Govern-
ments but they are attacked by the
State Governments and by the Police

I want to ask: after the panels and
committees what is the agricultural
labour percentage, the total number
of workerst I want to
stead of petting land,
land, have lost the lan
here the figures which
the Government reports and from the
answerg to questions in Lok
and so on. The figures are:

F i
£
5

1961 1971
Andhra 2850 3740
Assam 3sp 935
Bijapur 2297 3802
Kerala 1738  30.68
Tamil Nedu 1842 2013



319 Land Reforms (Rex) DECEMBER S, 1672 Lawd Reforms (Res.)

[Shri A. X Gopalan}

As far ay the agricultural labour is
concérned, with each census, the num-
ber is increasing. It iz because even
the small pessant who has got one
cent or 50 cents or half an acre of
land has been evicted and he has
been thrown put and he comeg into
the category of agricultural labour

As fay as the jmplamentation of
land reform measures iz concerned, I
will tell about that im a short time
because the time is short. It is a
total failure. One reason is that there
are numerous exemptions given. You
want to get as much land as possible
But ig it possible to get so much land
with 8o many exemptions? The
amendment that was given by my
friend, Mr Panigrali, nobody will
iumplement, and u anybody thinks
that it can be implemented, he
18 wrong because the land has al-
ready gone out of the hands When
you say that the f%ief Ministers are
meeting for thia L.rpose, one meet-
ing means that the landlords in the
whole of India will make mala fide
trangfers . .

SHRI ANNASAHIB P. ESHINDE:
Gopalanjf, you have become too pessi-
mist

SHRI A. K. GOPALAN: Certamly
not. I will tell my experience. My
experience ig what I say. 1f it is not
20 1 other places, what can I say?
1 can say about my experiencé in
Eerala. And then if it is not the
case in other places, them 1 do nof
know.

The implementation aof land re-
forms is a dfailure because of
aumercus sxemptions. It hss been
pointed out that Kerela Ras 17 exemp-
fions Madbya Pradesh—14, Maha-
rashtra—7, Uttar Pradesh—20 ahd %0
available o
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say all these are exempted, where is
the lapdr Everybody will have a
school or bulld a coliege and put the
land in the name of the college Then
there will be no land. Al these ex-
emptions have virtually made it
tmpossible to get eny land.

Then, there is evasion, there
transfers, etc. Take for instance
Kerala I will only go mto that. A
measure was passed in Kerala mn
1858-58 when the Communist Minis-
try was there. What happened?
After the legislation was passed the
Minstry was pulled down By
whom, I should not say. Seo, theie
was no tume for implementation. Time
was not given. It was the first such
legislation in India that was passed
It was a model legislation But what
happened? As Congress President
the present Prime Minister created
the hiberation struggle and toppled 1t
down and I do not want tp go into
that history That happened in 1967
It was sgain passed by the Coalition
Minsfry. President's assent wag got
in 1970. After that the High Court
struck it down. I want to agk tns
Why was it not included immediately
in the Oth Bchedule? It was only
after representation here in the
Parliament, after saying 30 many
things, that they have includad 1n the
8th Schedule. Whan it was included
what was the delay due to? That 1s
why I have been saying that nothing
will be done.

From 1058 to 1983 all the transfers
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cluded in the 9th Schedule Then
they told us, we will not allow unless
gﬂl make an amendment The State

overnment gaid, we will out this in
the 6th Schedule, we want 1t Only
after this, the Central Government
said, we have to revalidate these
transfers from 1958 to 1963

My friend the hon Mmster says
that I am a pessimist Sir how can I
be an optimist? How can I be opti-
mistic? The State Government
wanted thig thing The State Gov-
ernment passed this, the assent of the
President was got And yet this
thing happened That 1s one thing
And then, how much time 1s neces-
sary for implementation? What was
done by the Rerala Government? In
the 1870 Bill 1t 18 stated,—there 1s
a clause to this effect,—that after 3
months, if the necessary information
regarding =xcess land 1s not given.
the Government may 1mpose a fine of
Rs 210 for the first time and after
that for the lapse of every day a fine
¢ Rs 50 will be umposed. That is
« very good thing This 15 a good
legislation which says, after 3 months,
You must say, what excess land 1s
there If not, you mu.t pay a fine of
Rs 200 on the very first day If you
persist, you must pay a fine of Rs 50
for each day We have made certain
calculations about this If the Gov-
ernment had fined, they would have
got Rs 35 crores, and there would
have been no necessity for any other
tax at all

Was any landlord fined? Why weie
they not fined? Why did the Govern-
ment not do 1t? Why did they not
ask for the records? The Supreme
Court did not strike it down Why
did they not ask for those land re-
cords? Why did they not impose
-fines, af called for? Instead of doing
that, they put me simply mnmde
because 1 pointed out
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much excess land he has got For
that there was a satyagraha, It was
only a satyagrahe to find out whether
anybody had excesg land We start-
ed that only to show that we think
that this landlord or that landlord
has got excesg land Our stand was
thus If he hag not got excess land,
forgive us But, 1f he has got that
land, take that land So, in this pro-
cess, what happened? 2 lakhs of
people were arrested I wag gne I
was put inside the jal I was put n-
side the prison under some charge
I argued my case myself 1n the Court
The magistrate in the end was good
enough to say ‘There 1s no charge at
all’ I was released I aigued my-
self I may tell you that I am not a
lawyer But commonsense made me
thmk that what they did was wrong

When they came to arrest me as
Member of Parliament, I asked them-*
Under what section are you gang to
arrest me? They said No scction,
we came to arrest you, because some-
body has asked us to arrest vou I
said No, I will not come. You take
me If you tell the section, I mll
walk, otherwise you carry me What
happened? They just carried me I
do not want to go 1nto the details
about 1t

I only want to convince my hem
friends about 1t There 1s an Act,
That Act says, you can fine half a
dozen persops for not giving you a
list of excess land But when was
it begun® It was begus, only when
we begas our own struggle. It was
only after our struggle, after our
agitation, that thus was mmplemented.

I ask the Minister one question 1Is
any legislation necessary for giving
the waste land, and fallow land? How
muck 15 there, do you know?
According to the Government figure
358 crores acres of land are there,
as per the 1870 figure. That com-~
priyes of fallow apd cultivable waste
land. Apnd, why 15 1t that this 1s not
distributed? You can sey that you
have distributed something But,
even if one acre 15 left, can we not
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aglt: why is'it “J.eft" Why is it not
distributed? Ve

Sir, when there ig hunger iy the
country, when unemployment is ins
creasing, when agricultural  labour
have ng worlt alsd, when peonle are
ready to work, why iz it that the
oultivable falléw land and waste land
were not given to'them? Therefors,
for thatalss, stfuggle has to begin.

LJ LIRS

This in'whqt happeneg 'in Kaerala
iwo months bacle, Theére was a
theusand families who were oceupy-
ing that 1and. You may eall it by

the name . ‘eneroachment’ or what-
ever other term you may like. They
waited patiently for 25 years. They

went into the land. They stayed
there. They cultivated the land.
Then, ‘what happened? In the rain,
they wera driven out. Their huts
‘were burnt.

| 'Sir, let' alone land reform legisla-
tion, should there not be some human
‘consideration?

Now it is rainy season in Kerala, I
have seen families with children of
‘0ne year old ahd 8 monthg old; they
are just standing on the road. They
are sleeping on the roadside. I went
and I saw them. This is what has
happened.

So, . even with this legislation, such
transfers have been made. You
would not get those lands. I say,

land will be got only if you are very

strict. Although there was a very
good legislation, this is the experience.
I do not think that land r:form legis-
lation will give what we want. It
will not give what Gandhiji preached,
what Nehru said, namely, land to the
tiller,—what we preached to the
people. Land to the tiller is a slogan
which has been watered down today.
Land is not given to the tiller. In
the name of land reform, you are dis-
.cussing today whether it ig to be 10
acres or 15 acres or 50 acres. You
are discussing whether it is to’ be irri-

" gated land or umrrlgated lsmd and all .

that.
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‘the Government followa,

.lands are.

~ transferred to
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But, the only consideration should
be this. Here is a man who has got
o much land. All right. Find out
whether he has any other means of
livelihood, If that is so, no land will
be given to this man, There i8 an-
other man who has absolutely noth-
ing. He hag no ground to slecp om
To that man, land must be given:

But that ie not the policy which
I, as a con-
gressman, suffered many years inside
the jail: I went to the people and
preached, I sincerely thought that
cven after 25 yvears of  independence
excess land has not been given to
these people. Even the fallow land,
the waste land and the forest land
that is available today; is not given.
What we find is only some Collector’s
order, to find out where the fallow
I say, it can be found out
within a month. They can ask the
panchayats or the boards to fingd out
and they will find out and' this land
can be given. But this has not been
done even after 25 years of Inde-
pendence. That is why I say that let
a target be fixed, and let all the
exemptions be removed, and let Gov-
ernment try to get as much land as
possible and see that even after so
much of delay, the land is trans-
ferred to the landless. Mr. John, the
Revenue Minister was telling us that
he was keeping a record of one
thousand acres of land, but when he
went to enquire about the land he
wag told by everyone that the land
was in his hand. The landlords had
given a chit saying that they had got
excess land anrd the total was one
thousand acres. But when the offi-
cials were sent to find out the
thousand acres, each man tolg them
that the land with hi™ was only that
portion which rightly belonged: to
him. The pavers show that there is

‘excess land. But where is the excess

land? The excess land has been
" others., This is the
whole truth ard the experience at
least in my state. I-can say that per-
haps that is the same ‘position in: some

other states also: That is why I say
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that if Government wants at least the
remaining land to be given, they
should fix up a target and remove
8]l the exemptions and go ahead. 1
read in the press the otber day that
in Temil Nadu about half a lakh of
sgricultural labourers and landless
people round about Madras city had
encroached on some land, but they
were given that land and they were
not driven away from that land. BSo,
I would submit that those who are
living on the land should be assured
of that land. Mostly, they are Hari-
jans and Adibasis, and we should see
that they are assured of that land. In
the Kerala legislation it has been smd
that 50 per cent must be given to
Harijans. But I would say that if
Government do not make any changes,
then even the available amount of
land which Government think today
can be given will not be there aval-
able for distribution. 1 do not have
much time at my disposal. Other-
wise, I would have shown what each
Chief Minister had said when the
legislation was passed and how after
wards they had said that they were
expecting about two lakhs acres, but
actually when they went and inspect-
ed, they found only 40,000 scres. 1f
we delay the whole thing by appoint-
ing these commissions and committees
and having discussions, then .there
will be no land left and what will
be an llumon.

g
i
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the lang, monopoly of landlords is
broken, all the exemptior.s are done
away with and ceiling is fixed in
such a way so that sufficien: land
1z made available for distribution to
the sagricultural workers and poor
peasanta”. ,

There are some amendments tp this
resolution. Hon, Members who want
to move their amendments may do so
now.

SHRI JHARKANDE RAI (&hosi).
1 beg to move;
That 1n the resolption,—

after “recommend”
“effectively”. (1)

insert

That 1n the resolution,—

for “landlords” substitute “land-
owners”, (4)

SHRI HARI KISHORE SINGH
(Pupri): I beg 10 move:

That in the resolution,—

for “effactive land reforms before
the 28th January, 1978 through
which the lamd monopoly of land-
lords 1s broken, all the exemptions
are done away with and cefling 1s
fixed 1n such a way so that suMi-
clent land is made available for
distribution ¢o the agricultural
workerk'and poor peasants”

Substiute—
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DR. LAXMINARAIN PANDEYA
(Mandsaur): I beg to rhove:

That in the resolutioh,—

for “to the agricultural workers
and poor peasants.”

substitute,—

“by December, 1973 among land-

" Jess Harijans, Adivasis, egricul-

tural labourers, poor peasants and
mihtary personnel”. (5)

MR. CHAIRMAN: These amend-
ments are now before the House.

SHRI A. K. GOPALAN: As far as
these amendments are concerned, may
I say just now that I accept some of
the amendments?....

MR, CHAIRMAN: The hon. Member
can say that at the end. Now, Bhri
K. Suryanarayana.

SHRI K. SURYANARAYANA
(Eluru): Excuse me, Sir, I want io
speak in Telugu.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The Andhras have become very much
conscious of their rights.

*SHRI K. SURYANARAYANA
(Eharu): Mr. Chairmen, 8ir, I am
glad that Mr. Gopalan whko 'was an
erstwhile colleague of ours in Con-
gresg Party and who alse werit 40 jail
with us, brought about his personal
experiences far as the implementation
of fhe Yand reforms are
o T A
B that 1t enotgh i a pt
my:;g'er forth legidlation. He
remiiided, i that it fs incimbent on
y Barty which'is i power whether
is DMK, CPI, Cd 15 s that
the f of thene lard’re-
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Government in so far as the question
of land raforms is concerned. The
question of implementation is the
respopaibility of the Government. In
this connection I beg to submit that
several State Governments are facing
several difficulties in implementation
of these land reforms. 1 am also to
state that the Centre is in a positiun
to help the various Governments to
implement these reforms successiufly
and should do so. It is not correct
to think that we can eradicate poverty
that is prevalent in thousands of
villages in our country by passing
laws for land reforms, We ore rus-
taken. This is to only a meth'd by
which poverty can be eradicated to
some extent. That is my submussion

Therefore I would humbly like to
submit to you that I also agree with
the ideas and suggestions put forward
by you. I would like to state that
the iand reforms should become a
stepping stone for anybody tc pro-
duce more. While we talk of refcrms
we should also think about the various
inputs thet are required for cultiva-
tion. It is a well krown fact that
the land we have is not enough. We
find that severa)] statistics which are
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the Government for the last two
years. We all know that big zamin-
dares are taking advaniage cf their
influence in Government circles, Re-
céntly we had the delegates of Po-
land here. We understand from
them that even in their country
which is a even their country which
is a socialistic country, the viable unit
of land is about 50 acres. I therefore
submit that the land reforms which
we propose to carry out 1s only one
of the meahs for the evolution of a
socialistic pattern of society, We are
agreed that the richest should not get
cancenirated in the hands of a few
- people. We must see that each citizen
in this country has reasonable means
of livelihood.

Bhri Gopalan’s party was in power
in Kerala. It was found out even if
the Government then wanted to
distribute the land to the landless
poor people, the land that was avail-
able was not enough. Every body in
thig country shoulg abide himself with
the progressive idea of land reforms.
I am sorry that an effort is being
made on the part of the opposition
parties to state that there are some
landlords and some vested interests
who are against these land reforms.

It is very unfortunate to that Mr.
Indrajit Gupta while speaking or the
Mulki rules problem said that some
vested interests are behind that agi-
tation which w= see these days. He
is not correct. .le particularly named
one community #n that respect. His
charge was that these vested interests
are behind this agitation for separate
. Andhra region.

1 can mention a leader of Shri
Gupta’s party whose father purchased
land from a zamindar in a big
measure, The zamindar had no right
to sell that land. He is Mr.
! Rajeshwar Rao. He transferred the |
* title of the major portion of that land
¥6 his family. He donated about 5§
ncruotlandtomepartymdtalks
of socialism and land reforms I
_therefore submit that we cannot make
a people believe of hollow slogens.’

(Res.)

MR. CHAIRMAN: Let the hon,
Member please come to land reforms
and the resolution. Let him not go
into the Mulki rules now....

BHRI K. SURYAANARAYANA: In
the name of land reforms, each and
every time there are so many things
said by my hon. friends in the name
of landlords ...

SHRI BHOGENDRA JHA (Jai-
nagar): The hon, Member is referring
to persons who are not in a position
to reply m this House. with repard
to the charges that he 1= making **

SHRI RAMAVATAR SHASTRI
(Patna): **

MR. CHAIRMAN That word will
be expunged from the proceedings,
because it is unparliamentary,

SHRI K. SURYANARAYANA 1
would request my hon. friend to agree
to an inquiry. Bince he is saying like
that 1 am prepared to stand an
inquiry. Let him appoint a committee
from his own party. If it is proved
to be like that, then I am willing to
apologise. Otherwise, he must apolo-
gise to me and to the House.

SHRI A. K. GOPALAN: The ques-
tion is not whether he is the son of a
landlord or not, but whether he has

SHRI K. SURYANARAYANA: My
hon. friends opposite are only saying
all this, and Government are being
criticised by them and they are al-
ways saying that Government is not
siding with the agricultural poor but
they are siding only with the land-
lords. That was why I meptioned the
case of Shri Rajeswara Rao and his
son. They are raising all these things
just to cheat the publie. Let them
appoint a committeé froin themr own
party and plepse inquife imta this
matter, They cah appoint sorflebody
from their own party to inquird irto
the matter ang let him go and gee
his family shene*® .

**Expunged as ordersd by the Chair
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Let him please excuse me¢ for saying
thig, Hé¢ is a friend of mine and 1 am
also his friend. ...

MR. CHAIRMAN: Let the lon.
Member come to the resolution. That
word wherever it ogeurs will be ex-
‘tunged from the proceadinge.” Plaage
come 1o the Regolutisn, and not deal
with Mulki Rules. the Andhra Com:
~ munist Party and 85 o&n, .

SHRI K, SURYANARAYANA: I

will follow your advice.
SHRI BHOGENDRA JHA rose—

MR. CHAIRMAN: When your turn
comes, you can speak.

SHRI RAMAVATAR SHASTRI: 1
accept hig challenge.

SHRI K. SURYANARAYANA: I
accept it.

MR. CHAIRMAN: Challenges may
be hurled outside.

SHRI K. SURYANARAYANA: We
all work for the poor people. Every

government is bound to work for the

poor people. That is our slogan.
Whatever be the complexion of the
Government, it will always work for
the poor people. That is natural.

SHRI BHOGENDRA JHA: On a
point of order.

MR. CHAIRMAN: Please sit down.

SHRI BHOGENDRA JHA. He is
naming a person. -Tomorrow it will
be on the agenda. I will enquire
from him and find out if he is stating
a truth. He has said in the name of
his w:fe and others, he has kept 2,000
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K. SURYANARAVANA: I

SHRI
did not' gay 2,000 acres. T zaid 30
acrea. '

SHRI BHOGENDRA JHA: He said
it is in the name of his wife. ...

SHRI K. SURVANARAYANA: His
in!hsr and all his family. They have
migrated from the Qunfur district to
purchage 2,000 acres. ...

SHRI BHOGENDRA JHA: Such
aspersions cannot be made against a
member of the CPI. It cannof be
permitted. Tomorrow I should ke
allowed to clear this up. T will make
enquiries and come with the facts.

MR. CHAIRMAN: He can speak
when his turn comes.

" SHRI BHOGENDRA JHA: 1 can-
not speak about it now because I do
not know the facts. I have to enquire.

MR. CHAIRMAN: When his turn
comes, he can reply to, the arguments
now made. That will also go on re-
cord, Why is he interrupting now?

SHRI K. SURYANARAYANA: Wil
conclude his speech.

*SHRI K. SURYANARAYANA: 1
therefore want to reiterate that it is
not enough if we pass legislation
here is also necessary that a super-
visory machinery should be created
to see that this legislation is properly
implemented in its  true spirit. I
therefore submit that the subject of
land reforms should be completely
taken over by the Centre. . With this
I cohcluge my speech, )

*The original speech was delivered in Telugu. -
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it aw Wt (waR) o Ewl
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SHRI K. SURYANARAYANA: 1
did not mention the Party.

oft W W oA qre, S
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MR. CHAIRMAN: The hon. Mem-
ber may centinue his gpeech next
time, We shall take up the half-an-
hour digcussion pew.
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MR, CHAIRMAN: Not at this time.

SHRI CHANDRIKA PRASAD: He
hag taken my name. That 18 why I
“Have' to clarify it. I should be given
a chance 'to explain.
¥ v favary T A S=TE
af§ 1Ay sewdar g Ag 42 ¥
WHFNT ) FIRWRR R
R g7 6 7Y da ¥ @ 139% Wk
w1t o ore R ot S M, gt S
TR gr oy egy & fn § aw

ff wo—ug Frgma A g L.

|||||

MR. CHAIRMAN: Whatever you
want?d to say you have said.

o} fngfer foer : ot o Y oy
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= g qret : & o gt o
W3 & o7 @ f o ). (mywy)
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*SHRI M KATHAMUTHU (Nage-
pattinam); Mr, Chairman, Sir, on'18th
Novemmber, 1972'in imswet to:a Ques
tion the' hon. Minister stiteq that mdre
than a lakh of applications from ¥he
freedom fighters nad been received
and decisfons had been taken om
5000 applications. He further added
that one more year would be roquited
to finalise the decisions on »f} the
applications. I iake ‘this opportanity
to urge upon him that this whrk must
be completed expeditidusly. 1 would
also guggest that a time schedule must
bé drawn up and the "whrk must

fmieﬂﬁgﬂ:mechwdﬂi?w inTh?ﬂl-
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When they go to get such a pristn
certificate, the prison authorities say
that the old records are not available
with them. What can they do? If the
prison certificate 1s not available,
thep they are required to produce a
certificate from the distinguished po-
{itieal leaders, MLA’s and MP's or
ex-MLA's and ex-MP’s, who were with
them in the prison. I may be permit-
ted to say: that this 1s also another
wild-goose-chase. Here, I feel that
this condition must he relaxed The
Government can say that a certificate
of their imprisonment can be obtained
from the present Members of Parlia-
ment or from the Members nf the
State Legislatures. This will help
them a great deal in fulfilling the re-
quirements imposed by the Govern-
ments. I request that the hon Minis-
ter should give his serious thought
to these problemg in furnishing the
required information by the freedom
fighters ang in particular the Govern-
ment should relax the condition of
getting a prison certificate. I can give
you another example in this rcgard.
During 1040—1842 many people were
imprisoned in Deolali Prison which
was directly under the pontrol of the
Central Government. You will app-
recinte, Sir, that no records about this
Deolali Prison are avallable now If
the freedom fighters imprisoned in
Deoplall Prison are enahled to get a cer-
tificate of their imprisonment from
the present Members of Parllament
or the Members of the State Legis-
lature, they will then be able to gend
their applications for pension without
inordinate delay.

DECEMBER 8, 1072
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the State Governments, declsions
x be taken without further seru-
¥,

There iz another kind of hardship
being faced by some of the freedom
fighters. Some of them have under-
gone imprisonment intermittently for
a month, two months, three months
or four months. Their total period
of imprisonment might be even more
than a year. But the condition for
getting the pension is that they must
have undergone imprisonment for
six months at a stretch in one conti-
nuous term. If this requirement iw
not met, they are not eligible to get
the pension. Similarly, though one
might have undergone imprisonment
at a stretch for a period less than six
months, say a few days less than six
months, then also he is ineligihle to
claim the pension. Sir, I strongly feel
that there iz need for relaxing this
condition also.

I think, Sir, that there is the pro-
cedure of deducting the pension
amount being given by the State Co-
vernment from the amount of
Rs. 200/- sanctioned under this
scheme There is already widespread
rumour that the State Governments
might stop their pension, which these
people have been getting for many
years ‘now. This will be unwarran-
ted hardship for the freedom fight
ers. I strongly urge upon the hon
Minister that some golution should
be found out to this problem.

Before I conclude, I wotild request
that the hon. Minister shonld bear in
mind the problems being faced by
the fresdom fighters in forwarding
their applications and he must ensure
expeditious disposal of their applica-
tions. As I have suggested earlier
on, the conditions rieed not be s0
rigid and wherever spme relaxation
is required, it must be looked into by
the Government without any further
delay, because the freedom fighters
ate the torch-bearers of our freedom
movement.

" With these words, T conclude,
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SHRI KARTIK ORAON (Lohar-
daga): May I put one question to
the hon. Minister? It is very impor-
tant.

MR. CHATRMAN: If I allow the
hon. Member, then I shall have to

SHRI KARTIK ORAON: Kindly
glve me just one minute.

MR. CHAIRMAN: No. Let the
hon, Minister continue.
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The Lok Sabha them adjourned till
Eleven of the Clock on Monday, De
cember 1'11‘56?1{‘{%%"30. 1894



